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LOK SABHA DEBATES

138,
LOK SABHA

Tuesday, August 24, 1965/Bhadra
2, 1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair].

CRAL ANSWERS TO QUESTIONS
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. K. Chavan): (a) Out of a total cane
price of Rs. 21.92 crores due, Rs, 21.03
crores has already been paid upto
31st July 1965.

(b) and (c). Do not arise,
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q A g7ar Ty fRadl wir avEr
ag W F1 i 42 fawr 0

Shri D. R. Chavan: With regard to
the first part, I have already answer-
ed that out of a total cane price of
Rs. 21.92 crores due, Rs. 21.03 crores
has already been paid. The balance
is Rs. B8.77 lakhs. The Bihar Gov-
ernment has stated that the mills
thave been pressed to pay the arrears
to the growers immediately.

About the second part about re-
leases, this year production was 3.80
lakh tonnes, out of which 2.88 lakh
tonnes have already been released,
keeping a balance of 0.92 lakh tonnes,
This comes to about 72.83 per cent of
the total production which compares
favourably with the total percentage
of releases out of the total production
in the country.

=t f!\!\fﬂ foy - BT @E™ #T
EEICEECARECIIRC I o - o e
fear for s A 347w € A gadt
awt & 1 wfFw & amar W g
& femmi &1 ot 7 Ao g Ay
I T F1AT T AL T F7 A5 ) IR AT
“HrET-F 1 AT, AF 5T Fg AT
| 2 udr o framm agend o
The Minister of Food and Agricul-

ture (Shri C. Subramaniam): We
ghall try our best to ensure that the
farmers are paig 'as soon as they
deliver their cane.
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Shri D. D. Puri: Is it a fact that
large sums of money running into
crores of rupees is due to the sugar
factories as excise duty reba'e on
November 1964 and March 1965 pro-
duction, which has not been paid by
Government, even though a large part
of it has been paid by the factories
to the growers as part of the cane
price?

Mr. Speaker: That is why they did

not pay the price to the sugarcane
grower?
Shri C. Subramaniam: I do not

have the figure now with me.

Shri Bishwanath Roy: In view of
the usual practice of non-payment of
sugarcane prices in time not only in
Bihar, but in other States ike U.P.
also, may 1 know whether Govern-
ment ig going to take any steps to
stop this practice even in conditions
of scarcity?

Shri C. Subramaniam: These arc all
factories which enter into agreement
with the farmers. They purchase all
that. Certainly we cannot bring
about any compulsion like that, It is
a business transaction and according
to that it has to go.

Y TR qrdm ;i WA AT
@t A gmerm fF e e fe
#1 w & w arfy & e o fae
aifast 71 2 & & safy A |
w7 weT gw 2 gl Yae gl g
2. & o wrgan g feosw A fefir
¥ A 3T EW F( FTO0 AT & AT A
HRTT FT oo w0 a9 54 e T
ST e )
Shri C. Subramaniam: Sir, sugar is

a seasonal produce and it is produced
for five months. But it has to be
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consumed throughout the year. There-
fore, all the sugar produced cannot be
released immediately; it has to be re-
leased during the year.

Shri K. N. Pande: As some of the
factories have not paid their dues of
cane due to the fact that release order
has not been given, will the Govern-
ment consider over this matter and
give them priority so that they may
clear the cane price?

Mr. Speaker: The Government must
consider that.

Procurement of Rice

*151. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have been
considering the question of tightening
up of the tolerance limits laid down
for the procurement of rice;

(b) if so, the reasons therefor; and

(c) the success so far achieved in
the procurement of rice in each State?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) and (b). Yes, Sir. At
the instance of Andhra Pradesh Gov-
ernment, the question of revision of
specifications prescribed for procure-
ment of rice in that State is being
considered in order to ensure better
quality.

(c) A statement showing the targets
and the actual quantities of rice pro-
cured in that State during the crop
season 1964-65 is laid on the Table
of the Sabha.

STATEMENT

Target Quan- Upto
tity
pro-

State cured

(In lakh tonnes)

Madhya Pradesh . 400 4-3  15-8-65

Punjab . 250 26 12-8-65

Orissa . . 300 19 15-8-65

Andhra Pradesh . 8:-00 49 15-8-65

Madras . . 200 07 10-8-65
ToTAL 19°50 14°4
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Shri P. C. Borooah: From the state-
ment it is seen that 19:50 lakh tonnes
was the target as against which we
have been able to procure only 14:4
lakh tonnes. May I know whether
thig unsatisfactory procurement is ac-
countable to the farmers holding back
to the extent of 40 per cent of the
marketable surplus gnd, if so, what
steps Government propose to take to
compel the farmers or persuade them
to sell the whole of the surplus quan-
tity in the market?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): The
target fixed was 195 lakh tonnes for
all the States put together. Madhya
Pradesh and Punjab have already
procured more than the target. There
is a deficiency in procurement in
Andhra Pradesh, Orissa and also Mad-
ras. But there are a few months more
and within these few months we ghall
make efforts to see that as much as
possible is procured.

Shri P. C. Borooah: May I know
whether the Government have realised
that now it would not be able to as-
sume a commandable position with
regard to procurement only by giving
remunerativé prices to producers, if
so, whether Government propose to
introduce some system of levy as has
been recommended by the Agricul-
tura] Prices Commission?

Shri C. Subramaniam: Yes, Sir; this
is one of the questions under conside-
ration.

Shrimati Lakshmikanthamma: Is it
a fact that the Government of Andhra
Pradesh has complained that the re-
quired quantity of fertiliser has not
been supplied to them—not even one-
third of the quantity has been sup-
plied—and therefore they will not be
in a position to supply the target
fixed?

Shri C. Subramaniam: There is a
general shortage of fertiliser in the
country, and not only Andhra but all
the States have not received the full
supply they require.
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Shri Ranga: Is it not a fact that the
Government have received informa-
tion that the price at which the Gov-
ernment try to procure rice in Andhra
through their officers is much lower
than the market price, and the mill-
owners are obliged to offer whatever
is demanded by the Government at
this lower price and afterwards try
to recover the loss sustained by them
by making available for local sales at
a higher price whatever rice they are
able to get?

Shri C. Subramaniam: I am sorry 1
have not been able to follow the
question. Does he mean to say that
they sell at a much higher price in
the market?

Shri Ranga: The local market price
is higher than what you are paying
to the millowners with the result that
your procurement has necessarily got
to be lower than what is expected.

Shri C. Subramaniam: As far as
Andhra is concerned, generally the
market price has not gone much far-
ther than the maximum price we have
fixed.

Shrimati Tarkeshwari Sinha: May
1 know whether some of the States
have asked for financial accommoda-
tion to conduct this procurement
drive; if so, the amount of financial
accommodation that the States have
asked for and the amount proposed to
be given to them?

Shri C. Subramaniam: I do not have
the figures. Naturally, when the
State Governments have to under-
take procurement we have to give
financial accommodation, and it is
being given.

it wavave Tag ;7 § ag o w6av
g f5 g 7 7Y 33 = fFam @
frag Mg faer amTiz Fr AT R ¥
Y, §9 8T F( AL AT F FAT
oga &, gafay fram ghm w@ #
TEaT g | W 38F a fRam w
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Shri C. Subramaniam: We have an-
nounced the prices at which we pur-
chase and also the prices at which we
should sell to the consumer, Of
course, in the open market there are
certain fluctuations. That advantage
or disadvantage is obtained by the
producer also.

oft vorra g - gEan A a
FT e 4r FfFa oot a% fas 19
T 99T gAT & | IEET F aveAq
T F@ U W T 14 747 aqA A7
frar T w1, 97 fF gae W) om
S A FYA ATEF FT AT BT U
< faar 7

Shri C. Subramaniam: It is not 30
lakhs but 3 lakhs. Out of that, 1-9
lakhs has already been procured. Be-
cause this is the monsoon season, the
arrivals are not there. After the mon-
soon they have to procure more,

wYaF : ¥ ag 919 94 & 5 wew
S39 ¥ wetang foor ¥ A9 Sraw o
faran nam & fF agi | F1 o7 a7 1Y
7T, WK samfeEi § @ler @z
T gl T ™ 7o wEe weAr
arfeet faris swm =g & oo
fF odmrE & @@ F awy =JEq |@
e 7

Shri C. Subramaniam: The surplus
available from Madhya Pradesh has
been assessed in consultation with the
Madhya Pradesh Government. Only
that surplus quantity has been pro-
cured. Even after that procurement
the per capita availability in Madhya
Pradesh is the highest in India.
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Shrimati Savitri Nigam: May 1
know whether Government have tried
to enquire into the reasons for less
procurement in those States which
ar: very much lagging behind their
targets, like Bihar? If the answer is
in the affirmative what particular
steps have been taken to assist them
so that their procurement target may
‘be fulfilled?

Shri C. Subramaniam: Bihar does
not come into the picture of Central
procurement. It is procuring for its
-own purposes. No doubt it has been
unable to reach the target which it
bas fixed, due to administrative rea-
-BDNOS.

Shri Warior: May 1 know whether
‘the Andhra Government have tried to
gel as much rice procured from the
mill-owners as possible in view of
‘their past experience in the matter of
procurement of rice?

Shri Ranga: Pay a higher price.

Shri C. Subramaniam: The Andhra
‘Government are doing their best to
achieve their procurement target.

Land Development Corporation

+
S Shri M. S. Murti:
1. Shri A. N. Vidyalankar:

‘Will the Minister of Food and Agri-
walture be pleased to state:

*152.

(a) whether it is a fact that a pro-
posal to set up a Land Development
‘Corporation to reclaim waste lands in
the country has been ynder the con-
sideration of Government;

(b) if so, whether the scheme has
been finalised; and

{c) the salient features thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (¢). The
proposal i$ still under consideration.

Shri M. S. Murti: May I know whe-
ther any States have offered land
for this purpose?

Shri Shahnawaz Khan: A number
of States have offered land.

BHADRA 2, 1887 (SAKA)
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Shri M. S. Murti: Will it be working
on an experimental or commercial
basis?.

Shri Shahnawaz Khan: Eventually,
the idea is to conduct it on a com-
mercial basis.

Shri D. J. Naik: May I know when
this scheme will be finalised?

Shri Shahnawaz EKhan: As soon as
we get full data from the various
States we will be able to get going.

Shri Sham Lal Saraf: What will be
the constitution of this corporation
and its area of operation? Will it be
run by the State Government or it
will be under the Centre?

Shri Shahnawaz Khan: The idea is
that the work should be conducted by
the Centre because it has got better
technical and financial resources at its
disposal. -

Y geR @ wgIw . § SO
e g i Far T qrE g & A
#F o e 7 fa=me fear & 1 @Y
= &7 %1 fasr fFar smw a7 73t 9=
Y S qHEAT  FAET W F FT A
9 gIeET T |

Y SgET @i WA AT G
F AT ¥ grEw W A wrAr fa=mre
fear & 1 S ofr & [ g0 9
oFT T OET & Wi Y fF o
Fifoer & s &7 FEET ST qATA
AT AT Gl ATTF FAMAT AT FFATE |
STHHT FT AERATSAA GAEROATAE 4
& areefr a2er F1 A a4 GFar |

st az7 fag : Wt wET wERT
FaraT fF FE T aTE T FH ST AT
|Tget @ 1 T fafaee arga ag Tar
&1 fF 72 9 Fm § F4T T @6
& STIF AT T, Tg AT LT R Ao
¥ FTaTAT STEAT AT fRET IR A TEHA—
T ¥ weg o s 7
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Shri R. G. Dubey: May I know whe-

ther the scheme will cover also the
lands which suffer from salinity?

Shri Shahnawaz Khan: Yes, Sir. We
propose to conduct research and ex-
periments on saline lands also.

Dr. L. M. Singhvi: May I know what

would be the main outline of the
functions of this Corporation and
whether this Corporation will also

function to reclaim arid zones in the
country?

Shri Shahnawaz Khan: For the arid
zones, a separate Desert Development
Board is being constituted. That will
look after the arid zones. But this
will deal with other waste lands.

ot FTEii W N A FA A
ot g weEe #1 @gafy foen 2,
AT 39 AT F1 FHfET w4 A
fraar amg =T ?

§Y wEAE & o oW A%
THET T &, LA AITTH § T
frsr & ) arr AT Tyl F T A &,
o IF I &1L wara g faer g

Shri Kapur Singh: I want to know

whether these reclaimed lands are
proposed to be cultivated as State
farms or State co-operative farms

only or whether these will be handed
over to the owner cultivators also.

Shri Shahnawaz EKhan: At present,
the idea is to have large-sized State
farms.

=Y e Tog fagrdt @ @1 @2
FE AT A AA & qA F Ay qm
o dorE 3 Aga °@ oAT FHE J agr
I3 41 a8 aAT g o @ )
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Preservation of Wild Life

+
Shri P. R. Chakraverti:
*153. { Shrimati Savitri Nigam:
| Shri Yashpal Singh:

Will the Minister of Food
Agriculture be pleased to state:

and’

(a) whether a National Policy cm
Wild Life Preservation has been:
adopted at the three-day conference
of the Indian Board for Wild Life;

(b) whether an objective study of
the problem including Game Laws
has been made and a review of {heir
effectiveness made; and

{c) whether there is any proposal
to set up National Parks and
Sanctuaries to stop rapid decrease im
wild life?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No, Sir. The
Indian Board for Wild Life referred
the detailed consideration of these
questions to the next meeting of its-
Standing Committee.

(b) Yes, Sir.

(c) There are already three National
Parks and over 81 Wild Life Sane-
tuaries in existence in the Country.
Creation of more National Parks and&
Sanctuaries has been recommended to
the State Governments.

Shri P. R. Chakravertl: May I know
if the Government has taken effective
steps to save wild life from the
ravages of poachers?

Shri Shahnawaz Khan: We are
constantly drawing the attention of
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State Governments to the undesirable
activities of poachers and I am glad
to inform the hon. Member that some
Stateg have taken effective measures

Shri P. R. Chakraverti: Has the
Government drawn a definite line
demarcating the particular species
which can be allowed to live in the
areas inhabited by human beings and
which have to be taken away from the
places where the people live?

Shri Shahmawaz Khan: 1 really
cannot understand which species the
hon, Member means except the cobras
and scorpions which could not be
allowed in places where people live.

Shrimati Savitri Nigam: May I
know whether any survey has been
made to determine as to what are the
particular species of wild life which
are being killed and. about which
there is a danger that they will be
extinet for all time to come gnd, if
80, what steps have been taken to
protect those particular species?

Shri Shahnawaz Khan: There are
certain species, especially the hunting
cheeta, which are already extinct,
There are other species of deer type,
the musk deer and they are on
the verge of extinction. Similarly,
there are certain species of birds
which are almost becoming extinct
like the white-winged duck and the
Great Indian Bastard. There are many
species which are almost on the verge
of extinction. We are creating sanc-
tuaries where we can breed these
animals and birds and protect them.

st g fag : T AT F990
"t & fF T8 &1 @ wrow & fRgaw
AT FT A9 F1 A7 Bfgs T &
wfm w0 fear o1 @ @ AT arges
A # aem & fai wuafaar gwiz
oo wE 7

wY sgET @i o S9EE g9 q9
¢ 5 go@ S9N wE I samEr
R Eamar R

BHADRA 2, 1887 (SAKA)

Oral Answers 1396

Shri Jaipal Singh: Is the hon.
Minister in a position to inform the
House whether, in the survey, any
proper accounting has been done of
the number of Jungle dwellers who
have been evicted from these sanc-
tuaries as has happened recently in
Simliipal Hillg area, where by making

that area into a sanctuary, 3000
Adivasis have been evicted and
have not been rehabilitated any-
where?

Shri Shahnawaz Ehan: I do not
have any detailed figure of persons
who have been displaced, but it is
truly the responsibility of the State
Government to rehabilitate those
people who are evicted.

Shri Basumatari: May I know
whether the attention of the Govern-
ment has been drawn to the fact that
valuable wild life rhinoceros found
only in Assam and due to inadequate
guard they are being killed in large
numbers? If so, may I know whether
the Government is taking steps to
preserve the valuable wild life?

Shri Shahnawaz Khan: Yes, Sir. 1
very much regret to inform my hon.
friend that it ijs a fact that rhinoce-
roses from Kaziranga Sanctuary were
killed recently in fairly large num-
bers by poachers. The horn of the
rhinoceros is exported and it fetches
very high price in some countries,
mainly China, The poachers dig
trenches in the jungle, trap the rhino-
ceros, kill them and export their
horns. This is correct. We have asked
the State Government to take effec-
tive steps.

Shri R. Barua: May I know whe-
ther the Government is aware of the
existence of gan inter-State ring of
traders operating for the sale of
rhinoceros’ horng and if so, what steps
Government are taking to bring to
book the traders who are indulging in
this business?

Shri Shahnawaz Khan: There are
gangs who are engaged in the export
of rhinoceros’ horns and the Customs
authorities at Calcutta caught hold of
some rhinoceros’ horns while they
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were being smuggled out of the coun-
try as cycle spare parts. The State
Government is tightening up patrol-
ling and guards in the sanctuary.

Shri Himmatsinhji: The hon.
Minister has just now said that the
‘Government is considering earmark-
‘ing of some areas for preservation of
those species which face extinction.
May I know whether they have decid-
ed upon any area for the preservation
of the Great Indian Bastard?

Shri Shahnawaz Khan: The natural
‘habitat of the Great Indian Bastard is
in the deserts—Kutch desert, Rajas-
than desert—and certain areas ~are
‘being demarcated and declared as
‘protected’ areag ang we are trying to
‘save them.

oft AT ¢ T FIHT A FAT A
gaew fam @ i e 99 gt T
F1 7o fom o Tsat & @ew g o
ET & agf IAFT TE A F garq fHT A
& fay &1 fa=we fFar mav & 7

»ft agaTa &t : fgw oifE sae
s2w, gorra w17 faeelt & sl ¥ I
F T EIAT AT OF FHAT 98 @A g
SF Y1 IO ArEET ww SFwde
FaE @ ¥ W R ST weew
T AT |

“#lY BER AT SHAW © TgA T
& gaT fgor, W W g wfz #
Y & AT 9 ALY AT AT 47 WL 57
& ATE =19 o< wiaey a7 o 3o feg
faw fomr Tsal # owe mew FEA
& @1 w1 o Teat ¥ gee foo oF
d|r FH4 21 TaF faw o F99 Iz
ST T & W T AAED AT OAT F
ey #wg gra wrgae faavmar g ?

Y FgeETa &t 9gHT AT a1 g
2 fr W a8 fegem &1 0w SW
afeaT ATAS S AT § S TEEt
arey &Y gafaa & 1 fgeor € A
oEl SRl W F AEE AW W R
AgH IEF! WY WA T TATT AN ¢ |
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39 % fog argde v g & W
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Teadr gHL qgt @ e 39 w7 wre
wrfze wifF ag Gt &1 agq AFw
FLTE

WY FEW AT wYAW  FAT AT
& fog e faar & 7

Shri P. C. Borooah: May I know
whether apart from being victims at
the hands of the miscreants, these
famous one-horned rhinos are subject-
ed to persecution in their own home-
land in Kaziranga on account of the
area being flooded every year by the
Brahmaputra, and if so, whether Gov-
ernment have any proposal to have
some flood control measures also for
that area?

Shri Shahnawaz Khan: It is true
that due to the annual floods, the
Kaziranga sanctuary is flooded, and
the animals migrate to higher regions.
While they are migrating to the tea
gardens, they are shot at or at least
many of them are shot at. We are
taking steps to make sure that they
are not destroyed in that manner.

Mr. Speaker: Next question.
Shri Karni Singhji: May I ask one
supplementary  question? Since I

represent shooters, I hope you will
permit me to ask one question.

Mr. Speaker: It was probably
because of that that I did not allow
him.

Shri Karni Singhji: I would like to

know  whether Government are
aware........
Mr. Speaker: 1 am sorry. I have
called the next question.
frrg wfew wde aw@n
+
(st T
*154. 4 =t aw
it fasaaTe OwEa
Lsﬁ arz fag wgrer:

Fav fafw @t 30 W, 1965 ¥
AT TV @EdT 648 F IAC F
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gy ¥ ag FaW 5t 7O &G1 w5
ferg mifas gdeg mmgnT gy & T
fawfan o= @ 7 @ fum fFa
g7

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
The Government have decided to
mmplement practically =all the impor-
tant recommendations made by the
Hindu Religious Endowments Com-
mission and for that purpose the
Hindu Religious Endowment Bill, 1965,
was introduced in the Lok Sabha on
16-8-65.

Shri Kapur Singh: Are Government
aware that in the pro{:osed Bill it is
intended to encomprass the mutts and
religious institutions of Sikh-preaching
Orders such as the Udasis, Nirmalas
and Seva-Panthis, and if so, may 1
know whether Government propose to
desist from mounting this direct attack
on the Sikh religion?

Shri Jaganatha Rao: The Sikh reli-
gious institutions have been delibera-
tely excluded from the purview of that
Bill, Copies of the Bill have already
been circulated to hon. Members.

Mr. Speaker: In the hon. Memkber's
guestion it implied that Udasis, Nir-
malas and Seva-Panthis are Sikh
sects, and their mutts are being in-
cluded within the purview of that
Bill; ang there is some agitation also
on that account. That is what he
wants to bring to the notice of the
‘hon. Minister.

Shri Kapur Singh: In this Bill they
are included.

Shri Jaganatha Rao: The Bill has
been circulated already to hon. Mem-
bers. 1 do not know if my hon. friend
is referring to any particular clause.

Shri Kapuy Singh: The second part
of my guestion has not been answered.
May I krow whether Government pro-
pose to desist from mounting this at-
tack on the Sikh relizion?

Mr. Speaker: He can very well ex-
Pect that answer himself.
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Shri Kapur Singh: May I take it this

way thuat they do not propose to desist
from this?

Mr. Speaker: They do not intend to

attack the Sikh religion.

ot gEmA wweAl e, § ag
ST ATgaT g fF 99 ag awwe |fa-
o1 F1 gfee & et faeer & 91 g9 aewe
FI qg FAT WF grn o1 & & 5 forad
WY FTA 9 T & 99 A fgeewi &
T 9T #9 § 9GS gl T@dl § | w1
T @ aAt & fou uw dar FEA
FATIT AT ¢
Shri Jaganatha Rao: It is not a ques-
tion of playing with the religious senti-
ments of the people. There are public
religious institutions which are being
mismamaged, and large sums of money
are being wasted by them. It is in
order to see that those institutions are

well managed that this Bill has been
brought forward.

I WETIEIR A : O I 48
qr fF wrfos st & o F1 gEoEn
o fegel ¥ @@ g 0, a1 gw
w1 gA gwt &1 o uifaw gy §,
FHAAFAE ...

TEqw WEIEY : AT q9 g A
ar fr feg a9 02 & 92 =l w6 T g
IR

ot wrTRET set: {9 a8 ST
=y av % fgmgi & wvafraa ot o
& 9 ¥ fog e a4t awm T &, A
gt § wrafag @ & oo @y
T FA A T E?

st oda fag fagdt - ag
feg wins wie oW § & W
ferg woz & v fam, o7, atg wfx
qENIE A AT § A1 AE A § 7

it w7 fog : 5w faw 7 o
g
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Shri Jaganatha Rao: No, they are
not included.

s g feg e ow
AT T § | #9T Ag ST w2 Y
HTem & Aanfas & feg ez vae
g1, afemw deede uae ), fog dereie
uez g1 afa 7 o i 7E OF I T T
wwz g1¢ fergeam & fou qwmay wman 27

Shri Jaganatha Rao: Hindus have
their owp endowments; Muslims have
their own wakfs.

Shri Raghunath Singh: What iz the
meaning of secular state then?

Shri Jaganatha Rao; Secular state
implies that the state has no religion.
That does not mean that the citizens
cannot have their own religion.

Import of Rice and Wheat

*155. Shri Yashpal Singh: Wil! the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is a proposal to
intensify the imports of wheat and rice
in the next two years;

(b) if so, the reasons therefor; and

(c) the action being taken to achieve
this object?

The Deputy Minister in the Minis-
try of Food and Agricultore (Shri
D. R. Chavan): (a) to (c), Due to the
failure of two successive crops in the
country, foodgrains from Central
stocks had to be issued at a very high
level since February, 1964, depleting
the reserve stocks. The high rate of
off-take ig likely to continue unless the
internal production increases suffi-
ciently to meet the demand. Till
then to meet the demand for current
consumption and to rebuild buffer
stocks, sizeable fmports of foodgrains
may have to be continued for some
time, Suitable agreements for these
imports are being concluded with the
countries concerned from time to
time.
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st oA fag:  dro uFo 480

# Tga fooar warer wrom w7 gEd
Fow  faewT w7

Shri D, R, Chavan: 1 have already

stated that so far as future imports are

concerned, that will depend on the ag-

reements that woulg be concluded bet-

ween ourselves and the exporting
countries,

=t TxTe fag ;- ¥ A O
a1 w4t & fF 79 7% g7 AW Ao
F amy gH s TE Ay a3 ?

Shri D. R. Chavan: Putting the best
efforts we can to increase agricultural
production, it is expected that we may
reach self-sufficiency at least by the
end of the Fourth Five Year Plan.

st fawiw waw@ : 9@ qrEr Gy
T A= Z AT E qq gATE HeAT AY
7% gag T vt # FE & fF 3w A dar-
AT TH AT 39 AT T15a4 A1@ =
@ & W 99 wHE F9 g1 A g
1 =T T A fear s & § S
ST g 5 @ aeg #1 a9 w6 Fw@y
Tt & 7 gg St oA " =T @
o ofiFeaee WV F G &
fu g T s @9 R g, A
frm & femr € Al ag 9 waee
TEAT § o [T T A FV AT F@A 7

W AZEW ¢ N FE /O,
a9 A A9 WY T g g |

st fsrm wae: Afs W1 AT
T & fear o o9E T 2.

oo W I A A6T B
@t T 99 T4 WY 7 IIW A1 qE T
formr w3 ?

ot wqe fag: dfsz A 1
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Shri Daji: The actuals may be
known after the agreement is con-
cluded. But has Government any

firm estimate of the requirements of
imported rice and wheat for the com-
ing two years? If so, what are thosa?

The Minister of Food and Agri-
culture (Shri C. Subramaniam): For
two years, I am not in a position fo
give. During 1965, we may be im-
porting round about 5.5 to 6 million
tonnes of wheat,

Shri Daji:
plied to.

My question is not re-

Mr. Speaker: He says for two years
he cannot say.

Shri Daji:
mate?

There is no firm esti-

Mr. Speaker: No.

Shri Inder J. Malhotra: In view of
‘the present food crisis which the
country is facing, is there going to be
any increase in imports, whether of
tice or wheat? If so, to what exteat?

Shri C. Subramaniam: As has al-
ready been stated, it depends upon
availability also. Agreements are
still under negotiation and hence 1
am not in a position to say whether
it would be possible for us to increase
the imports.

Shri R. Ramanathan Chettiar: Have
the US Government imnosed a new
condition for paymeni in dollars of
shipping freight for imoorts under
PL 4807 If so, wha! sfeps will Go-
vernment take to bring to the notice
of that Government tha* on account
of our foreign exchange difficuliies,
we should be allowed to pay n
Tupees as before?

Shri C. Sub-amaniam: This is the

law under PL 480; it has been luid

" down that the froight should be paid

in dollars. We have made represan-

tations to the US Government, but

they have expresszd th=ir inability to
change the law.

ot gegiEE  wwE: G UHo
480 T TH[HE F4T §¥ 4T § FC AT
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AL EAT & O 4 OF R0 7 WA AT
29 FT FAT BT T@T g FeAT § Aear
g UATHz Y M /ATH g7 "HTA 4,
&57 qaY Fifrr aeETT A A E 7

Shri D. R. Chavan: It has already
been stated that it is under negotia-
tion.

Dr. Sarojini Mahishi: May I know
how much finer rice was exported
and coarser rice got in return during
the year 1963-64?

Shri C. Subramaniam: I would like
to have notice.

&t WIHTT /T AT 2 A1 THAFT
T FOER AT i w1 fow 8
g AF ¥ fraafa ¥ wgaw st ar
TATE §FT 9% qil & #1  Few
ECiCuis

Shri C. Subramaniam: I do not
Ikknow what changed attitude he is re-
ferring to. We are negotiating with
the United States of America.

st fayf fRer s o wnaar argar g
s a1 fa9 i 9T Frae A
TAETH /AT FAT T KT FETL
agi & femrdt &1 3a7 =nga & arfs @t
& formra TR ATET F 9T AT A3
G357 es ?

Shri C. Subramaniam: We are get-
ting it at a much chezaper price. We
are paying a higher price internally.

Shri R. S. Pandey: We are import-
ing wheat and rice in order to create
a buffer stock. 1 want to know whe-
ther the buffer stock has been creat-
ed, and if so, how much.

Shri C. Subramaniam: It has not
yet been possible for us to build up
a buffer stock of any sufficient stren-
gth.
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Lakshmikanthamma: In
shortage of rice

Shrimati
view of the actual
and the constant demand from the
people of Kerala for an increase of
one ounce in rice ration, will Govern-
ment get more rice and give it to
Kerala?

Mr, Speaker: Suggestion for action.

Shri C. Subramaniam: Andhra State
should come to their help.

st ®TEOw e ¢ A & AAT &7

ST FIAFA FATAT AT § FAT 98 TAAT

g fF g8 @@ & ofas 1 wawr

q¥Y F gt B AT F €7 F f7av

%7

Shri C. Subramaniam: That is the
decision which has been taken that
there should be rationing in towns
with a population of one million and
more.

=t TS AOEY : IF AT FT @S
gd fo gt vaT wIw F w0 owigEn
2 YT g2 FT AETC T AT AT frai-
o & @z wanr 78 faar ar a7 & #47
arwre faszr afesr § gefiz ag
TR THLAZARTATA FT FAAH
FLT?

seqe "Eled : 48 q1 T aad e,

ot wT qmIn : agl FT g 959
qUTE |

Pricing and Distribution of
Zers.

Fertili-

+
[ Shri 8. C. Samanta:
Shri Rameshwar Tantia:
Shri A. N. Vidyalankar:
Shri Vishwa Nath Pandey:
*156. J Shri Mohammed Koya:
| Shri Subodh Hansda:
| Shri M. S. Murti:
| Maharajkumar Vijaya
L  Ananda:
Wil] the Minister of Food and Agri-
culture be pleased to refer to the reply
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given to Unstarred Question No.
1251 on the 16th March, 1965 and
state:

(a) whether the Committee to exa-
mine the question of price and distri-
bution of fertilizers to the farmers
hag since submitted its report;

(b) if so, the main findings there-
of; and

{c) whether all the recommenda-
tions have been accepted and imple-
mented by Government?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No, please,
The Committee is expected to submit
its report by the 31st August, 1965.

(b) and (¢), Do not arise.

Shri S. C. Samanta: May I know
whether maldistribution of fertilisers
from the Central Government itself
will also be considered by this Com-
mittee?

Shri Shahnawaz Khan: Yes, Sir. All
aspects will be considered.

Shri S. C. Samanta: May I know
whether the question of lifting of
fertilisers by State Governments and
with agents hag also been referred to
this Committee in order to find out
remedies for it?

Shri Shahnawaz Khan: A]l aspects
of distribution will be considered.

Shri M. S. Murti: We have short
supply of fertilisers in Andhra Pra-
desh.

Will Government consider establish-
ing more and more fertiliser factories
in Andhra Pradesh?

The Minister of Food and Agri-
culture (Shri C. Subramaniam): The
report will not be able to solve it We
will have to take further action.

off g wm®@: gAY HETT
gt § fF ag feam 1 damart @B
¥ fordr adt wgfoad 2 w0 21 Sfew
=19 29 fF favg avg &1 wgfemd & o
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wr &1 3fde  gefemmmem &
§Y ®q¥ & wrar &, et & o §A1¢
o aei 7o e HraaHfaara &
&are grar & o fiearr w1 9t faear &
g 4368 FraT * fgma Ffumard
& srAar =rgar § fF a1 aTRe W
W7 F7 T F 1L & A9 @y 8, afg
g a1 #7 g% A< feay o w9 f5r
FTaq ?

=Y wqe fag : 91 7L g

st SEETE @i SE A gEn)
fasarT agar STAMY, WIESAA F3I,
TrdlE & a7 o 7 i)

=y fasrm wawR: g W TN
gar ?

eqR WEEY ¢ JaTT A1 5497 q
T AT 9T |

ot Fo Mo fardt:  wEamEaT
ST A F wAT 3T AR A
@A & far wRams Ts 0 2
& FAT § 4R g F & for wwTT
T & AWM FT T ATT FT Wl E
AT FF 9F I3 /T ST ?

=Y g Wi wEAgaT Ay
aanw FX @ § g § #gt fed awar
g\ wifeamssT &t o gfar & Fer
AT & | fa2elt gar o1 & sawr AT 7B
FHT 1

st g™ fag: wes  wgEw,
ag s faar /1 w@T 91 WE q0E
forat sm 7@ & o a=mwr F1 sdeft wi
I SEFAT T|AT q9 FAT FH G
TG |

BHADRA 2, 1887 (SAKA)

Oral Answers 1408,

seqw |ERA: T9 AT | av @
et 9 T Tifgd fw qerr &7
T EE gEA qaAuE & gaq feataa
FT & g1 3@AT & fF w21 & faw wwar
g1

A% =t quww fag: 9 &1 99T av
4% grar & f& dar dar fagr T g,
9 AEI FT T2 & AT 57 7 79 71X
9T FAATET | qAAHE qATT FLAY
F 791 A g E )

WS WERY : SR Fg fw
TATH FT7G & | AT 97 37 ACE HAT
A a9 I A9 % ST A

Shri Rameshwar Tantia: What is
the total production of fertiliser and
what is the consumption and how
much do we import?

Shri C. Subramaniam: The pro-
duction in the country this year would
be about three lakh tons nitrogen;
we will be importing 3.5 lakh tons of
nitrogen—and the demand in the
country is round about 1.2 to 1.4 mil-
lion tons of nitrogen.

et @R aTg T 4T A
g q&T wEEg FAAT F1 FO &4T fw
T NIW ¥ viF F fead arwm €
AT AT AT € A1 FT 98 5A FI q@l
T & far dar7 § ar 7@

Shri C. Sobramaniam: There is no
facto'y at present. The question
whether any new factory will be put
up there might be put to the Petro-
leum Ministry.

Luxury Hotels in India

+
( Shri 8. C. Samanta:
| Shri Rameshwar Tantia:
Shri P. C. Borooah:
| Shri P. R. Chakraverti:
| Shrimati Tarkeshwari Sinhar
| Shri Indrajit Gupta:
*157. { Shri D. C. Sharnma:
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Shri Solanki:
Shri P. K. Deo;
Shri Narasimha Reddy:
Shri R. Barua:

Shri Raghunath Singh:

Shri P. Venkatasubbaiah:
Shri Ravindra Varma:

Shri Mohan Swarup:

Shri Narindra Singh Mahida:

Will the Minister of Transport be
pleased to refer to the reply given
to Unstarred Question No. 472 on the
2nd March 1965, regarding finalisa-
tion of an agreement with M!S Hilton
Ho'els International of US.A., &nd
state:

(a) whether the official Committee
has given its findings for the estab-
lishment of a number of luxury
hotels in India;

(b) if so, its main findings; and
(c) the final decision taken thereon?

The Minister of Transport (Shri Raj
Bzhadur) (a) Yes, Sir.

(b) and (c). It has been decided
that the Indian party who has applied
for collaboration with Hiltons may be
asked to negotiate with them and
submit its final proposals for the
approval of Government.

Shri S. C. Samanta: How many of
the existing hostels are proposed to
be turned into luxury hotels?

Shri Raj Bahadur: The question
refers to collaboration with Hilton
hotels, not hostels, The proposal that
we have before us for collaboration
had emanated from a private party
known as Messrs. Shiv  Sagar and
Co. who have acquired the late Gwa-
lior Palace property in Bombay.

Shri 8. C. Samanta: May 1 know
the names of countries from which
this proposal has come?

Shri Raj Bahadur: Hiltons
from America.

=t T aifean: g ¥ foeea
#Y w7z 9T fqeea @7 TAT ATAF AT

commne
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&1 & Srar =mgan § fr a7 feee @
a1 faeza 1 ara & 1 gay 9% @F
dea § d¥ fr 47 yafoes & Gvem
grea &, I 5 feeeq & WY g=@ mifaw

T aer § ST T 9 g amfew
Lgcill

St T TR W FEIT F oA
garer faar mar & ag fovew gew &
fear w1 & fawz o “dorergs wee”’
T TEN & |

&t THTEy Fifen ag et @)
aFdr § | WO gEU " ag &f fw
1 ga 9 Fred T SAN W 5T
amEa Fuit f5 |1 ag feeeq &
dz7 #feww ¥ 537

=Y TR T W@ aF a9 g
FIA T GaTe § FTIEATT gATL qTHA
i § ag 37T wieAed g #1K
foren §reowr F ¥ & AT = A
#hrra av 3T wEET

Shri P. C. Borooah: Is it a fact that
this Hilions International want an
operating profit of 33.33 per cent wund
to repatriate to the extent of Rs. 1.04
crores annually, complete control of
management .in  their hands and a
guarantee to book 12 lakhs of tourists
and if so are the Government con-
siderinz these to be derogatory terms?

Shri Raj Babadur: It is a multipur-
pose gquestion and I will try lo
Answer.

Mr. Speaker: He may answer one
part.

Shri Raj Bahadur: With regard to
the return to Hiltons, the amount of
Rs. 1.4 crores reported to the hon.
Member is absolutely out of propor-
tion. The operating profit on a staa-
dard 400-room hotel would be of the
order of about 564,000 dollars. Ona-
third of that would be in the vicinily
of 188,000 dollars out of which they
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will have to spend 50,000 for their
promotional and advertising efforts.
The remainder will be subjected to
tax. The total including amount
spent on promotion would come in
the vicinity of about 120,000 dollars in
all. It has not yet been settled
whether they will get one-third or
one-fourth, which is a matter for
negotiation between the parties con-
cerned,

Shri P. R. Chakraverti: May I know
whether it is a fact that the Govern-
ment has set up a hotel corporation
of its own, and when the private
sector is managing hotels all over
India very efficiently, how does the
question of foreign collaboration come
in, in this context?

Shri Raj Bahadur: Collaboration
with a foreign hotel does not cast any
reflection on the efficiency or the
standard of maintenance of cur
hotels or the quality of management
of our hoteliers. It is a matter where
we want to take advantage of a chain
of hotels all over the world which
creates its own traffic and brings
other advantages also in train. It
also helps in maintaining and
improving of standards.

Shrimati Tarkeshwari Sinha: May
1 know whether it is a fact that the
Secretaries Committee which was
appointed to look into this matter has
not recommended that there should
be any collaboration of management
with Hiltons, as reported in the press,
and why, in spite of that, the Gov-
ernment at Cabinet level decided to
give them this collaboration, on prin-
ciple?

Shri Raj Bahadur: The Cabinet, of
course, is the ultimate authority, but
1 may inform the hon. Member that
the Secretaries Committee which was
appointed to go into this guestion
never made any recommendation of
the type which she was alluding to.
1t was appointed to go into the whole
guestion, and they have recommended
certain basic premises on the basis of
which the negotiations have to be
conducted.

946 (Ai) LSD—2.
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Shri R, Barua: May I know whether
the Government have examined the
main benefits that will accrue out of
the collaboration with the hoteliers of
international repute and, if so, what
was the final criterion which induced
the Gowvernment to go into this col-
laboration?

Shri Raj Bahadur: May I just re-
count the advantages? One of the big
advantages is that it will create its
own traffic; it will provide a sales
network for tourism, joint advertise-
ment for tourist promotion, and above
all, it will enable us to earn in the
vicinity of about a crore of rupees in
foreign exchange, besides providing a
good network of hotels.

gﬂ‘wﬁz: ST T ATCOET
¥ aga &9 AW IR FAW &)
FIOOET ¥ O e g AT 85 Fo st
Forot FaT & 1 F oyAar =g §
FT F5 T AT AT AT
§ forar & #1S weo1 HT FAT {IEH q7T
faar i =% 7

§t T |qE A1 gES T
87 ¥ § 37 F1 OF FOAT A0
fFar mm &1 S8 F e # vy
1 mravasar g o) § fawm Fw@
g fragag sfsare F1E F &Y
ezt FLAT

st ®o o W : FH FTHAT
wrgat § T w1 79 €1 a5 WA
s f aeT aga afmer M 5T
T gy w5 w1 @ #1789 -
ST FT e HT AEAT ¥ TG TLATET
1 2T g T W g A oy
SFTT HqOAT SEATEGT & AL T
sof grew g7 @1 | & Sy arg
g fraa @ m g a1 fs =9 &1 &
wg A IR E?
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ot T W7 el AT, @
AR & fagwt izt &1 91 fF ooy 2w
¥ T § A% a5 ¥ § g1 Tgan g
f& gfg 97 KMt =1 fa2et =t &1
wieed agi fasmr § AT 38 ga A
Fove #fws famcr g @ agrma ger g
AT ST B | A TF THFT HaATA
3 fF ozm owgfr W@ At B
& #1 TR W FE
3q ¥ foa & fadea 7 =mgan
g fF 7@ § 97 9 et 97 571 w78
ABAT TGt g | afexw g FAaT A HRA
f& 36 @rew fgeeem & wdAw
i 7 &, Y gwie g Ffraew
FRsm A 44 1 gz 7 fas Afed
gt § & afes  gniwerEar ¥
g & eqifuwr g &1 @i WY EW
a1 F Srearga faar @ g ga A fear
T ¥ gE AW # Y 32T wifeew
grw M 5 wdF ¥ 8 59 7 ¢F
fasit &3 F gEfaT & FRarem e
g < feeelt # uF e a7 FT AT
g R

ot qorem fag: # w41 St & SrAA
arg e o 98 a3 A g 1A
T amfedl F §9-aT9 oW & g
ot <Y BT FET 8, SEAT TFA F fay
F 77 %A 3BT R & A d g
Y g1 § @ wCE a3 gRAlF fox
g A |

=t T gTET : ATy AT FHY T
grady g, sast T & fod g fafa-
&t g FT awdEr §)

st gwaafag © AT 597 g AT
f =it gadr damdy /1 W I
T aFx &, dfeq w7 & arq qarr
T FEINE TG B AEA, FAT A9
T AT FY £ATH § @I § 54 gl Y
gt 37 949 7

off T AEGT : WA & @rg are
*d17
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st gwew e : gwra gy SS9
% f 73 grewii ¥ O g WA G
st g 1 e oF 73 wia & {9 e
g1 A 72 glew @ 7T 39 7T 4

FETART & 7 Far ag A\ weE
IZIE i

Shri Vidya Charan Shukla: Is it a
fact that two ministries of the Gov-
ernment of India are competing with
each other in the construction of these
luxury hotels? Have Government
decided which of the two will be in
charge of construction and running of
these luxury hotels? If no decision has
been arrived at, why?

Shri Raj Bahadur: It is true that
the Works and Housing Ministry is
in charge of Ashpka Hotel and Jan-
path Hotel and they are proposing to
set up one or two hotels more. But
essentially the work of filling up the
gap in hotel accommodation in the
country has been assigned to the Hotel
Corporation of India, which comes
under the Transport Ministry. There
is no doubt that there will be co-ordi-
nation between the two.

Dr. L. M. Singhvi: On what specific
grounds do the Indian hoteliers op-
pose this proposal and how do the
Government meet their points?

Shri Raj Bahadur: I would like to
disabuse the mind of the hon, member
that there is general opvosition from
the hoteliers. In fact, it is one of
the private hoteliers who are now
trying to set up a hotel in collabora-
tion. Apart from that, opinions of the
hotel industry are not uniform or
unanimous on this point. Most pf
them favour it; others might reject it.

Dr. L. M. Singhvi: My guestion was,
what are the specific grounds of their
opposition and how Government pro-
pose to meet them?

Shri Raj Bahadur: I would not like
to be uncharitable, but some parties
who have already secured foreign col-
laboration perhaps are not very keen
that pther parties also should seek
collaboration,  There may be the
question of personal interest coming
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in. But I see no logical reason what-
soever in refusing Hiltons or Shera-
tons to come into this field in our

country.
ety WY afear & &t A av gw
+
st gEmEAR At
|sﬁ wnw fag fagra :
st TR Tifem
158. .
&t ®o Wo & :
EELEGE
[ s &t qreda
a1 aftage wft ag @A £ 30
w4 fF

(%) 71 mefigz =ix afmr &
9 T A€ 9% g T 9 F e
F art ¥ wfaw fofy s o mr & ;
IS

(=) afz adl, av sfian faig 77
aF FT fogr saar ?
The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):

A statement is laid on the Table of
the House,

STATEMENT

() and (b). 'No, Sir. In
the several representations made for
the construction of the proposed
bridge over the Ganga between Ghazi-
pur and Ballia, rival claims have been
made for the location of this bridge
either at Ghazipur or at Buxar. In
either case, the bridge would fall on
a State road and as such it would be
the responsibility of the State Gov-
ernments concerned. However, in
order to facilitate the consideration of
the suitability of investment for the
proposed bridge, the Directorate of
Transport Research of the Ministry of
Transport were asked to carry out a
cost-benefit study, The investigations
have practically been completed and
necessary information collected. In
order to finalise the report, the officers
of the Ministry of Transport propose
to have discussions with the officers
of the Uttar Pradesh Public Works
Department shortly. The matter will
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be considered further after a report
on thig study becomes available,

=Y TETEIR WS ;o7 ag 9
YT HT Fferar F §1= 997 9T a9
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# st =g § i aar aaw a faoiw
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T EFTEATE 7
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st T qgIEE : Tgl aw AA TE-
T FT GATH § 98 FI9 T &1 4T 2,
Ffe spoit Foate aw <Y &, Shar for e
& wam A gamn mrn, f@E sEa-
ATEMEI IR | T qg gWIE
STt A 39 9 fa=n< fvar smoarn
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= wfas grm gEsT o= ) HEEE

g

=t gww fag : F=e7 ofg #1
UF & d91 F a2 § F979 AT WA |

ot avw qweEy : Wi ¥ A ¥
AT g @ 5w g & aw F At
¥ aga ardt findwg avFme &t g
g% & | gger o § @4 fawmr 7
g9 F19 &1 5631 91 o= aramam faam
F 72T &1 & S = g o o v
AT F AATH & 1L T FF OF Aeq §
Seq HTAEAT & g1 AT ? {1 FAT I
ST FLHTC A MF YT F I GF F414 F
T ¥ #1% afqdzT ¥ o S+t
o g?

=t TR g : I TIW AH A
TET OF T & AL # femr & 1 @
TRW HLHIT A A7 9T HT G 1 H AT9-
TaFar &1 | aqrar g | § A e
arear g & 97 & i g9 o< fore
B 9T WA, g A A # )
IHF q1Z A Y g FY SFFEAT ZY Ay
9 19 1 g faan e o

Shri S, C. Samanta: May I know
how the cost of construction of this
bridge wil] be shared between the
Central and the State Governments?

Shri Raj Bahadur: Essentially it
falls on a State Highway, but since
the economic importance of this parti-
cular bridge has been appreciated by
the Central Government it is proposed
that some financial assistance may be
given as and when it is constructed.

i Fergrar @ : & o T e
g f fve 7t & g8 YT IR 0
1 FATH AT F fawICEE § A
£ 9% feadl Fafeat v IR § AT
fopaet Foove s %1 7 anfat F O
grFre frorg o fF eige # awe
ar gFaC & P ¥y gawr o€ w18 fafy
fafyaa #1 wft & 59 aF ot v
T ST Tfgy ?
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= 98 @ ¢ fF §FT s 9w oA
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AT | BFIT & AT H D FH -
FTC AET &, AT HEET R ZFT

Shrimati Ramdulari Sinha: May 1
know whether any final decision has
been taken about the site of the bridge
on the Ganges nearabout Patna; if
so, may I know whether that bridge
is going to be a rail-cum-road bridge
also?

Shri Raj Bahadur: I am prepared
to answer this, Sir, but it does not
arise out of the main guestion.

Mr, Speaker: It does not arise out
of this.

Delhi Milk Scheme

+
Shri Karni Singhji:

1-*159.{ Shri Harish Chandra Mathur:
Shri Bagri:
Maharajkumar Vijaya Ananda:

Will the Minister of Feod and Agri-
cultare be pleased to state:
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(a) the outcome of the enquiries
against the unsatisfactory functioning
of the Delhi Milk Scheme; and

(b) whether responsibilities have
been fixed and action taken thereon?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) A Team of
Dairy Experts was appointed to ex-
amine the working of the Deihi Milk
Scheme. They submitted their report
on 5th September, 1964. Most of the
recommendations of the Team have
been accepted and action is in hand
for their implementation.

(b) The Team was not required to
fix responsibility for any matter; but
important changes were made in the
management and the administrative
set up keeping in view the Team’s re-
commendations.

Shri Karni Singhji: Since the milk
procurement programme is very erra-
tic and irregular which affects the
supplies in this city, may 1 know as
to what comprehensive schemes Gov-
ernment have to completely remedy
these matters and see that milk is
available to everybody?

Shri Shahnawaz Khan: We are try-
ing to increase the quantity of milk
in the milk-shed area of Delhi. That
really is the solution of the problem.
We are also creating intensive cattle
development blocks and all necessary
assistance will be given to them to
increase the number of milch cattle
in the area,

Shri Karni Singhji: May T know as
to what percentage of milk supplied
to Delhi Milk Scheme comes from
Rajasthan, and whether it has been
brought to the attention of the Gov-
ernment that the sending of milk
from Rajasthan has resulted in the
cost of milk going up and availability
being reduced in Rajasthan; if so,
particularly since the cities in Rajas-
than are small and the purchasing
power of the people is less, what .0
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Government propose to do ‘o keep the
prices down in Rajasthan?

Shri Shahnawaz Khan: The milk
producers in Rajasthan get a very un-
remunerative price for milk. We gre
getting mainly cows milk from Rajas-
than, and it is encouraging the breed-
ing of cows in Rajasthan because we
purchase cows milk from them.

Shri Karni Singhji: Sir, my question
has not been answered.

Mr. Speaker: He says that he has to
increase the supply of milk in Delhi.
The people in Rajasthan have not got
the purchasing power. The price of
milk goes high in Rajasthan hecause
the milk is drawn to Delhi. The hon.
Member should realise that if Delhi
is to be supplied with milk, Rajasthan
will have to make some sacrifice. The
price is bound to go up in Rajasthan.

Shri Earni Singhji: We do not mind
guffering as much as the cther people.
But, unfortunately, the purchasing
power in Rajasthan is low.

Mr. Speaker: Either we should close
our dairy here or we should get milk
from outside. Now what is the
remedy?

= Tm agm ey : foet
AT & g faafa @ a g@
¥ et arge are 8, feaar T wr
o feamr dw w7 9T wT oA
o ¢ #r ¥ g8 o qwar g ?

WOW WEET W7 T KA W
FY AT e FTF7 There is a Short
Notice Question. Today I have aggin
received a calling attention notice
about Shri Gopalan. I have said yes-
terday that I will ask the Minister to
answer a short notice quesion. To-
day, he should answer either the short
notice question or the calling atten-
tion notice.

The Minister of Home Affairs (Shri

Nanda): I will answer the short notice
question tomorrow.
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Shri Warior: Why tomorrow? Why
not today?

) Shri Nanda: We can give whatever
information we have got today, To-
morrow we will have fuiler informa-
tion.

Mr, Speaker: Then we can take it
up tomorrow. .. ... (Interruptions).
Order, order. We cannot proceed in
this manner.

Shri Dinen Bhattacharya:
to submit only one point.

I want

Mr. Speaker: Unless 1 identify, no
member ghall speak, A member can
rise in his seat but he shou'd begin
to speak only when I identify him.
That rule should be strictly observed.
I would request hon. Members to co-
operate with me in this matter.

Shri Dinen Bhattacharya: 1 always
submit to your ruling.

Mr. Speaker: Except on thic occa-
sion?

Shri Dinen Bhattacharya: Yesterday
we gave a calling attention notice re-
garding the hunger strike by Kerala
detenus but it was not admitted by
you. Yet, in the other House, a state-
ment was made by the Home Minis-
ter, I do not know why ihe Lok
Sabha is treated like this. When we
table the same question, we are not
given an opportunity to hear the state-
ment from the Minister while the
other House gets it.

Mr. Speaker: Both Houses are inde-
pendent and sometimes the presiding
officers might differ honestly and
sincerely. I have said that earlier
also.

I said yesterday that I was admit-
ting the short notice question ard that
is why I did not allow the calling at-
tention notice, Now I am asking the
‘hon. Minister that either he should
answer the calling attention notice or
the short notice question, I am ask-
ing him just now.

Shri Nanda: Even
colleague will give whatever
mation is in his possession.

now my
infor-
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Mr. Speaker:
might be given.,

That information

Shri H. N. Mukerjee: The papers
today report a serious deterioration in
the condition of Shri Geopalan. Even
though it fails to mention his condi-
tion in so far as his blood pressure
and that kind of thing is concerned,
it is sufficient to indicate that his con-

“dition is really causing anxiety, We

are also very anxious gbout it and
we would like to be re-assured by
the Minister that there iz nothing
very much to be worried about his
condition.

Mr, Speaker: I am asking the Minis-
ter to make the statement.

Shri H. N. Mukerjee: he is making
it tomorrow.

Mr. Speaker: No, he is making it

today.

Shri Kapur Singh: We are all very
much concerned. ...

Mr. Speaker: Including myself.
SHORT NOTICE QUESTION

Fast by Shri A. K. Gopalan and other
detenus in Kerala Jails

+
Shri Daji:
Shri Indrajit Gupta:
Shri 5. M. Banerjee:
Shri Warior:
Shri Vasudevan Nair:
Shri Dinen Bhattacharya:
Shri Yashpal Singh:
| Dr. Ranen Sen:
| Shri Hari Vishnu Kamath:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Shri
A. K. Gopalan, M. P. alongwith 51
other D.IR. detenus has started
indefinite fast in Kerala jails;

SNQ. 1.4'
|
|

(b) if so, what are their demands;

(c) Government's reaction thereto;
and

(d) the steps taken by Govern-
ment in this regard?
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The Minister of State in the Minis-
iry of Home Affairs (Shri Hathi):
(a) to (d). The Left CPI detenus in
Iferala have decided to go on fast for
o wWeek in batches to draw attention
to their demands, including trial in a
court of law or outright release, libe-
ralisation of parole and medical faci-
lities, increasing the gquantum of
family allowance and {reatment as
class I prisoners. Shri A. K. Gopalan
is one of the 53 detenus who have
been on hunger strike from August
21. Specific representations made by
the detenus in the matter of parole,
sanction of family allowance, medical
facilities etc., are promptly examined
oy Gowvernment and decision is taken
on the merits of each case. The
family allowances are given to those
detenus who are the only earners in
the family and each case is decided on
raerits. So far as other conditions of
Kerala detenus are concerned, we
have instructed the Kerala Govern-
ment to consider each case on its
merit and the Governor informed us
that he will look into these cases
liberally.

So far as the arrests are concerned
and their releases are concerned, hey
have been detained for specific rea-
sons, and their mere going on fast
cannot be a reason for their release.

Mr. Speaker: What is the condition
of Mr. Gopalan? All are concerned
about it

Shri Hathi: So far as the health of
Mr. Gopalan is concerned, we checked
it up this morning. His blood pres-
sure is 180 and there is no cause for
unxiety. He is under medical treat-
ment and there is no cause for worry
1t all.

Mr. Speaker: If the Government
can get more information, then the
questions might be put tomorrow.

Shri Surendranath Dwivedy: I do
not want to put a question. I want a
clarification. The papers say that he
is on fast for an indefinite period.
‘What is the actual position?

BHADRA 2, 1887 (SAKA)

Oral Answers 1424
Shri Hathi: It is not indefinite: it
is for a week, in batches.
Mr. Speaker: It would be better if

we put it off for tomorrow. Let them
get more information,

Shri J. B, Singh:
fication.

I want one clari-

Mr. Speaker: No. We now take up
the Calling Attention Notice.

WRITTEN ANSWERS TO QUES-
TIONS

Farming Joint Stock Companies

( Shri Vishwa Nath Pandey:
Shrimati Savitri Nigam:
Shri P. R. Chakraverti:

160, J Shrimati Tarkeshwari Sinha:

7 Shri D, C. Sharma:

| Shri Daljit Singh:

| Shri Bagri:

| Shri H. C. Soy:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that Gov-
ernment is considering a proposal to
allow Joint Stock Companies to take
up farming operations in the country;
and

(b) if so, the main features of the
proposal?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) and
(b). Yes. The proposal is under exa-
mination.

Uplift of Tribaks in Forest Areas

+161 Shri D. D, Puri: Will the
Minister of Social Security be pleased
to state:

(a) whether the Committee set up
by Government to work out proposals
for the uplift of tribals in forest areas
has submitted its report;

(b) if so, the main recommendations
made by the Committee;

(e) whether Government have ac-
cepted these recommendations; and
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(d) how Government propose to um-
plement them?

The Deputy Minister in the Depart-
ment of Socia] Security (Shrimati M.
Chandrasekhar): (a) No, Sir.

(b) to (d). Do not arise,

Desert Development Board

[ Shri Warior:
| Shri Daji:
Shri Yashpal Singh:

1 Shri D, C. Sharma:

| Shri Heda:

*162. ) ‘Snri . 3. Naik:
| Shri Rameshwar Tantis:
| Shri Himatsingka:
| Shri Ram Sewax:

L Shri P. G. Sen:

Will the Minister of Food and Agr-
culture be pleased to state:

(a) whether Government have any
proposal under consideration to set up
a Desert Development Board; ana

(b) it so, the details thereof?

The Minister of Food and Agricul-
tare (Shri C. Suobramaniam): (a)
and (b). Yes, Sir. The Planning Com-
mission have already approved of the
proposal to set up a Desert Develop-
ment Board, Details of the proposal
are at present being worked out in
consultation with the Ministry of
Finance. The Board is expected to be
get up before the end of 1965.

Agricultural Aspect of Irrigation
Projects

r Shri Ravindra Varma:
{ Sbri Venkatasubbaiah:
'L_Shrimati Renuka Barkatakl:

Will the Minister of Food and Agri-
culture be pleased to state:

*163.

(a) whether it is a fact that Gov-
ernment have decided to set up a
special unit to study the agricultural
uspects of irrigation projects; ana

(b) if so, the scope and objectivesz
uf the study that this unit will under-
take?
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The Minister of Food and Agricul-

ture (Shri C. Smbramaniam): (a) Yes,
Sir.

(b) Briefly, the Unit 'wculd devote
whole-time attention to the study of
the agricultural aspects of irrigation
project; from the planning stage on-
wards with a view to ensuring opti-
mum utilisation of available water
resources. It would also assist the
States in undertaking Area Develop-
ment Programmes in the command
areas of irrigation projects. However,
the detaileq scope and objectives of
the study that this Unit would under-
take are under consideration of the
Government.

Damage to Food Output due to
Storage

#164. J Shri Sezhiyan:
\_ Shri Kanakasabai:

Will the Minister of Food and Agri-
euiture be pleased to state:

(a) whether Government have
made any assessment of the percent-
age of food output wa-ted due 1o bad
storage in India; and

(b) if so, the steps taken to reduce
such wastage?

The Minister of Food and Agricul-
ture (Shri C, Subramaniam): (a)
While ng systematic or comprehensive
assessment hag been made, it is re-
cognised that the extent of loss in
storage generally ranges from 3 to
10 per cent. However, in Govern-
ment-owned storage the loss is
negligible, wiz., about 0.2 per cent.

(b} Following steps are, heing taken
to reduce possible wastage:

(i) improvement of the condition
of storage by way of provid-
ing modern structures such as
silos and conventional go-
downs which are rat as well
as damp proof.

(ii) adoption of scientific methods
to protect grain from pest
attacks; and
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(iii) educating the farmers and
traders in the methods of
proper storage and handling
of foodgrains.

Effect of modern storage on the rice
oputturn is being assessed In the six
modern rice mills set up recently in
the Cooperative sector :nd moderni-
sation of storage, as far as rice is
concerned, wil! be related to the plan
of modernisation of rice mills in the
country.

Paradeep Port

*165, Shri Surendranath Dwivedy:
Will the Minister of Transport be
pleased to state:

(a) whether Government have re-
ceived a pamphlet called “Paradeep
scandal unveiled” wherein a demand
for a probe into the expenditure made
in the construction of the Port has been
made;

{b) if so,
thereto; and

Government's reaction

: (c) whether any departmental or
any other enquiry is being held into
the allegations made in the Pamphlet?

The Minister of Transport
Raj Bahadur): (a) Yes, Sir.

(Shri

(b) and (c). As regards the adminis-
tration of the Project befarc the 1st
of June, 1965, the responsibility rest-
ed with the State Government. It is
noted that the State Government had
replied to the allegations in their
Press Note dated the Tth August 1964.
The Government of India do not think
that a general probe into the expendi-
ture on the Paradeep Port Project is
called for at this juncture in the light
of the State Government views in the
matter. It is understood that, in all
cases where irregularities on the part
of the staff of the Project were sus-
pected, suitable action has been taken
by the State Government against the
individuals concerned. The Govern-
ment of India also will ensure that
there are no irregularities, The Gov-
ernment of India wil]l not hesitate
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to take disciplinary action against any
individual against whom there ig proof
of misconduct. There is general all
round appreciation about the very
satisfactory progress made by the
Project and it would not be correct
to make allegations of a vague and
sweeping character against any indi-
vidual.
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New Rice Mills

*167. Shrimati Renu Chakravartty:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the progress so far made in the
establishment of new types of Rice
Millg in the Public Sector; and
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(b) by what time they are likely
to start functioning?

The Minister of Food and Agricul-
ture (Shri C, Subramaniam): (a) Six
modern rice mills are being set up for
a pilot study and evaluation pro-
gramme. Out of these one mill is
being set up in the public sector at
Bikramganj in Shahabad Distt. of
Bihar and the remaining mills are in
the cooperative sector. The imported
items of equipment in respect of all
‘the six mills have reached the res-
pective sites. The mills at Thrivarur
(Madras) and Mandya (Mysore) have
already been installed and trial run-
ning is in progress. The work relating
to the provision of modern facilities
such as parboiling unit, dryer and
silos for the mills is also in progress.
The mill at Burdwan (West Bengal)
has also been installed and the trial
running is to start shortly. The con-
struction of the mill building is in
progress in the case of the remaining
three mills at Raipur (Madhya Pra-
desh), Tadepalligudem (Andhra Pra-
desh) and Bikramganj (Bihar), The
‘mill building at Raipur is almost com-
plete and the installation of machinery
is to start shortly.

(b) All the milly are expected to
start functioning by December, 1965.
‘Except for silos, all modern facilities
will also be provided to these mills by
that time.

Unloading of Food Ships at Bombay
Port

+169, Shri Baswant: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether any scheme for the
mechanised unloading of foodgrains
vessels at Bombay Port is under con-
sideration;

(b) if so, the number of workers
who will thus be rendered unemploy-
ed; and

(e) whether any scheme regarding
their employment iz under considera-
tion?
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The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) For
the last few years, imported wheat
has been receivedq at Bombay Port
mostly in grain tankers. As grain
cannot be discharged manually from
such vessels, pneumatic discharging
machines have been used for grain
discharge for many years. No other
scheme for mechanisation has been
finalised. Rice continues to be receiv-
ed in bags in dry cargo vessels and is
unloaded through manual labour.

(b) and (c). Do not arise.
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Cost of Weeding by Human Labour

*171. Shri Sivamurthi Swamy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government have com-
pared the comparative cost of remov-
ing weeds by human labour vis-a-vis
the use of weedicides; and

(b} if the latter is cheaper, the
steps taken to popularise the same and
the weedicides which have been re-
:ommended to the cultivators?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) Yes,
Sir.

(b) Chemical control is about half
as cheap as weeding by hand. Various
herbicides like 2, 4-D, MCPA, MCPB,
TCA, 3, 4DPA (Stem-F 34) and
Simazine are commended for the
control of weeds in wheat, barley,
oats, peas, linseeds, sugarcane, maize,
paddy and sorghum. The use of
these herbicides is demonstrated by
the extension agency. The  Indian
Council of Agricultural Research has
taken up a pilot project covering 1000
acres to demonstrate the use of
various herbicides for the control of
weeds in different crops.

Private Air Companies

f Shri Indrajit Gupta:
J Shri Vasudevan Nair:
Shri Sidheshwar Prasad:
[ Shri Basappa:
Will the Minister of Civil Aviation
be pleased to state:

*172,

(a) whether it has been decided to
permit private Air Companies to
operate scheduled air services in India;

(b) if so, the reasons therefor; and

(c) the routes allotted to the private
Air Companies in this connection?

The Minister of Transport (Shri
Raj Bahadar): (a) to (¢). The amend-
ment made tp Section 18 of the Air
Corporations Act in 1982 empowers
the Central Government to permit
private operators to operate any sche-
duled air transport service which is
not provided by either of the Cor-
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poration or their associates. The
amendments to the Indian Aircraft
Rules, 1937 promulgateq on 19th

July, 1965 provide for the machinery
and conditions by which permission
for the operation of scheduled air
transport services may be granted
to private operators.

2. No route has so far been allotted
to any of the private air companies.

Production of Rice during 1964-65
Kharif Season

Shri P. C. Borooah:

| Shrimati Savitri Nigam:

| Shri M. L. Dwivedi:

| Shri S. C. Samanta:
. ‘J1 Shri Subodh Hansda:

| Dr. Mahadeva Prasad:

| Shri Bagri:

| Shri Raghunath Singh:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Starred Question No. 189 on
the 2nd March, 1965 and state:

(a) the latest figures regarding the
production of rice and other cereals
during the last Kharif season;

(b) how these figures compare with
the corresponding figures for the pre-
vious year; and

(¢) how far the production is likely
to increase during the next season?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) to
(c). A statement is laid on the Table
of the Sabha.

STATEMENT
(a) The statement below gives the pro-
duction of rice and kharif course cereals
during 1964-.5 and 1953-64
Production of Kharif cereals
(excluding small millets)
(Thousand tonnes)

Increase (4-)

Crops  1964-65 1963-64 or Dl‘f“)“e
Rice 38,732 36,880 (+) 1,843
Jowar . Te81r 9,135 (+) 676
Bajra. . 4465 3,734 (+) 731
Maize 4,558 4,553 (+) 5
Ragi - 1,021 1,862 (—) 41

ToTAL 50,487 56,273 (+) 3214

(b) There has been an increase in
the production of all these crops
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except ragi, which has shown a slight
decline.

(c¢) The monsoon this year has been
erratic so far., Kharif sowings are
still in progress. It is rather early to
say anything definite about the like-
ty size of the crop in this season.
Much will depend on the behaviour
of the monsoon in the next few weeks.
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() Fav ag «r 7= § & ool 47y
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Import of Wheat in Indian Ships
[ Shri P. R. Chakraverti:

Shri P. C. Borooah:

Shri Raghunath Singh:

Shri S. C. Samanta:

Shri Subodh Hansda:

Shri M. L. Dwivedi:

Shri P. Venkatasubbaiah:

Shri Surendra Pal Singh:

Shri Indrajit Gupta:

Will the Minister of Transport be
pleased to state:

*177.

—————

(a) whether Government have been
considering the possibility of import-
ing maximum quantity of foodgrains
under PL 480 and other arrangements
with  different countries through
Indian ships;

(b) if so, the decision taken by
Government in the matter; and

(c) whether any savings in the
foreign exchange are expected?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes, Sir.

(b) and (¢). The whole matter in-
cluding the availability of return
cargo, the foreign exchange implica-
tions, the possible pioneering losses
etc. is under the consideration of the
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Government and a decision is expect-
ed to be reached after consultations
with concerned Ministries,

o wexr afafa w1 wfadz=
*178. Jof avm
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(3) faviy afgg & 92 =1 F97-

FT WUEH HIT AT
afafa & forai 1 o §
qMET R

Import of Foodgralns

( Shri P. C. Borooah:
Shri Warior:
Shri Prabhat Kar:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
*179. J Shri Subodh Hansda:
YShrimati Savitrl Nigam:
| Shrimati Tarkeshwarj Sinha:
| Shri Daljit Singh:
| Shri Rameshwar Tantia:
Dr. Mahadeva Prasad:
LSI:IH P. R, Chakraverti:

Will the Minister of Food and
Agriculture be pleased to state:

(a) the number of ships carrying
foodgrains from the different count-
ries which arrived in India during the
last four months;

(b) the quantity of different food-
grains imported from each eountry;
and

(c) the total quantity of foodgrains
of different types expected from the
various countries in 1965-667

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) 199.

(b) A statement giving the reguir-
ed information is appended below:—

Country of Export Quantityin OO0 M. T.

Wheat Rice Milo Total

U.S. A, 2055.2 188.4 35.9 2279.5§
Canada .  97'5 . . 97.5
Australia 184.0 . . 1840
Burma . £6.1 . 86.1
Thailand 51.6 . 51.6
Cambodia 12.1 . 1z.1
U. A.R.. . 8.6 . 8.6

ToTaL 2336°7 3468 35.9 2719.4
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(c) As ggreements with the coun-
tries concerned for imports have not
yet been finalised, it is not possible,
at this stage, to give an estimate of
the quantities to be imported from
each country.

Road Bridges on West Coast Road

f Shri A, V. Raghavan:
* 7\ Shri Pottekkatt:

Will the Minister of Transport be
pleased to state:

489

(a) the progress made in the con-
struction of road bridges at Kallai,
and Koduvally (Tellicherry) on the
West Coast Road;

(b) the reasons for the delay in
constructing these bridges; and

{c) when these works will be com-
pleted?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) to (c). A statement is placed on
the Table of the House. [Placed in
Library. See LT-4585/65].

Central Fisheries Institute, Ernakulam

490. Shri Ram Harkh Yadav: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Central Fisheries
Institute, Ernakulam (Kerala) hag dis-
covered a rare marine animal in the
South-West coast of India; and

(b) if so, the details of the dis-
covery angd its authenticity?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) Yes.

(b)Y Specimens of Pogonophora
which occupies an interesting position
as a separate phylum in the animal
kingdom, have been collected for the
first time from the south-west coast
of India by Dr. E. G. Silas of the
Central Marine  Fisheries Research
Institute. This was done in the course
of regular oceanographic investiga-
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tions in relation to fisheries conducted
on board R. V. Varuna of the Indo-
Norwegian Project.

This interesting discovery by the
Indian Fisheries scientist was from
the Indian continental shelf area from
a depth of 200 to 340 metres, The
Russian Scientist Professor A. V.

‘Ivanov had recorded the existence of

Pogonophora belonging to the genus
Diplobrachia in the course of the
cruises of R. V. Vitiyaz in the Indian
Ocean.

Pogonophora are tobiculous animals
inhabiting soft mud usually on the
slopes of the continental shelves and
adjacent deep trenches. Most of the
species are known from very  deep
waters upto ‘9050 metres. The tubes
collected from off the coast of India
are upto 54 cms. long, chitinous, more
or less transparent showing traces
of annulations. Only one animal , is-
found in a tube placed in the echino-
derm chordate stem (Deuteroatomia).
This marine animal is of special inte-
rest on account of the absence of ali-
mentary canal and its capacity to
assimilate suspended organic matter
over the bottom by a process of filtra-
tion.

The extremely patchy distribution
of Pogonophora is mainly on account
of their not having mobile or free-
swimming stages in the life-history.
There may be some association bet-
ween the great abundance of Pogono-
phora in some areas and an imbalance
in the production cycle of plankton in
the waters above caused by upwelling
with consequent organic enrichment
of bottom deposits. On the west
coast of India, areas of upwelling are
known during certain seasons, and it
iz likely that these areas may sus-
tain populations of Pogonophora at
the bottom.

Professor Ivanov of Leningrad Uni-
versity, U.S.S.R., was awarded the
Lenin Prize for his work on Pogono-
phora in 1861.
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New Bridges in Quilon District

491. Shri A. K. Gopalan: Will the

Minister of Transpoert be pleased to
state:

(a) when the construction of the
Kannetti Bridge in Quilon District on
the Nationa] Highway will be com-
pleted;

(b) whether there is a proposal to
construct new bridgeg at Neendakara
and Kkora; and

(c) if so,
‘will start?

when their construction

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) The name of the bridge is Kan-
nettil Bridge. The construction of
this bridge is expected to be complet-
ed by the end of March, 1966;

(b) and (c). The plans and estimate
for the Neendakara bridge have al-
ready been sanctioned, and the work
has also been awarded on contract.
Its construction is to commence
shortly.

The available records do not indi-
cate any place knowpn as Kkora on
National Highway 47 in the Quilon
District. No proposal for the cons-
truction of any new bridge at a place
named Kkora has been received from
the State Government.

Kunnathur Bridge in Quilon District

492. Shri A. K. Gopalan: Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that the
construction work of the Kunnathur
Bridge was stopped for four years
-after finishing one-third of the work;

(b) if so, reason therefor, and

(c) when the work will be com-

pleted?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) to (c). The proposed bridge at
Kunnathur is a State project. The
‘Government of Kerala are, therefore,
‘primarily concerned with this project.
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They have intimateq that the work
of constructing a bridge at Kunnathur
was awarded to a contractor in 1957.
He however, expired on the 16th
August 1961 before completing the
work. Works costing about
Rs. 2,17,000/- were completed by him.
The balance works had to be arrang-
ed for afresh after closing the accounts
of the deceased contractor. The
works were awarded to another agency
on the 17th April 1963. The con-
struction of the bridge is now in pro-
gress and is expected to be complet-
ed before the end of 1965.

Chettuva Bridge in Kerala State

493. Shri A. K. Gopalan: Will the
Minister of Transport be pleased to
state:

(a) whether Government propose to
construct Chettuva Bridge cn the
Goastal Highway in Trichur District,
Kerala;

(b) it so, when the work will com-
mence;

(c) whether the work is being in-
cluded in the Fourth Five Year Plan;
and

(d) it not, why?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) to (d). The <Construction of
Chettuvaye (not Chettuva) bridge is
a part of the scheme for the exten-
sion of the West Coast Road from
Feroke to Ernakulam. The work of
forming the section of the road from
Ernakulam to Chaughat, in which the
bridge is situated, is included in the
Fourth Five Year Plan proposals of
the State Government. It is not
possible to state at present whether
the scheme will ultimately be cover-
ed by the Fourth Plan and if so, when
the work will commence. A decision
can be taken after the allocation for
the road sector in the 4th Plan is
finalised.
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Kannara-Thoppamkadav Roag in
Kerala

4%, Shri A, K. G1malhin: Wil the
‘Minister of Transport be pleased to
state:

(a) whether it is a fact that Gov-
ernment have stopped the construe-
‘tion of Kannara-Thappumkadav Road
in Trichur District Kerala;

{b) if so, the reasons therefor;

{c) whether Government
‘pose to take up this work; and

pro-

(d) if so, when?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) to (d). The Kannara-Thoppam-
kadav road is a village road in the
Trichur District of the Kerala State
and its improvement is primarily the
responsibility of the Government of
Kerala, They have intimated thal the
work is not includeq in the  State
Government’s budget for 1965-66. It
has therefore not been possible for
them to sanction the estimate for the
improvement of this road.

Karuvankad-Pu'lankandam Road,
Kerala

495. Shri A. K. Gopalan: Will the
Minister of Transport be pleased to
state:

(a) whether Government have stop-
ped the construction work of Karu-
vankad-Pullankandam Road in Tri-
chur District, Kerala;

(b) if so, the reasons thercfor;

(c) whether Government propose
1o take up this work; and

(d) if so, when?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) to (d). The Karuvankad-Pullan-
kandam road is a State Road Project.
The Government of Kerala are, there-
fore, primarily concerned in the mat-
ter. The information is being collect-
eq from the State Government and
will be laid on the Table of the Sabha
in due course.
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Madras-Colombo Air Bervice

496. Shri A. V. Raghavan: Will the
Minister of Civil Aviatien be pleased
to state:

(a) whether there is any proposal
to operate viscount service from
Madras to Colombo via Trichinapoly;
and »

(b) if so, the decision laken in the
matter?

The Minister of Transport (Shri
Raj Bahadur): (a) No, Sir.
(b) Does not arise.
Research Project
497. Shri Ram Harkh Yadav: Will

the Minister of Food and Agriculiure
be pleased to state:

(a) whether the various Constituent
Boards of the Indian Council of Agri-
cultural Research at the recent meet-
ings recommended several Research
Projects for investigation; and

(b) if o, the details thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes, in addi-
tion to recommending extension of a
number of Research Projects already
in operation.

(b) A list of the projects is placed
on the Table of the House. [Placed
in Library. See LT-4596/65].

Consiruction of Hospital under Em-
ployees' State Insurance Scheme
in Delhi
498. Shri Ram Harkh Yadav: Will
the Minister of Social Security be

pleased to state:

(a) whether Government propose to
set up a big hospita] in the Capital
under the Employees' State Insurance
Corporation;

(b) if so, the details of the scheme;
angd

(c) the
thereon?

estimated expenditure
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The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) It is proposed to construct two
Employees’ State Insurance Hospitals,
one General Hospital and one T.B.
Hospital, in Delhi.

(b) The General Hospital will have
620 beds, and the T.B. Hospital 304.
The hospitals with staff quarters will
be constructed op land measuring 151
Bighas 15 Biswas in Village Basaida-
rapur, Najafgarh Road, New Delhi.

(e) Rs. 2.39 crores, including
of land.

cost

Device to Measure Noise of a Vehicle

199 J Shri Ram Harkh Yadav:
* \_Shri Raghunath Singh:

Will the Minister of Transport be
pleased to state:

(a) whether Government have
devised a new method of measuring
noise of the vehicles to help the traffic
authorities; and

(b) if so, whether the new device
has been given any tiial?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). No new
method has been devised to measure
the noise of motor vehicles. However,
the Indian Standards Institution have
recently published g standard on the
methods of measurement of the noise
made by such wvehicles.

Government Standing Counsel in
State High Courts

f Shri Ram Harkh Yadav:
500 J Shri D, D, Mantri:
" 7} Shri R. Barua:
| Shri Basumatari:

Will the Minister of Law be please(
to state:

(a) whether it is a fact that Gov-
ernment have decided to appoint its
own Standing Counsel in State High
Courts;

(b) whether it is also a fact that
Government have decided to open a
branch of the Ministry of Law in
Madras to better serve the Southern
States: and
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(c) if so, the reasons therefor, and
the approximate expenditure involv-
ed therein?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) The Central Government have de-
cided to appoint its own Standing
Counsel in those State High Courts
where the work justifies,

(b) and (c). A proposal for the
establishment of a Branch Secretariat
of the Ministry of Law (Department
of Legal Affairs) at Madras is under
consideration.

Bahadurgarh-Central Secretariat, New
Delhi bus service

501, Shri Jagdev Singh Siddhanti:
Will the Minister of Transport be
pleased to refer to the reply given to
Unstarred Question No. 3403 on the
11th May, 1965 regarding the introduec-
tion of a direct bus service from
Bahadurgarh to the Central Secre-
tariat, New Delhi and state the pro-
gress since made in the matter?

The Minister of Transport (Shri Raj
Bahadur): The State Transport Autho-
rity, Delhi received an objection from
the Delhi Transport Undertaking
against private operators who had
applied to run direct services on the
Bahadurgarh-Central Secretariat
route, The S.T.A. rejected the appli-
cation of private operators for run-
ning direct services on the Bahadur-
garh-Central Secretariat route after
considering the objection of the D.TU.
that the proposed diversion  would
amount to opening a new route and
that this could not be allowed as the
D.T.U. was plying its services upto
the border on this route, The matter
was, therefore, taken up in a sub-
sequent inter-State meeting between
Punjab and Delhi Authorities. The
Punjab Authorities did not, however,
agree 1o allow the Delhi Transport
Undertaking to extend its services on
the two-mile stretch between Delhi
border and Bahadurgarh. In connec-
tion with the recent Delhi-Punjab set-
tlement regarding bus route mileage,
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however, the Secretary, Regional
Transport ‘Authority, Ambala has
agreeq to allow  Delhi Transport
Undertaking to ply its services on the
two mile stretch in case it was adjust-
ed against mileage due to Delhi in ful-
filment of old agreements.

The representative of the DTU,
aIs_ao agreed to introduce services on
Fhls route and steps will be taken to
1ssue permit to D.T.U. for a direct ser-
vice as soon as necessary clarification
alm_:l concurrence of the Punjab autho-
rities are conveyed to Delhi.

Caleutta-Dibrugarh River Route

502. Shri P. C. Borooah: Will the
Minister of Transport be pleased to
state: '

(a) whether the Working Group
studying the problems of conservancy
of the river route from Calcutta to
Dibrugarh has submitted its report;

(b) if so, the main
tions made therein;

recommenda-

(c) the cost of the scheme; and

(d) whether Government
approved the Scheme?

have

The Minister of Transport (Shri Raj
Bahadur): (a) Yes.

(b} and (¢). The recommendations
of the Group cover the measures to be
carrieq out for the conservancy of
this route. The measures include pur-
chase of additional equipment for
river conservancy in Assam and
acquisition of capital equipment for
the conservancy of the Sunderbans
route. The Scheme is, according to
the Group, estimated to cost Rs. 80.50
lakhs for the capital equipment for
Sunderbans area and Rs. 110 lakhs
for the Assam region. In addition,
there will be an annual recurring ex-
penditure of Rs. 20.08 lakhs and
Rs. 44.66 lakhs for the Sunderbans
and Assam regions respectively.

(d) The recommendations of _ the
Group are under Government's con-
sideration.
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Loans to Cultivators

503. Shri A. N. Vidyalankar: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the provision made for advanc-
ing loans to the cultivators in the
Third Five Year Plan;

(b) the amount actually utilised up
to the end of 1964-65;

(e) the reasons for the low utilisa-
tion and the steps being taken to
utilise the allocations;

(d) whether Government are aware
that the rules for advancing loans to
the agriculturists are stingy and the
procedure is complicated which act
ag a disincentive; and

(e) if so, the steps Government pro-
poses to improve this position?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
Shahnawaz Khan): (a) to (c). No
separate provision is made in the
Central Budget for advancing loans
to the cultivators. Allocations of
financial outlay have been made in
the 3rd Five Year Plan by the Plan-
ning Commission for various pro-
grammes of development under the
State Plans ang within the allocations
so made, the State Governments are
implementing  different types of
schemes, a number of which involve
financial assistance to the cultivators
both as loans and subsidies. The Gov-
ernment of India on their part pro-
vide technical and financial assistance
to the State Governments under broad
programmes of development in the
State Plans.

(d) and (e). Loans to cultivators are
advanced by State Governments/U.T.s
in accordance with the rules framed
by them. State Governments/U.T.
Administrations take steps to ensure
that there are no procedural delays
and complications in sanctioning and
disbursement of such loans to  tha
agriculturists. The State Govern-
ments have been advised to consider
the feasibility of fixing a target date
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for considering applications for tac-
cavi loans from cultivators and also
set time limits for processing these
applications at successive stages, so
that the cultivators are in a position
to get the loans in cash or kind in
gaod time,
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Development of Goa as a Tourist
Centre

506, Shri P. C. Borooah: Will the
Minister of Transport be pleased to
refer to the reply given to  Starred
Question No. 218 on the 2nd March,
1965 and state:

(a) the salient features of the
scheme for the Development of Goa
as a tourist Centre;

(b) its estimated cost; and

(c) the action taken in this behalf
so far?

The Minister of Transport (Shri Raj}
Bahadur): (a) The salient fealures of
the scheme for development of Goa as
a tourist Centre are as follows:

(i) Construction of tourist hos-
tels, cottages and Rest Houses at
selected spots.
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(ii) Creation of facilities for
boating, sailing, cruising and
swimining.

(iii) Integrated Development of
Dona Paula and Old Goa.

(iv) Development of Calangute,

(v) Construction of roads of
touristic importance.

(vi) Improvement of other
places of touristic importance.

These schemes are being imple-
mented under the Third Five Year
Plan for the development of tourism.

(b) Rs. 39.20 lakhs.

(c) Some of the schemes are near-
ing completion:

(i) Seven tourist

hostel.

storeyed

(ii) A 20-room Tourist Bunga-
low with Restaurant at the Calan-
gute beach.

(iii) Six roads leading to the
famous temples had been improv-
ed and asphalted.

(iv) Two coaches have been
purchased and are being used for
conducted sight-seeing tours.

(v) Two speed boats had been
purchased for cruises.

(vi) Cloak rooms with showers
ang lockers, had been constructed
at the Calangute beach, Colva
beach and Gaspar Dias beach,

(vii) Initial action is being taken
on the schemes for the integrated
development of the area between
Dona Paula and Old Goa etc.

Reclamation of Waste Lands

507. Shri A. N. Vidyalankar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any detailed assess-
ment has been made regarding the
fulfilment of the programme for re-
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clamation of wasteé lands for agricul-
ture during the Thind Five Year Plan
period;

(b) if so, the State-wise, position in
respect of the same and how does it
compare the targets laig down;

(c) whether any assessment for the
Fourth Five Year Plan has been made
for fixing the targets and for estimat-
ing the requirements of tractors and
other equipment, trained personnel
and other such requirements; and

(d) if so, the broad outlines there-
of?

The Deputy Minister in the Ministry
of Fooq anq Agriculture (Shri Shah
Nawaz Khan): (a) and (b). Yes. A
statement is placed on the Table of the
House. [Placed in Library. See LT-
4598/65]

(c) and (d). Approximately three
million acres is proposed to be re-
claimed during the Fourth Plan
period. The requirements in respect
of tractors and other equipment,
trained personnel etc. are being as-
sessed in consultation with the State
Governments.

Co-operative Societies

J Shri P. R. Chakraverti:
"\ Shrimati Savitri Nigam:
Will the Minister of Community

Development and Co-operation be
pleased to state:

(a) whefher the Mirdha Commitice
has submitted its Report regarding
the efficient functioning of the Co-
operative Societies;

(b) how far the interests of the
weaker elements in the Society have
been sought to be safeguarded
through the re-organisation of the Co-
operative Societies so that Co-opera-
tion does not become an instrument of
exploitation; and

508.

(c) whether the Committee had
been requested to prescribe practical
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norms for different categories of
societies and, if so, what are their
specific  recommendations in  this
regard?

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri B. S, Murthy): (a)
The Committee hag not yet submitted
its report. It has, however, given in
advance a summary of its conclusions
and recommendations, a copy of which
was laid on the Table of the House
on 17th August, 1965, in reply to
Unstarred Question No. 89.

(b) Recognising that the coopera-
tive 'movement offers an organisation
most suitable to protect the small
man from exploitation by the power-
ful and the rich, the Committee has
suggested some broad principles and
criteria of genuineness for co-opera-
tive societies, so that co-operation
does not become an instrument of
exploitation.

{(c) One of the terms of reference
of the Commitiee was as under:

“To lay down standards and cri-
teria by which the genuineness of
co-operative societies of wvarious
types may be judged and to sug-
gest measures for weeding out
non-genuine societies and pre-
venting their registration.”

The recommendations of the Com-
mittee in this regard are contained in
paragraphs 11 to 20 of the Summary
of its conclusions and recommenda-
tions mentioned in reply to part (a)
above,
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‘Restrictions on Purchase of Wheat

( Shri Yashpal Singh:
511. { Shri Hukam Chand
| Kachhavaiya:

Will the Minister of Food amd
Agriculture be pleased to state:

(a) whether the Civil Supplies De-
‘partment of the Delhi Administration
have issued an order under which
residents ¢of colonies across the
Jamuna cannot buy more than 10
kilograms of wheat at a time;

(b) if so, whether the permission
of the Central Government was
sought; and

(c¢) the reasons which led to the

promulgation of the order?

The Deputy Minister of Food and
Agriculture (Shri D, R. Chavan): (a)
Yes, Sir. The Delhi Administration
issued an order in May, 1965 prohibit-
ing retail licensees within the juris-
-diction of Shahdara and Gandhinagar
Police Stations from selling more
than 10 kilograms of indigenous wheat
‘o any one day to a consumer.

(b) No, Sir. The Delhi Administra-
tion is competent to issue such an
order.

(¢) The order was issued in order
1p regulate the procurement and sale
of indigenous wheat in the areas
referred to above and to prevent
emuggling outside Delhi,
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Credit to Agriculturists

[ Shri Yashpal Singh:
Shri D. C. Sharma:

5124 Shri R. 5. Pandey:

Shri Vishwa Nath Pandey:
| Shri H. C. Heda:
LSIlri Surendra Pal Singh:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether Government have
drawn up a comprehensive program-
me to provide agricultural credit to
70 per cent of the cultivators by the
end of the Fourth Five Year Plan;
and

(b) if so, the
gramme?

details of the pro-

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy): (a)
and (b), On the basis of the recom-
mendations 'made by the Central
Working Group on Co-operation for
the 4th Plan, it is tentatively propos-
ed that primary agricultural credit
societies should cover by the end of
the 4th Plan about 70 per cent of the
agricultural population for the coun-
try as a whole and disburse about
Rs. 650 crores of short and medium
term credit for production during
the last vear of the plan. The State
Governments are now formulating
their detaileg plans in the light of
local conditions, in consultation with
the cooperative institutions for rais-
ing the necessary resources. The
final programme will emerge when all
the state plans are finalised.

Jabalpur Aerodrome

J Shri Vidya Charan Shukla:
q Shri R. 5. Pandey:

Will the Minister of Civil Aviation
be pleased to refer to reply given to
Starred Question No. 474 on the 16th
March, 1965 and state the progress
since made in the strengthening of
the runway at Jabalpur aerodrome?

The Minister of Transport (Shri
Raj Bahadur): The estimate for re-
grading, strengthening and extending

513.
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the runway at Jabalpur has been pre-
pared and is being processed.

Scooter-Rickshaws in Delhi

S Shri R. S. Pandey:
]_ Shrimati Savitri Nigam:

Will the Minister of Transport be
pleased to state:

(a) whether a large number of
complaints have been received from
the public against the Scooter-
rickshaw drivers for over-charging of
fares in Delhi;

51a.

(b) whether there is any proposal
under consideration to fix fare-metres
on the scooter-rickshaws; and

(¢) if so, the steps taken in this
regard?

The Minister of Transport (Shri
Raj Bahadur): (a) Yes.

(b) Yes.

(c) Messrs. International Instru-

ments Ltd., Bangalore had offereq a
fare-meter costing about Rs. 250. This
meter was tested in the National Phy-
sical Laboratory, New Delhi, which
asked the firm to incorporate a few
'modifications in the meter. The firm
have since sent a modified version of
the meter to the said laboratory for
re-checking. A report from the
National Physical Laboratory is await-
ed,

Convention of Heteliers, restaurateurs
at Srinagar

515. Shri Hem Barua: Will the
Minister of Transport be pleased to
refer to the reply to Unstarred Ques-
tion No. 3038 on the 4th May, 1965,
and state the reaction of the Govern-
ment to the suggestion made at
the convention of hoteliers, restau-
rantiers and travel agents held in
Srinagar during April 1965 that a
high-power Board be formed to cut
out procedural delays that impede the
development of the Industry?

The Minister of Transport (Shri
Raj Bahadur): Government have al-
ready set up a Coordination Com-
mittee of Secretaries of Ministries

AUGUST 24, 1985

Written Answers 1458
whose activities impinge on tourism.
This Committee meets periodically to-
consider various problems pertaining.
to tourism and the trave] trade. For
the time being, it is not considered
necessary to set up a Board of Central
Ministers for this purpose.

Air Services to East African Countries.

[ Shri Surendra Pal Singh:
| Shri Yashpal Simgh:

Shri Shree Narayan Das:
| Shrimati Savitri Nigam:
L Shri R. S. Pandey:

Will the Minister of Civil Aviation. -
be pleased to state:

(a) whether it is a fact inat an
Indian Delegation headed by the
Minister of Civil Aviation visited the
East African countries in the middle
of May, 1965 with a view to regulat-
ing traffic rights connected with air
services between India and the three
East African countries Kenya, Uganda
and Tanzania; and

(b) if so, the outcome of the talks
held with the Governments of the said
three countries?

The Minister of Transport
Raj Bahadur): (a) Yes, Sir.

(b) The texts of Agreements relat-
ing to Air Services between the Gov-

516.

(Shri

ernment of India on the one hand
and the Governments of Kenya,
Uganda and Tanzania on the other

were drawn up and initialled by the-
Leaders of Indian and East African
Delegations. The Agreements will
come into force after these have been
signed and ratifieq by the respective-
Governments.

Cochin Shipyard

517. Shri Surendra Pal Singh: Will
the Minister of Transport be pleased
to state the number of delegations
which visited Japan in connection
with the Cochin Shipyard Project,
their period of visits and the ex-
penditure incurred thereon?

The Minister of Transport (Shri’
Raj Bahadur): During the last 6 years
that we have been negotiating for
foreign collaboration relating to Sec-
ond Shipyard Project, three delega-
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tions have visiteq Japan in connection
with the Cochin Shipyard Project.
The period of their stay are as
follows:—

First visit (1962)—7 days

Second visit (1964)—9 days

Third visit (1965) 8 days.
Information about the total expendi-
ture incurred on -all These visits is
being collected and will be placed on
the table of the House in due course.

Welfare of Backward Classes

( Shri Rameshwar Tantia:
518. { Shri S. C. Samanta:
| Shri Subodh Hansda:

Will the Minister of Social Security
be pleased to refer to the reply
given to Unstarred Question No. 194
on the 23rd February, 1965 and siate:

(a) whether the proposal to take
up suitable steps to further ensure
the implementation of the schemes for
the welfare of the backward classes
has since been considered by Govern-
ment;

(b) if so, the
thereof; and

salient features

(¢) when the proposal is likely to
be implemented?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) to (c). The pro-
posals are stil] under examination,

Central Institute of Horticulture

{ Shri Rameshwar Tantia:
Shri 8. C. Samanta:
Shri Subodh Hansda:

| Shri Vishwa Nath Pandey:

519. J

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Unstarred Question
No, 500 on the 2nd March, 1965 and
state:

(a) whether Government have con-
sidered the proposal to set up a Cen-
tral Institute of Horticulture;
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(b) if so, when it is likely to be set
up; and

(c) the main outlines of the pro-
posed Institute?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (¢). A pro-
posal to set up an Institute of Horti-
culture under the control of the
Indian Council of Agricultural Re-
search at Hessaraghatta (Mysore
State) is still under consideration.

National Council of Applied
Economic Research

520. Shri Rameshwar Tantia: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Starred Question No. 528 on the
23rd March, 1965, and state:

(a) whether the report of the
National Council of Applied Econo-
mic Research regarding the utiliza-
tion of fertilizer; by the farmer has
since been considered by Govern-
ment; '

(b) if so the action taken by Gov-
ernment thereon; and

(c) if not, the reasons for the delay?

The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (c). The
problems relating to distribution,

pricing, promotion and other aspects
of increasing the consumption of fer-
tilisers are under study by an Expert
Committee constituted by Govern-
ment which js expected to submit its
report by the end of August, 1965.
The_suggestions contained in the re-
port of the National Council of Ap-
plied Economic Research wil]l also be
examined along with the Report of
the Committee.

Agro-Industrial Corporation

521. Shri Rameshwar Tantia: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that Gov-
ernment have agreed to increase its
share capital participation in the
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Apro-Industrial Corporation from 25
to 50 per cent where it is not possi-
ble to raise sufficient funds from pri-
vate sources;

(b) if so, whether it is also a fact
that the Punjab and Andhra Pradesh
Governments have represented against
the Government's decision;

(c) if so, the reasons advanced by
these two State Governments; and

(d) the places where the Agro-
Industrial Corporations are likely to
be set up? '

The Deputy Minister in the Minis-
try of Foog and Agriculture (Shri
Shahnawaz Khan): (a) Yes.

(b) No such representation has been
received.

(c} Does not arise,

(d) It was proposed that to begin
with  Agro-Industrial Corporations
should be set up in Andlra Pradesh,
Madras, Maharashtra and Punjab. The
Governments of Bihar, Madhya Pra-
desh and Uttar Pradesh have shown
interest in setting up Agro-Industrial
Corporations, and their detailegq pro-
posals wil] be considered when recei-
wved.

LA.C. Offices Abroad

Shri S. C. Samanta:
522, Shri Rameshwar Tantia:
Shri Subodh Hansda:

Will the Minister of Civil Aviation
be pleased to refer to the reply given
{0 Unstarred Question No. 481 on the
2nd March, 1965 and state:

(a) whether the Indian Airlines
Corporation's proposal to open Sales
Reservations Offices in some import-
tant places abroad has been consi-
dered by Government;

(b) if so, where these Offices are
likely 'to be located; and

(e) the purpose of opening these
offices?

The Minister of Transport (Shri Raj
Bahadur): (a) to (c). It has been de-
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cided not to pursue the matter for the
present.

Joint Programme to Develop Tourismn
betweem India, Thailand, Malaysia
and Ceylon
( Shrimati Tarkeshwari

523 J Sinha:

1 Shri M. R. Krishna:
[ Shri Raghumath Simgh:

Will the Minister of Transport be
pleased to state:

(a) whether any joint programme
to develop tourism between India,
Thailand, Malaysia and Ceylon has
been formulated; angd

(b) if so, the salient features there-
of?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). Tourista
come to India and other countries of
South Asia maihly from U.S.A., Euro-
pe, Australia and Japap etc, The
proposal is to organise  publicity
jointly in areas from where tourists
mainly come; the secondary idea is to
attract to India tourists from neigh-
bouring countries like Thailand,
Malaysia ete.

The proposals are yet under con-
sideration. Discussions with concern-
ed Governments will have to be held
before fina] decisions are taken.

Cochin-Aroor National Highway in
Kerala

Shri Pottekkatt:
Shri A. V. Raghavan:
Shri Kappen:

Will the Minister of Transport be
pleased to state:

(a) whether there is any proposal
to build a new road from Cochin to
Aroor on National Highway No. 47 in
Kerala;

(b) if so, whether the survey and
the alignment has been completed;
and :

524.

(c) when the work will commence?

The Deputy Minister in the Minfis-
try of Transport (Shri Mohinddin):
(a) Yes, But this proposal is linked
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with that of a new crossing over the
Ernakulam Channel to meet the needs
of the Cochin Port, the Navy ang the
Ship Building Yard,

(b) No. The proposal is still under
examination,

(c) It will take about a year to de-
cide what would be the best solution
of the problem.

Training Ship “Dufferin”

{ Shri A. V, Raghavan:

525, { Shri Pottekkatt:

| Skri Kappen:

Will the Minister of Transport be
pleased to state:

(a) whether there iz any proposal
ip replace the Mercantile Marine
Training ship “Dufferin”;

(b) i# so, the estimated cost of re-
placing the ship; and

(c) the number of years the “Duffe-
rin” had been on commission?

The Minister of Transport (Shri
Raj Bahadur): (a) Yes, Sir.
(b) The estimated cost is being

worked out in consultation with the
Mazagon Dock Ltd., Bombay.

() The “Dufferin” built in 1904,
hag been in commission as a Training
Ship since 1927, i.e, for about 38 years.

Fruit-cum-Research Statien in U.P,

526. Shri Vishwa Nath Pandey: Will
the Minister of Food ang Agriculture
be pleased to state:

(a) whether the Governmeni of
Uttar Pradesh have submittcd any
proposal to start an experimental
fruit-cum-research station in Uttar
Pradesh; and

(b) if so, the assistance given by the
Central Government for this scheme?

The Deputy Minister of Agriculture
{Shri Shahnawaz Khan): (a) No.

(b) Does not arise.
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Development of Herticulture in U.P.

527. Shri Vishwa Nath Pandey: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the amount of subsidy and grant

sanctioned and given to the Govern-
ment of Uttar Pradesh for the deve-

lopment of ‘Horticulture’ during
1964-65; and
(b) the amount proposed tfo be

granted to the State for the same
purpose during 1965-667?

“The Deputy Minister of Agriculture
{Shri Shahnawaz Khan): (a) As
grants are sancfioned for the Heads
of Development as a whole, and not
for individual schemes, the precise
figure for the grant sanctioned for the
development of horticulture is not
available, It is, however, estimated
that, on the basis of expenditure in-
curred by the Government of U.P. on
schemes for development of horticul-
ture, a grant of Rs. 7.499 lakhs will
be adjusted. N

(b) Rs. 14'411 lakhs,

Suilej Canalizaiion Project

528. Shri Vishwa Nath Pandey:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is 3 fact that a Com-
mittee consisting of Officers of the
Centre and States concerned has been
appointed tp examine the economic
soundness and feasibility of the Sutlej
Canalization Project (Punjab) which
will lead to the reclamation of river
bed land; ‘

(b) if so, the composition of the
Committee; and

(e) when the report will be submit-
ted?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.

(b) 1, Shri R. 5. Randhawa, Com-
missioner for Agricultural Production
and Rural Development, Punjab—
Chairman.



1465 Written Answers

2. Dr. H. L, Uppal, Director, Land
Reclamation Irrigation and Power
Research Institute, Amritsar—Mem-
ber.

3. Bhri G, S, Sidhu, Chief Engineer,
Drainage, Punjab—Member,

4, Prof. Dev Raj Bhumbla, Head of
Department of Soil Science, Punjab
Agricultural  University, Ludhiana—
Member.

5. Shri K. S. Mann, Deputy Direc-
tor Agriculture (Seeds), Chandigarh.
—Member.

6, Major H. S. Sandhu, Managing
Director, Land Development and Seed
Corporation Limited, Chandigarh—
Member.

7. Shri P. N. Kumra, Chief En-
gineer, Floods, Central Water and
Power Commission, New Delhi—Mem-
ber.

8. Dr. R. D. Verma, Project Officer,

Export Promotion Division, Depart-
ment of Agriculture, New Delhi—
Member,

9. Dr. 8. V. Govinda Rajan, Chief
Soil Survey Officer, All-India Seil and
Land Use Survey Scheme. Indian
Agricultural Research Institute, New
Delhi—Member.

(¢) The report has been received al-
ready and is under the examination
of the Punjab Government.

Local Development Works in U.P.

529. Shri Vishwa Nath Pandey:
Will the Minister of Community De-
velopment and Cooperation be pleased
to state:

(a) the total amount granted 1o
Uttar Pradesh for local development
works during 1964-65; and

(b) the amount proposed to be
granted to the State for the same
purpose during 1965-667

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S, Murthy): (a)
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Central assistance of Rs. 66347 lakhs
has been released to the Government
of Uttar Pradesh for local Develop-
ment Works Programme during the
year 1964-65, subject tp final adjust-
ment on receipt of actual figures of
expenditure,

{b) Central grant assistance of
Rs. 71 lakhs has been allocaled to the
State for the programme for 1965-06;
the actual release will be determined
en the basis of performance in the
first three guarters and the anticipated
expenditure in the last quarter of the
year,

Wheat for U.P.

(Shri Kindar Lal:
530. Shri Vishwa Nath Pandey:
| Shri Onkar Lal Berwa;

Will the Minister of Community
Development and Co-operation be
pleased to refer to the reply given to
Unstarred Question No. 3045 on  the
4th May, 1965 and state:

(a) whether it is a fact that the
Agency for International Development
(AID) of the U.S. has proposed to
supply wheat to Uttar Pradesh for the
rural manpower mobilization scheme;

(b) if so, when and what quantity
of wheat is to be supplied; and

(c) the terms on which it will be
supplied?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B, S. Murthy): (a)
and (b) An agreement has already
been effected between the Govern-
ment of India and the U.S. Agency
for International Development (AID)
for the supply of approximately 9,000
tonnes of wheat to six districts of
Eastern U.P. during the period May
15, 1965 to March 31, 1966.

(c) The principal terms of the
agreement are that the wheat assis-
tance is to be utilised only for pay-
ment of half wages in kind to workers
engaged in the rural manpower pro-
jects in the selected districts; a master
Plan of economic development will be
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prepared for each of these districts ang
an evaluation mechanism would be
.an integral part of the programme.

Khadi Gramodyog Bhawan, New Delhi

o S Shri P. R. Chakraverti:
" | Shri P, C. Borooah:
Will the Minister of Social Security
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment made by Shri O. P. Verma, Pre-
sident of the KXhadi Gramodyog
Bhawan Workerg Union, New Delhi
on the 2nd June, 1965 that the Mana-
gement was responsible for the viola-
tion of the code of discipline and the
victimisation of the workers;

(b} whether the grievances of the
workers against some officials of the
Bhawan have been examined; and

(c) the steps taken i{p implement the
terms of the agreement arrived at on
the 6th January, 1965 providing for
better service conditions for the
workers?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
Yes; Government have seep reports
of the statement made by the Presi-
dent of the Khadi Gramodyog Bha-
wan Workers' Union to the represen-
tatives of the press.

(b) and (c). The workers of the
Khadi Gramodyog Bhawan, New
Delhi, are employees of the Khadi

and Village Industries Commission,
which is an autonomous body. They
are governed by the rules and regu-
lations of the Khadi and Village In-
dustries Commission. It is, therefore,
for the Commission to look into the
grievances of the workers and take
such action as it thinks appropriate.
‘The Government understand that the
Khadi Commission is already seized of
the matter and that it has already
decided to accept 29 of the 40 demands
made by the Union. One demand is
under the consideration of the Gowv-
ernment and the rest may not be ad-
missible as the Bhawan's establish-
ment is governed by the Shops and
Establishments Act.
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Road Link between Alwaye and

Calicut

will
pleas-

533. Shri Mohammed Koya:
the Minister of Transport be
ed to state:

(a) whether it is a fact that the
Planning Advisory Board for e
Third Five Year Plan suggested a
direct road link between Alwaye and
Calicut through the coastal areas; and

(b) if so, whether it is proposed tc
include it in the Fourth Five Year
Plan?

The Deputy Minister in the Minis-
try of Transport (Shri A. Mohiud-
din): (a) and (b) In the Kerala
State's Third Five Plan, there wag a
proposal for forming an arterial road
between Alwaye and Calicut through
the coastal areas, but the scheme had
to be dropped owing to the paucity of
funds. In the Fourth Five Year Plan,
a major portion of this road from
the Alwaye side up to Chetwaye with
a link road from Parur to Ernakulam
has been tentatively provided for but
its ultimate inclusion in the Plan will
depend on the total allotment to be
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made available for road development
in the State sector.

Vegetable Production in Delhi

534. Shrimati Tarkeshwari Sinba:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the output of the Delhi Admi-
nistration’s crash programme of vege-
table production approved in Decem-
ber, 1964;

(b) the original estimateq cost of
ithe project;

(¢) how much amount has so
been spent; and

(d) the progress so far achieved in
this regard?

far

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri

Shahnawaz  Khan): (a) Three
thousand four hundred and forty
seven acres have been sown under

early Kharif vegetabl-s. Main Kharif
sowings are under prugress,

(b) Rs. 22-25 lakhs.

(c) Allotment for Expenditure during
the year 1964- the year 1964-65
65. (30-6-65).
Rs. 8,07,000/- Rs. 7,31,821/-
Allotment for Expenditure during
the year 1965- the 1965-66
66. (30-6-65).
Rs. §,60,000/- Rs. 14,080/-

In addition to tiis a sum cf

Rs. 4,00,000;- was als, advanced as
loan for minor irrigation works.

(d) (i) Most of thz technical staff
hag been appointed and posted and
technical advice is being given to the
(armers.

(ii) Seeds, fertilisers, insecticides and
cther production requisites are bcing
supplied to farmers regularly.

(iii) A 20 acre progeny-orchard-
cum-nursery for multiplication of
seeds and seedlings has been started
in village Adchini near Mehrauli.

(iv) Irrigation loans are being ad-
vanced and assessment for the addi-

tional requirements has also been
made.
(v) 20 trucks for the supply of

sludge and manure to the vegetables
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growers have been purchased and
their bodies etc. have also been cons-
tructed. They will be commissioned
into service very soon.

Minimum Price of Wheat

535. Shrimati Tarkeshwari Sinha:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Central Government asked the Gov-
ernment of Punjab to reduce the mini-
mum prices of wheat; and

(b) if so, the reaction of the Punjab
Government thereto?

The Deputy Minister of Food and
Agriculture (Shri D. R. Chavan):
(a) No, Sir.

(b) Does not arise,

Litigation Aid to the Poor

536. Shri Dasaratha Deb: Will the
Minister of Social Security be pleas-
ed to state:

(a) whether any amount was grant-
ed to the Government of Bihar by the
Centre for providing litigation aid to
the poor litigants belonging to the
Scheduled Tribes of the State during
1964-65;

(b) if so, the amount given; and

(c) the number of Scheduled Tribes
persons who received the benefit dur-
ing the last financial year?

The Deputy Minister in the Minis-
try of Social Security (Shrimati
Chandrasekhar): (a) No, Sir.

(b) and (c¢). Do not arise.

Behala Flying Training Institute
(West Bengal)

f Shri Indrajit Gupta:
. LShri Yashpal Singh:

Will the Minister of Civil Aviation
be pleased to state:

537

(a) whether it is proposed to deve-
lop the Flying Training Institute,
Behala, West Bengal, as a training
centre for commercial pilots; and
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(b) if so, whether Government have
considered the Institute’s request for
a few modern aircrafts for advanced
training purposes?

The Minister of Transport (Shri Raj
Bahadur: (a) No, Sir.

(b) Does not arise.
Agricultural Education
(Shri Warior:

Shri Daji:
Shri Bibhutj Mishra:

538,

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the team of experts
which visited the various Stateg re-
cently to study the progress made in
agricultural education has submitted
ts report; and

(b) if so, the main findings thereof?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): (a) The Department
of Agriculture has not set up any
Team of Experts recently to visit the
States and study the progress made in
agricultural  education. Presumably
the reference is either to the Review
Committee on Agricultural Education
set up by the University Grants Com-
mission or to units of the Task Force
on Agricultural Education sent to the
States by the Education Commission
set up by the Ministry of Education.
Their reports have not been received
so far.

(b) Does not arise.

Cooperatives Act of Bombay in vogue
in Delhi

539. Shrimati Savitri Nigam: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
state:

(a) whether it is a fact that the
Bombay Cooperative Societies Act,
1924 js still in operation in Delhi; and

(b) if so the reasons therefor?
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The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy): (a)
Yes. The Bombay Cooperative Socie-
ties Act, 1925, with certain modifica-
tions, is in force in Delhi.

(b) The question of replacing the
existing act was under consideration
in consultation with the Delhi Admi-
nistration, Delhi Advisory Committee
and Delhi Cooperative Council. It has
now been decided to initiate legisla-
tive action for the purpose of repeal-
ing the old Bombay Act in its appli~
cation to Delhi, and extending the
Punjab Cooperative Societies Act,
1961 with some modifications to Delhi.

Development of Fisheries in Punjab

540, Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total amount granted to the
Punjab Government for the develop-
ment of fisheries since 1961;

(b) whether the entire
been utilised; ang

grant has

(c) if so, the progress so far achiev-
ed in this regard?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan):

@
Loan Grant.

(Rs. in lakhs)
*1961-62.. 991 17°00
*1962-63. 1050 12°30
1963-64. .. 0°59

1964-65. ..
*Information in respect of 1961-62

and 1962-63 is in respect of “Animal
Husbandry, Dairying and Fisheries”
and not for Fisheries alone. Informa-
tion in respect of ‘Fisheries’ is
awaited from the Government of Pun-
jab and will be laid on the Table of
the Sabha as soon as it is received.
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(b) Yes. The grant is made on the
basis of actual expenditure incurred.

(¢) The Third Five Year Plan pro-
vision for the development of fisheries
in Punjab is Rs. 45:00 lakhs including
an outlay of about Rs. 20.00 lakhs for
the development of fisheries in Bhakra
reservoir. The other major schemes
relate to establishment of fish seed
farms; demonstration of fish culture
in inland waters, survey of culturable
waters and fish seed resources and
training of personnel. Under these
schemes, by the end of 1963-64, 1670
acres of impounded waters were
stocked with 3:87 lakh fry. 7 fish seed
farmsz were established and 13 per-
sons trained in fisheries at the Central
Institutes at Bombay and Barrack-
pore and preliminary survey of im-
pounded waters and spawning grounds
was carried out in eight districts of
the State. Information regarding
progress from April, 1964 onwards is
awaited from the State Government
and will be laid on the Table of the
‘Sabha as soon as it is received.

Development of Handicrafts in Punjab

541, Shri Daljit Singh: Will the
Minister of Social Security be pleas-
ed to state:

(a) the amount given tg the Pun-
jab Government for the development
of handicraft industry in the state
during the years 1964-65 and 1965-65;
and

(b) the schemes on
amount has been utilised?

which the

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
The following amounts have bean
sanctioned to the State Governmen:
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of Punjab during 1964-65 and 1963-
66:—

Year  Gramt Loan Total
Rs. Rs. .
1964-65 - 3,95,000 4,28B,000 B,23,000
1965-66 .  7,00,000 3,50,000 10,50,000

(b) A statement is laid on the Table
of the House. [Placed in Library,
See No. LT-4599/65].

Milk Supply in Kerala

542. Shri Mohammed Koya: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the steps taken by Government
to improve milk supply in Kerala dur-
ing the last one year, and

(by the gquantum of assistance re-
ceived from the foreign countries in
this respect during that period?

The Deputy Minister in the Minis-
try of Food and Agriculturc (Shri
Shahnawaz Khan): (a) Steps for
commencing milk schemes at Erna-
kulam Palghat, Kottayam and also
for milk chilling plant at Muyattu-
puzha and Nilambur are under way.
Cattle of improved breeds have been
purchased and there are proposals for
buying more of such cattle. The Gov-
ernment is cultivating fodder in area
of 42 Acres in the sewage farm at
Valiathura and steps are in progress
for developing 50 more acres. Be-
sides, fodder cultivation has been in-
troduced at Kuriottumala, Palode,
Kadappanakunnu, Thiruvazhum
Kunnu, Ollukkara and Thumburmuzhi
in order to supply nutritious fodder tu
the Milk Producers.

(b) Mg foreign assistance has beer
received during the period. Due tu
non-availability of some of the item:
of the Dairy equipments, credit from:
Sweden and Denmark to the extent ol
about Rs 10:00 lakhs is being made
availablg by the Government of India.
It is expected that the eguipment un-
der this credit will reach the Dair;
sites at Ernakulam and Kottayam be-
fore the end of this financial year.
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Under the Heifer Project, U.S.A has
agreed to the supply of 10 Bulls and
40 Heifers of Jersey breed as a gift to
this State and it is expected that they
will reach there soon.

All-India Service Examination for
S. C. and Bakward Communities

{ Shri A. V. Raghavan:
543. { Shri D. J. Naik:
Shrimati Savitri Nigam:

Will the Minister of Social Security
be pleased to state:

{a) whether there is any proposal
2o start eight new Centres in the
wountry for preparing the students
belonging to the Scheduled Castes
and Backward classes for the
various All-India Services Competi-
tive examinations held by the U.P.S.C,;

(b) if so, where these Centres will
be located; and

(c) when these Centres will start
functioning?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati M.
CThandrasekhar): (a) No.

{b) and (c). Do not arise.

Supply of Fertilizers to States

[ Shri Kolla Venkaiah:
Shri Himatsingka:
4d 4 Shri Rameshwar Tantia:
’ Shri Bagrl:
| Shri M. N. Swamy:
| Shri Laxmi Dass:

‘Will the Minister of Food and Agri-
eulture be pleased to state:

(a) the quantity of wvarious types
of fertilizers including chemiecal
manures supplied to the different
States during 1965-66, so far;

(b) the States to which the fixed
guarterly quota could not be supplied;

{c) the quantity of fertilizers
actually supplied to them as com-
pared to their quarterly fixed gquota;
and

36 (Ai) LSD
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(d) the reasons for the failure to
keep up the supplies according to the
guota fixed?

The Deputy Minister in the Minis-
try of Agriculture (Shri Shahnawaz
Khan): (a) to (c). A statement giv-
ing information regarding quotas of
different chemical fertilisers allotted
and supplied to different State Gov-
ernments during the current year so
far is given in the Statement laid on
the Table of the House, [Placed in
Library, See No. LT-4600/65].

(d) The main reasons which ham-
pered larger supplies to the States in
the first halt of the wyear 1965-66 so
far were:

1. Long Shoremen’s strike in
US.A. which resulted in de-
layed arrivals of Ammonium
Sulphate.

2. Due to world shortage of fer-
tilizers, it wag not possible to
arrange for adequate sup-
plies in the earlier part of the
year.

3. Production of F.AC.T. suffer-
ed on account of power cuts.

4. Production at Rourkela was
also adversely aff:cted due o
inadequate suppily of coke
oven gas and power from
Hirakud.

5. Congestion in ports caused by
substantial imports of food-
graing delayed unloading ope-
rations.

6. Occasional shortage of wagon
supply at the ports and facto-
ries and difficulties on the part
of the State Governments to
utilise fully the concession to
move fertilisers by road.

Every effort is being made to coiu-
plete the supplies of the balance quau-
tities of the allocation due to tre
States, before the end of Sep:ember,
1965.
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Agricultural Research

545. Shri Inder J. Malkotra: Will
the Minister of Food and Agriculture
be pleased 1o state:

(a) the amount sanclioned aad
given to the Government of Jammu
and Kashmir by the Cenire for agri-
cultural research, during 1963-64,
1964-65; and

(b) the nature of the agriculturai
research programmes which were un-
dertaken in the State during the
above period?

The Depuly Minister in the Minis-
try of Agriculture (Shri Shahnawaz
Khan):

(a)—

Year Amount  Amount

sanctioned given

(Rs. inlakhs)
1963-64 1-47 056
1964-65 1-46 9-91
ToTtaL g3 1°47
(b) Financial assistance was given

to the Government of Jammu arc
Kashmir for the following:--
(i) Coordinatejq mawze breeding
scheme;
(ii) Improvement of sheep and
wool by cross breeding;

(iii) Improvement of vegciables

(iv) Biological contiol of San
Jose Scale pests of fruit trees;

(v) Location, perpetuation and
multiplication of prize win-
ning fruit wvarietics.

Palam Airport
546. Shri D C. Sharma: Will the

Minister of Civil Aviation be pleased
to state:

(a) whether the Palam Airport, New
Delhi iz being modernized;

(b) if so, the facilities proposed to
be provided; and

(¢) the expenditure involved?
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The Minister of Transport (Shri Raj
Bahadur): (a) to (¢). The proposal
of developing a new terminal complex
at Palam at a cost of about Rs. &
crores is being worked out. In the
meantime the existing terminal build-
ing is beiryg renovated and expanded
to provide additional passenger faci-
lities.

Delhi Zoo

547, Shri D. C. Sharma: Will ths
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
measures taken in Delhi Zoo to make
the atmosphere cooler for the animals
have been too inadequate this
summer;

(b) if so, the reasons for the same;
and

(d) the steps taken or proposed te
be taken in the matter?

The Deputy Minister In the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No, Sir.

(b) Does not arise.

(c) Steps taken to make the atmos-
phere cooler for the animals are given
below:—

(1) In the enclosures of animals
coming from cooler regions,
Khas Khas tattis are provid-
ed and kept wet,

(2) Ice slabs are provided during
the hot part of the day for
the animals coming from very
cold regions.

(3

Artificial shade has been pro-
vided for the animal enclo-
sures where adequate natural
shade is not available.

(4) Drinking water is provided
in enclosures and cells for
animals frequently during the
day.

(5) Water is also provided in
ponds in enclosures for ani-
mals to bathe, swim efc.
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(6) In case of enclosures of ani-
mals which are not adequate-
ly shady, small apartments
connected with the main en-
closures are provided with
Khas Khas tattis and kept
cool,

Training of Pilots by I.A.C.

548. Shri D. C. Sharma: Will the
Minister of Civil Aviation be pleasad
to state:

(a) whether the Indian Airlines
Corporation has launched a pro-
gramme of training 100 pilots every
~year at their Central Training
Establishment at Begumpet, Hydera-
bad; and

(b) if so, whether all the persons
trained are likely to be ubsorbed?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b) The Central
Training Establishment at Begumpet,
Hyderabad, is primarily meant {for
giving training to IAC's pilots for
conversion to new types and for re-
fresher courses. In order to meet the
immediate shortage of pilots 38 pilors
trainees selected from among thosa
who had received their initial train-
ing at Flying Clubs and had certain
minimum flying experience are being
trained at the C.T.E. They have been
given ground training at CT.E. They
are receiving additicnal flying training
at the Flying Clubs at the cost of
IAC to complete the number of hours
required for Commercial Pilots
Licence and will be given Dakota
conversion training at C.T.E.

Bunds

549. Shri Maniyangadan: Will the
Minister of Food and Agriculture be
pleazed to state:

(a) whether it is a fact that outer-
bunds are put up for preventng salt
water from entering the Kari iands
in Vaikam Taluk of Kottayam Dis-
trict in Kerala;

(b) whether such bunds were put
up before the last agricultural opera-
tions;
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(c) whether the bunds gave aﬁ:ay
and caused damage to paddy cultiva-
tion;

(d) whether any enquiry has been
made in this regard; and

(e) if so, with what result?

The Deputy Minister in the Min-
istry of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). Yes.

(c) Certain breaches occurred due
to high flood water coming from
rivers during monsoon and due to
high wave action. These were re-
paired immediately and the crops re-
mained un-affected.

(d) According to the information
furnished by the State Government
of Kerala, the bunds failed because
of high wave action, and since the
defects were cured immediately no
enquiry was conducted regarding the
cause for the damage.

(e) Does not arise.

Food Advisory Committee, Kerala

550. Shri Maniyangadan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is a Fosd Ad-
visory Committee in Kerala Staie;

(b) if so, the composition of the
Committee; and

(c) what are the functions of the
Committee?

The Deputy Minister of Food and
Agriculture (Shri D, R. Chavan): (a)
Yes, Sir.

(b) A list of the members of the
Committee is laid on the Table of the
House. [Placed ip Library. See No.
LT-4601/65].

{¢) The functions of the Committee
are to review the position regarding
supply and distribution of food arti-
cles in the State from time to time
and to advise the Government on
matters relating thereto.



1481 Written Answers

Employees of Food Department

551. Shri N. Sreekantan Nair: Wiil
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Department of
Food of his Ministry have finalised
any “Option Memo"” to be served un
their present employees;

{b) whether this Memo contains
any guarantee as to their permanent
lien, service conditions, ranks and
scales of pay; and

(c) whether Government has any
scheme to utilise the services of the
thousands of employees of the Food
Department after the Food Corpora-
tion has taken over the entire work
of the storage depots and the procure-
ment wing?

The Deputy Minister of Fooq and
Agriculture (Shri D. R, Chavan): (a)
No, Sir.

(b) Does not arise. However, the
intention is that on transfer to the
Food Corporation of India, the pre-
sent terms and conditions of service
of the staff concerned will be protect-
ed to the maximum possible extent.

(c) As and when any sector of
work is transferred from the Depart-
ment of Food to the Food Corpora-
tion of India, such of the staff em-
ployed by the Department of Food
on the work as are willing to serve
the Corporation will be taken into
the employment of the Corporation.

Procurement of Paddy in heraia

552, Shri Maniyangadan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total estimated pruduction
of paddy during the last harvest
season in Kerala; and

(by the estimated quantity that
would find its way into 1lhe open
market?

The Deputy Minister in the Min-
istry of Food and Agriculture (Shri
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D. R. Chavan): (a) The total pro-
duction of rice in KXerala during
1964-65 is estimated at 11 lakh tonnes.
This would be eguivalent, in weight,
to about 16.8 lakh tonnes of paddy.

(b} The quantity of paddy which
may find its way into the open market
is estimated at 4.48 lakh tonnes.

Employees’ State Insurance Hospitals
in Kerala

553. Shri Maniyangadan: Will the
Minister of Social Security be pleased
to state:

(a) whether any hospitals under
the Employees’ State Insurance
Scheme have been established in
Kottayam District in Kerala;

(b) how many hospitals have been
sanctioned for that District and how
many hospital buildings have so far
been constructed; and

(¢) whether construction of any of
these buildings has been delayed for
want of technical sanction?

The Deputy Minister in the Depart-
ment of Social Security (Shri Jagan-
atha Rao): (a) No.

{b) Two hospitals, one General and
one T.B. have been sanctioned. The
construction of the General Hospital
and staff quarters was started in May,
1965 and the work is progressing well.
Land has been acquired for the T.B.
Hospital and plans and estimates
thereof are under preparation.

(e) No.

Cultivation of Paddy

555. Shrimati Jyotsna Chanda: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government have
made any assessment as to how much
land has been brought under second
cultivation of Paddy this year;

(by if so, the position, State-wise;
and

(c) if not, whether Government pro-
pose to make such an assessment?
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The Deputy Minister in the Min-
istry of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (c). A
copy of the All-India Final Estimate
of Rice, which gives inter-alia, the
area under different crops of paddy
for 1964-65 is laid on the Table of the
House. [Placed in Library. See No.
1,T-4602/65]. Similar estimates for
1965-66 are not yet available.
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Centraily Financed Workers for

Madhya Pradesh

[Shri A. 8. Saigal:
557 J Shri J. P. Jyotishi:
' Shri Wadiwa:
Shri Chandak:
| Shrimati Minimata:

Will the Minister of Transport be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the difficult-
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ies experienced by the Government
of Madhya Pradesh in securing the
release of funds from the Govern-
ment of India for works which are
centrally financed whether wholly or
partly;

(b) whether any suggesiiun has
been received for posting of an officer
from the Ministry of Transport at
Bhopal to help resolve the difficuities
experienced by the Governmeant or
Madhya Pradesh;

{c) if so, whether the propcsa! has
been considered; and

(d) the decision taken ihereon?

The Deputy Minister in the Minis-
try of Transport (Shri Mohioddin):
(a) No reference has been received
from the Government of Madhya Pra-
desh regarding the difficulties, expe-
rienced by them, in the release of
funds by the Government of India for
works financed wholly or partly from
Central funds.

(b) to (d). In July, 1962, the Gov-
ernment of Madhya Pradesh request-
ed this Ministry to appoint a whole-
time Engineer Liaison Officer of the
Roads Wing, with headquarters at
Bhopal, for looking after the liaison
work in regard to the road develon-
ment programme in Madhya Pradesh.
Because of shortage of technical staff
due to sudden increase in work owing
to emergency, the request of the
State Government could not be ac-
ceded to. At present the Engineer
Liaison Officer at Bombay looks after
the liaison work for Madhya Pradesh
also.

Intensive Cultivation

558. Dr. Mahadeva Prasad: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of blocks selected
for intensive cultivation this year-

{b) the basis for such selection; and
{c) whether the Intensive Cultiva-

tion Scheme has been introduced
successfully?
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The Deputy Minister in the Min-
istry of Food and Agriculture (Shri
Shahpawaz Khan): (a) to (c). A
statement is laid on the Table of the
House. [Placed ip Library. See No.
LT-4603/65].

Working Group on Agriculture

559. Dr. Mahadeva Prasad: Will the
Minister of Food and Agriculture be
pleased to state:

{a) whether it is a fact that the
Working Group on Agriculture sug-
gested certain reforms in the adminis-
trative set-up for effecting increase in
food production in 1963;

(by if so, whether it recommended
integration of the departments like
Animal Husbandry, Forestry, Minor
Irrigation, Panchayati Raj, Co-opera-
tion ete. and suggested that they
should be handled by a Department of
Agricultural Production and Rural
Development; and

(e) if so, how many States have act-
ed on this suggestion?

The Deputy Minister in the Min-
tstry of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). Yes.

(e) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-4064/65].

Food Consumption Survey

560. Dr. Mahadeva Prasad: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the sample surveys ol
food consumption in India have been
completed; and

(b) if go, with what result?

The Deputy Minister in the Min-
istry of Food and Agriculture (Shri
D. R. Chavan): (a) The field work
of sample surveys of food consump-
tion covering four development blocks
of Nilokheri (Pb.), Yemmiganur
{AP), Nirsa (Bihar) and Morar
(M.P.), has been completed and the
details are under study.

(b) Preliminary analysis has reveal-
ed that the diet in most of the areas
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is ill balanced with a preponderance
of cereals and a lack of other food-
stuffs required for a balanced diet. In
Nilokheri area the cereals consumed
are mainly wheat, rice and maize; in
Yemmiganur area rice, jowar and
millets; in Nirsa area rice, wheat and
maize; and in Morar area wheat, rice
and jowar. Excepting Nilokheri, the
consumption of milk in the other
areas is not at all adequate. Nearly
70 per cent of the households survey-
ed in Nilokheri and Morar are striet-
ly wvegetarian; whereas more than 70
per cent of the households surveyed
in Nirsa and Yemmiganur are mnon-
vegetarian. The occurrence of defici-
ency diseases in Nilokheri is negligi-
ble. A high percentage of vitamin
deficiency signs have been observed
in Yemmiganur, Nirsa and Morar,

Teaching of Food Technology

561. Dr. Mahadeva Prasad: Will the
Minister of Food ang Agriculture be
pleased to refer to the reply given o
Unstarred Question No. 542 on the
15th September, 1964 and state the
decision since taken on the question
of introducing Food Technology as a
subject for teaching in the Universi-
ties?

The Deputy Minister in the Min-
istry of Food and Agriculture (Shri
D. R. Chavan): The subject of Food
Technology has now come under the
purview of the All India Council for
Technical Education, Ministry of Edu-
cation. At present the subject of
Food Technology is being taught at
the Universities/Institutes noted be-
low:—

Name of University/

Course (s)
Institute

available

1. University of Bombay Degree Course

(Department of Chemi-
cal Technology)

2. Jadavpur University, 1. Degree
Calcutta (Department Course

of Food Technology
and Bio-Chemical En- 2. Post-Graduate
gineering) Course




3487 Written Answers

BHADRA 2, 1887 (SAKA)

Name of University Course (5)
Init_itutc available
3. Harcourt Butler Tec-  Degree Course

nological Institute,
Kanpur.

4. Central Food Vociino- Post-graduate

logical Research In- Associateship

stitute, Mysore Course in Fruit
Technology for
IWo years

In addition to the above, an Inter-
national Centre for Training in Food
Technology has recently been started
at the Central Food Technological Re-
search Institute, Mysore, in collabo-
ration with the Food and Agriculture
Organisation of the United Nations
Organisation. Trainees at this Centre
will be drawn from the various coun-
tries in the South East Asia and the
Far East, including India. Training
will be provided at various levels, in-
cluding two-year post-graduate
course.
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Minor Irrigation Schemes

283 J Shri H. C. Linga Reddy:
* 7\ Shri M. S, Murti:

‘Will the Minister of Food and Agri-
wulture be pleased to state:
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(a) whether the scheme of irriga-
tion wells is one of the several
schemes contemplated to be taken up
under the Minor Irrigation pro-
gramme for increased agricultural
production;

(by if so, the number of irrigation
wells sunk in the different States dur-
ing the Third Five Year Plan so far;

(e) the loan and the subsidy given
to the various States during the above
period;

(d) whether the Central Goverri-
ment is contemplating to intensify
the well irrigation scheme to increase
the agricultural production In the
Fourth Five Year Plan; and

(e) if so, the capital outlay involved
in this behalf?

The Deputy Minister in the Min-
istry of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes. Besides
the scheme of construction of mnew
irrigation wells, schemes for repair cf
old wells and boring and deepening
of wells with a view to increasing
their discharge are also being taken
up under the minor irrigation pro-
gramme.

(b) About 518,000 new irrigation
wells are anticipated to be construct-
ed during Third Five Year Plan. The
State break up is expected to be as
under:—

TeS in

e s

Andhra Pradesh . . 045
Bihar . . 040
Gujarat . . 040
Madhya Pradesh 0+20
Madras . 024
Maharashtra 0-75
Mysore . a-25
Punjab . 024
Rajasthan 0I5
Uttar Pradesh 2-10
ToTaL . . 5+18

(e} After the introduction of the
revised procedure for the release of
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Central financial assistance to States
from 1958-59 sanctions for the release
of Central assistance are issued under
Broad heads of development such as
“Agri. Production, Minor Irrigation
and Land Development, etc.”  The
issue of scheme-wise sanctions has
been dispensed with since 1958-59. It
i5 not, therefore, possible to indicate
separately  for irrigation  wells
amounts of loans and subsidies given,
These schemes come under the Head

of Development “Agricultural Pro-
duction including Minor Irrigation
and Land Development”. The total

Central assistance released to Statles
during the period 1961-62 to 1964-65
mnder this Head of Development [or
State Plan schemes is about Rs. 185'13
crores as loans and about Rs. 66-43
crores as grants (Actuals for 1961-64
and anticipated for 1864-65). The
figures for 1965-66 will be available
in due course,

(d) Yes.

(e) The Fourth Five Year Plan out-
lays are still under consideration.

Package Programme in Paddy

564. Shri H. C. Linga Reddy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the number of districts in the
various States where package pro-
ramme in paddy has been introduc-
d;

(b) the amount spent on the pro-
gramme and the results achieved so
far;

(c) the percentage of increase in
food production in these districts; and

(dy whether Government propose
to cover the remaining districts also?

The Deputy Minister in the Min-
istry of Food and Agriculture (Shrl
Shahnawaz Khan): (a) The number
of districts selected in each State
where the Intensive Agricultural
Areas Programme with emphasis on
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increasing production of paddy is be-
ing implemented is given below:—

Number of
districts
selected

State

. Andhra Pradesh 1
. Assam.

. Bihar.

. Gujarat

. Kerala.

Madras . .

. Madhya Pradesh

. Maharashtra 1
. Mysore. .

10, Orissa.

11. Punjab

12, Uttar Pradesh

13. West Bengal

eI = S
HoW oA @R

o

@ & wMa N

ToTAL 71

Besides, the programme also covers
two blocks in Pondicherry.

(b) Information regarding actuai
expendilure incurred on the imple-
mentation of the programme during
1964-65 is not yet available.

(c) Information  regarding tha

actual increases in crop yields in the
selected districts is not yet available.
(d) In determining the areas to be
covered under the programme, the
State Governments have kept the

following considerations in view:
(i) Availability of assured water
supply over as large an area

as possible.

(ii) Minimum of natural hazards
in the selected areas such as,
susceptibility to floods, acute

soil conservation problems,
soil salinity and alkalintly
etc.

(iii) Comparatively well develop-
ed village institutions like
Co-operatives and Pancha-
vats.

(iv) Availability of trained man

power and other resources.
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It is not proposed to bring any ad-
ditional district under the programms
during the TFourth Five Year Plan.
Even to provide inputs like fertilisers
or plant protection chemicals for the
areas selected would entail a wast
effort.

Flue-Cured Virginia Tobacco

565 [ Shri M. N, Swamy:
" 7 Shri Laxmi Dass:

Will the Minister of Food and Agri-
culture be pleased to state:

{a) whether it is a faect that the
Board of Agricultural Development
and Marketing have recommended
trials in new areas for growing flue-
cured virginia tobacco, and

(b) it so, the Districts and Taluks
in Andhra Pradesh where these trials
are to be carried out?

The Deputy Minister in the Min-
istry of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.

(b) Some trials have already been
conducted at Kanigiri and Darsi in
Nellore District, Markapur and Atma-
kur in Kurnool District and Gurajala
in Guntur District and they have

shown promising results. Howevar,
further confirmation of results is
necessary.

Animal Husbandry Board

566 Shri M, N. Swamy:
: Shri Laxmi Dass:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Board of Animal
Husbandry has reviewed the progress
of the various research projects on
animal] husbandry;

(b) if so, the main features thereof;
and

(c) whether any steps have been
recommended to encourage  the
Ongole breed of Cattle?

The Deputy Minister in the Min-
istry of Food and Agriculture (Shri
Shahnawaz Khan): (a) No; the pro-
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gress of research projecis is not re-
viewed by the Board of Animal Hus-
bandry Research as it only considers
new schemes and extension proposals
received fromn State Governments ete.,

for financial assistance from the Coun-
cil.

(b) Does not arise.

(c) No; at present there is no re-
search scheme in operation on the
Ongole breed of Cattle, which is fin-
anced by the Council.

Hindustan Shipyard

567. Shri M. S. Murthi: Will the
Minister of Transport be pleased to
state:

fa) whether it is a fact that a re-
vised schedule of ship construction
has been introduced in the Hinduslan
shipyard at Visakhapatnam  since
1964-65; and

(b} if so, the details thereof?

The Minist of Transport (Shrl
Raj Bahadur): (a) and (b). The

matter is still under consideration.

Death of Lioness in Zoo

568. Shri Surendra Pal Singh: Wil
the Minister of Food and Agriculfure
be pleased to state:

(a) whether it is a fact that in the
1st week of July, 1965, there was a
fight between two lionesses in the
Delhi Zoo, which resulted in the death
of one of the animals; and

(b) if so, what caused the fight
between the two lionesses and whe-
ther both the animals were inmates of
the same enclosure?

The Deputy Minister in the Min-
istry of Focd and Agricultare (Shri
Shahnawaz Khan): (a) The fight took
place on the 22nd June, 1965 result-

- ing in the death of one of the lioar

e53es.

(b) There was no apparent reason
for the fight. Both the animals had
been inmates of the same enclosure,
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since the opening of the lion enclo-
sure in June, 1962

Inland Water Transport Board

569 Shri M. N. Swamy:
* 7\ Shrimati Laxmi Bai:

Will the Minister of Transpori be
pleased to state:

(a) whether a Central Inland Wntav
Transport Board has been set up;

(b) whether any non-official has
been nominated thereon; and

(c) the
Board?

The Minister of Transport (Shri
Raj Bahadur): (a) The Govern-
ment of India have decided to set up
a Central Inland Water Transport
Board consisting of the representa-
tives of the Central and State Gov-
ernments concerned.

(b) No.

(e) The broad
‘Board would be:

broad functions of this

functions of the

co-ordinate
inland

(i) to discuss and
matters relating to
water transport;

(ii) to advise the Central and
State Governments on prob-
lems concerning this mode of
transport; and

(iii) to periodically review the
progress made in the execu-
tion of inland water trans-
port schemes gand suggest
measures with a view to en-
suring their speedy execution,

Purchase of Rice from Nepal

Shri D. C. Sharma:
0 ) Shri Raghunath Singh:
* 7 Shri Himatsingka:
| Shri Rameshwar Tantia:
Will the Minister of Food and Agri-
culture be pleased tp state:

(a) whether a delegation of the
Food Corporation of India visiled
Nepal recently to negotiate for the
purchase of surplus Nepalese rice; and
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(b) if so, whether any agreement
has been reached in this regard?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) No, Sir.

(b) Does not arise.

Pay Scales in Food Corporation
of India

571. Shri Eswara Reddy: Will the
Winister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
scales of pay prescribed by the Food
Corporation of India for various posts
are higher than the scales prescribed
for equivalent posts in the Central
Government: and

(b) if so, the particulars of such

posts?

The Deputy Minister in the Min-
istry of Food and Agriculture (Shri
D. R. Chavan): (a) It is not possible
to determine precisely the posts under
the Central Government which are
equivalent to posts under the Food
Corporation of India. There are, how-
wver, some instances where the scales
of pay prescribed by the Corporation
are slightly higher than those in more
or less equivalent posts under the
Government. This has become neces.
sary because the Corporation had to
standardise the scales of pay for
various posts in order to accommodate
the different grades of staff in the
Food Department. Many of these em-
ployees would become surplus to the
requirements of the Food Department
after the Food Corporation takes over
the functions now being performed by
the Food Department and they would
have to be absorbed by the Food
Corporation. The standardisation has,
at the same time, resulted in some
scales of pay in the Food Department
being equated to less favourable
scaleg in the Corporation.

(b) The particulars of posts where
the scales of pay in the Food Corpo-
ration are higher than those in more
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or less equivalent posts in the Food
Department, are given in the state-
ment laid on the Table of the House.
[Placed in Library. See No. LT-4605/
#5].

Damage of Riee

572. Shri Mohammed Koya: Will
the Minister of Food and Agriculture
be pleased to state:

{a) whether Government are aware
that a substantial quantity of rice sent
tp Kerala during June, 1965 was spoil-
ed because of the rains as it was not
protected properly;

(b) whether thiz damaged rice was
distributeg to the consumers; and

(c) if so, whether any action has
been taken against the- persons res-
ponsible for this?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Owing to diffi-
culty in getting covered railway
wagons to the extent required, it was
necessary to move certain guantities
of rice procured in Andhra Pradesh to
Kerala in open wagons (including
BOX-Type wagons). Such consign-
ments were securely covered with tar-
paulin  sheets and were escorted
throughout, besides being moved only
in block rakes to specific destinations.
Despite these precautions, however, a
quantity of 443 tonnes out of a total
of 33,000 tonnes moved during June
1965 from Andhra Pradesh to Kerala,
was affected by rain in the course of
rail transit. The extent of damage in
respect of this stock cannot be cor-
rectly estimated at present as cate-
gorisation of the affected guantity has
not yet been completed.

(b) In the case of damaged grain,
only such quantities are issued to con-
sumers as are certified as being fit for
human consumption after segregation
and categorisation. No damaged
grain unsuitable for human consump-
tion was issued to consumers.

(c) The question whether there was
any negligence in movement of this
grain would be examined by the Food
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Corporation in consultation with the
Railway authorities.

state Ministers Conference on Com-
munity Development and
Panchayati Raj

[ Shri Hem Raj:
573. -< Shri D, J. Naik:
| Dr. M2hadeva Prasad:
Will the Minister of Community
Development and Co-operation be
placed to state,

(a) whether a Conference of State
Ministers of Community Development
and Panchayati Raj was held at Sri-
nagar recently; and

(b} if so, the main items discussed
thereat and the decisions taken there-
on?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. §. Murthy):
(a) Yes, Sir.

(by The main items discussed were:
Scope and content of Panchayati Raj,
mode of elections to Panchayati Raj
institutions, their finances and ar-
rangement for audit, incentives and
safeguards, Training and Education
Programme for Youth and Women
Rural Manpower Programme, Special
programmes for Weaker Sections, Ap-
plied Nutrition programme and the
approach to Community Development
in the Fourth Plan. Copies of the
recommendationg made by the Confer-
ence have been placed in the Parlia-
ment Library.
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Delhi Milk Scheme

575. Shri Karni Singhji: Will -he
Minister of Food and Agriculture be
pleased tp state the total amount of
investment made so far on the Delhi
Milk Scheme?

The Deputy Minister in the Minis-
try—of Food and Agriculture (Shri
Shahnawaz Khan): The total invest-
ment on the Delhi Milk Scheme upto
31-3-1965 is as given below:—

1, Plant and cquipment
2. Buildings & Aircondition-
ing

Rs. 211.38 lakhy

Rs. gr1.23 lakhg

ToTAL Rs. 302.61 lakhs

Uplift of Scheduled Castes
[ Shri Solanki:
" Shri P. K, Deo:

Will the Minister of Social Security
be pleased to state:

576

(a) whether it is a fact that a Com-
mittee to study the question of Un-
touchability as also the problem of
Economic Uplift, and Education of the
Scheduled Castes has been appointed;

(b) if so, the places visited by the
Committee so far; and

{c) when the Committee is likely to
submit its report?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) Yes, Sir.

{b) The Committee has go far toured
in the State of Maharashtra and the
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Union Territory of Delhi and have
visited the following places:—

Maharashtra

Nagpur, Morshi, Amravati, Wardah,
Nasik, Aurangabad, Osmanabad,
Sholapur, Poona, Thana and Bombay.

Delhi

Alipur Block, Lampur village, Puth
Khurd village, Khery Ghari village,
Kingsway Camp, some welfare cen-
tres in New Delhi, Mehrauli Block
and Najafgarh Block,

(ey within a period of six months.
LA.C. Services

J Shri Raghunath Singh:
\_Shri P. C. Borooah:

Will the Minister of Civil Aviation
be pleased to state the percentage of
the late arrival and departures of the
Indian airlines services on different
routes in India during the last thiez
months?

5.

The Minister of Transport (Shri
Raj Bahadur): The percentage of iate
departures (exceeding 30 minutes) of
the Indian Airlines Corporation ser-
vices during the months of May and
June, 1965 is 85 and 12'7 respectively.
Figures relating to delays during the

month of July, 1965 are not readily
available.
Records are not maintained by

Indian Airlines Corporation in respect
of late arrivals of aircraft.

Agricultural Production in U.P.

J Shri S, N. Chaturvedi:
. Shri Kanakasabai:

Will the Minister of Food and Agri-
culture be pleased to refer to the re-
ply given to Unstarred Question No.
104 on the 1Tth November, 1964 and
state the action taken on the recom-
mendations made by the Joint Cen-
iral Team on Agricultural Programmes
which toured U.P. in May, 13647

The Deputy Minister in the Minis-
try of Food and Agriculiure (Shri
Shahnawaz Khan): A note, indicating
the main recommendations of the

578.
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Joint Central Team on the Agricul-
tural Production Programme of the
U.P. State during 1964-65 and action
taken thereon, is laid on the Table of
the House. [Placed in Library. See
No. LT-5606/65].

Use of Wood and Wastes as Manure

[ Shri S. C. Samantr
§719. < Shri Subodh Hansda:
LShri M. L. Dwivedi:

Will the Minister of Food and
Agriculture be pleased to state
whether Government have any pro-
posal to bring about gradual reduction
in the consumption of wood and
wastes being used as fuel instead of
as manure so as to augment the pro-
duction of foodgrains by about 8 mil-
lion tonnes?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): Wood is not used
as a manure. It is presumed that
the term ‘Wastes' is used to cover
cow-dung and other farm and house-
hold wastes,

The Government have taken 1he
steps mentioned below to counter-act
the practice of burning cow-dung
and farm wastes and to ensure their
use as manure to the maximum extenrt
possible.

{i) A scheme for larger and better

utilisation of local manurial
resources (cow-dung, cattle-
shed and farm-yard wastes,

house-hold wastes, forest leaves
and other vegetatives wastes,
ete.) for compost production
has been included by the State
Governments/Union Territories
in their State Plans. It ig ex-
pected that about 128 millicn
tonnes of compost will be pro-
duced during 1965-66 which will
yield an additional production
of 3.2 million tonnes of food-
grains.

(ii) Installation of cow-dung gas
plants which serve both the fuel
and manurial needs of the far-
mer zre being popularised.
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(iii) Schemes for raising of quick-
growing tree plantations and
developing forests on common
lands, waste lands and feld
boundarjes in the willages are
being promoted.

(iv) The State Governments have
been advised to encourage in-
creased use of soft coke as fuel
by pursuing liberal policy re-
garding setting up of soft coke
depots and dumps.

According to a study of the National
Council of Applied Economic He-
search, the total wet cow-dung pro-
duced in the country is estimated at
1,335 million tonnes which is equlva-
lent to 267 million tonnes of dry dung
The Council has estimated that 52.2
million tonnes (about 20 per cent of
the total out-turn) of the dry dung is
consumed as fuel.

Control of Rodents

(" Shri S. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
580, J Shri Raghunath Singh:
Shri D, J. Naik:
| Shri P. R. Patel:
| Shri Narendra Singh Mahida:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether the attention of Gov-.
ernment has been drawn to the sug-
gestion made by the Chairman of the
Food Corporation of India at the
Seminar on the post-harvest handling
of grains held at Bangalore to intro-
duce legislation to control rodents in
the country;

(b) the main recommendations
made at the Seminar;

{c) the action taken thercon; and

(d) whether Government propose to
hold a seminar on sowing problems
faced by the farmers like the shortage
of natural and chemical fertilisers
and seeds?
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Yes, Sir.

(b) The following recommendations
regarding rodent control were made
at the Seminar:—

(i) A massive nation-wide campaign
for the extermination of rat gnd
other pests and to root out
rodent damage in the storage
should be organised pn the lines

of the WNational Malaria Pro-
gramme,
(ii) The National Rodent Control

Committee should be requested
to accelerate their steps 10
eradicate rat menace in the
country. The public, specially
the traders be enlightened and
induced to undertake necessary
control measures against rodents
and birds.

(iii) Chemosterilant should be found
out for controlling rodents and
birds and rat eradication cam-
paign should be conducted or a
national scale under the guid-
ance of a body of technical cx-
perts.

(¢) The Ministry of Health has been
requested to move the National
Rodent Control Committee to launch a
nation-wide campaign for the extermi-
nation of rats and other pests and to
root out rodent damage fo foodgrains
on the lines of the National Malaria
Programme.

(d) There are no plans to hold a
seminar in the near future. Action
on the recommendations of the Semi-
nar is being taken.

Sale of Maize to Bihar

581. Shri Raghunath Singh: Will the
Minister of Food and Agriculture be
pleased to state whether it is a fact
that Rajasthan Government has re-
cently sold maize to Bihar Govern-
ment at the rate of Rs. 72 to Rs. 74
per quintal which the former has pur-
chased from the farmers at Rs. 35 to
Rs. 37 per gquintal?
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The Depuly Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): No, Sir.

Land Reform Conference

{ Shri Raghunath Singh:
582, J Shri Kolla Venkaiah:

1 Shri M. N. Swamy:

| Shri Laxmi Dass:

Will the Minister of Food
Agriculture be pleased to state:

and

(a) whether it is a fact that the
Land Reform Conference of more than
121 nations ig being held in Rome;
and

(b) if so, whether India is parti-
cipating in it?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). The
Conference is due to be held in June-
July next year. Having regard to the
present foreign exchange difficulty we
do not propose to participate. Papers
bearing on India’s experience will
however be sent.

Labour Banks

583. Shri Raghunath Singh: Will the
Minister of Community Development
and Co-operation be pleased to state
the progress made in setting up
Labour Banks in the country?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy):
The required information is being col-
lected from the States and wil] be laid
on the Table of the House as early as
possible.

Development of Forest Wealth

584. Shri Raghunath Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
target of production of timber of
various kinds is far short of the ex-
pected demand; and



1503 Written Answers

(b) if so, the broad details of the
schemes, if any, drawn up to develop
the forest wealth of India?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes, Sir. The
anticipated production of timber of
various kinds is likely to fall short of
the estimated demand.

(b} To meet the growing shortage
of timber in the country the following
schemes were included in the Third
Five Year Plan and have been pro-
posed for inclusion in the Fcourth Five
Year Plan.

(i) Economic plantations:

Under this scheme which is being
financed by the States, an area of
331147 acres has been planted up with
species for commercial and industrial
use, during the period 1961—64 and a
further 3,00,000 acres would be cover-
ed during the remaining period of the
Third Plan (1%64—66). In addition, it
is proposed to raise 8.0 lakh acres of
these plantations in the Fourth Plan.

(ii) Plantation
Species:

of Quick Growing

This is a Central'y sponsored
scheme under which State Govern-
ments are being provided 100 per cent
subsidy from the Centre. Under the
scheme an area of 68,032 acres has
been planted up with fast growing
industrially useful species during the
period 1961-64 and it is estimated that
a further 1,00,000 acres would be
planted up during the remaining
period of the Third Flan. The pro-
gramme proposed for the Fourth Plan
is 10 lakh acres.

Son et Lumiere Spectacle at the
Red Fort, Delhi

585. Shri Surendra Pal Singh: Will
the Minister of Transport be pleased
to state:

(a)} whether Government propose to
resume the show of “Sound and
Light” Son et Lumiere, at the Red
Fort, Delhi;
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(by if so, when; and

(¢) whether there is a proposal to
present similar shows in historical
buildings in other cities?

The Minister of Transport
Raj Bahadur): (a) Yes, Sir.
(b) In October, 1965.

(¢) The proposal to have Son et
Lumiere spectacles in a few other his-
torical buildings in various places is
under consideration.

(Shri

National Highway No. 2

586  Shri Dinen Bhattacharya:
" 7 Dr. Ranen Sen:

Will the Minister of Transpert be
pleased to state:

(a) whether the missing links of
National Highway No. 2 (G.T. Road
byepass from Vivekananda Bridge to
Adisaptagram) have been completed;
and

(b) if not, when these are likely to
be completed?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) and (b). There are no missing
links of National Highway No. 2 (G.T.
Road byepass from Vivekananda
Bridge to Adisaptagram). In order to
relieve the congestion of traffic along
the Grand Trunk Road in this section,
a byepass from the Vivekananda
Bridge at Bally (in the Howrah Dis-
triet) to Saptagram (in the Hoogly
Distriet) is under construction at an
estimated cost of Rs. 382.40 lakhs.
The work involves several over-
bridges and viaducts. The progress so
far achieved is 60 per cent. The pro-
ject is expected to be completed by
the end of December, 1966.

Unloading of Foodgrains at Bombay
Port

587. Shri Baswant: Will the Minis-
ter of Transport be pleased to state:

(a) whether the space at docks is
insufficient for unloading foodgrains;.
and
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(b) whether there is any proposal
for constructing a new dock?

The Minister of Transport (Shri
Raj Bahadur): (a) As there is very
‘heavy traffic at Bombay Port, all the
available berthg are occupied and
wome ships generally wait for berths.
The normal rule for allocation of
berths is according to priority of
arrival. But food vessels have been
given special priority. Three berths
dre at present given on a priority
vasis  for food wvessels. Actually a
fourth ship is also allowed to dis-
charge overside by double banking.
Two berths reserved for wheat ships
at Alexandra Dock, No. 7 and No. 12,
are equipped with  discharging
machines. It is necessary that the
maximum possible use is made of
these two berths by working the
machines in the most satisfactory
-manner so that they give the best out-
put every day. It is also essential
that arrangements for clearance from
the sheds should be adequate gs othei-
~wise clearance tends to become the
bottleneck. If these requirements are
fulfilled, Bombay can handle a sub-
stantial quantity of grain every
.month, the actual guantity depending
entirely on the efficiency of the
machines and the clearance.

{b) The possibility of providing
-additional berths at a suitable site on
the eastern side of the Bombay Har-
‘bour for handling bulk cargo is under
investigation at present. Blue prints
are being drawn up to construct a new
dock system in the Nava/Sheva region
which is across the harbour and gbout
6 to 7 miles away from the present
dock system, This will afford full
relief to the general cargo traffic in
‘the existing dock svstem.

Export of Gram to Nepal

s588. J Shri Himatsingka:
7 Shri Rameshwar Tantia:

Will the Minister of Food and
_Agriculture be pleased to state:
(a) whether it is a fact that the

Central Government have sent .irec-
tions to the Government of Punjab
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to despatch 15,000 quintals of gram
to Nepal in July, 1965; and

(b) if so, the rate at which
gram was sent to Nepal?

the

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b). 15000
quintals of gram dal was allotted by
the Government of India to Nepal
from Punjab in July, 1985. The
nominees of the Nepal Government
are to make purchases direct at the
prevailing market rates in Punjab.
So far nominees of Nepal Government
have not purchased the gram.

gfem mfeanay faenfudi =t
grafagi

589. =t vy formd @ : w=T MAfow
geAT HAT ag AT FT F F4A 5

(%) =1 g 7 fawe=g e
2 fr 3== fors & faw Fa= 97 gfmw
aifgamar famfadt &1 eaafaat &
At famit 40 sfawe & wsfas
oF Wi fwy g W

(=) =fz &, ot 71 39 fAvaxg
¥ 39 ¥ Feqra ® amr g 93 ?

grrfes graT faww & ot
(sivrelt wEst@e) @ (F) o1, 7@

(@) ww 740 Faar |

Soil Cultivation

590. Dr. Sarojini Mahishi: Will the
Minister of Food and Agriculture
be pleased to state:

(a) whether the progress achieved
in the training of Indians in soil cul-
tivation and animal husbandry at the
Maduapatty project started with the
Swiss aid is considered satisfactory;
and

(b} if so, the nature of the progress
made?
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The Deputy Minister in the Minls-
try of Food and Agriculture (Shri
Bhahnawaz Khan): (a) and (b), The
information is being collected and
will be placed on the Table of the
Sabha as soon as it becomes available.

Bridges on National Highway No. 34

591. Shri C. K. Bhattacharyya: Will
the Minister of Transport be pleased
1o state:

(a) whether the bridges on Gazol-
Raiganj part of National Highway No.
34 have been completed; and

{b) whether this part has been
made open to the State bus traffic?

The Deputy Minister in the Minis-
&ry of Transport (Shri Mohioddin):
{a) Yes.

(b) Yes.

Bridge on River Mahananda

592. Shri C. K. Bhattacharyya: Will
the Minister of Transport be pleased
1o state:

(a) whether the bridge on the
river Mahananda on National Highway
No. 34 has been completed;

(b) if not, when it is likely to be
completed; and

(c) whether the tilted pillars have
been set right?

The Deputy Minister in the Minis-
try of Transport (Shri Mohinddin):
(a) and (b). The bridge has just been
completed except for some minor
items like finishing of a small portion
«f footpaths, some earth-work for
guide bund, and clearing of site, which
are expected to be completed shortly.
Light vehicles have already been al-
lowed to pass over the bridge in the
meantime.

The bridge will be
traffic very shortly.

(¢) No pillar was tilted. Some
foundation wells had developed til_ts
during sinking. The tilts were recti-
fied before the piers were constructed
over them,

W6 (ai) LSD—5

opened to all
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Production of Tapioca and Maize

595. Shri Jashvant Mehta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the annual total production of
tapioca and maize in India;

(b) whether it is a fact that the
Indian Council of Agricultural Re-
search has taken up g scheme for
growth of hybrid maize in collabora-
tion with Rockefeller Foundation;
and

(c) if so, the progress made in this
connection, so far?

The Deputy Minister in the Minis-
try of Agriculture (Shri Shahnawaz
Khan): (a) The total preduction of
Maize during  1964-65 and that of
Tapioca during 1962-63 in the country
was 4558 thousand tonnes and 1799
thousang tonnes respectively.

(b) Yes.
(c) Nine hybrids of maize have
been evolved so far under the Co-

ordinated Maize Breeding Scheme and
these have been released for peneral
cultivation on a regional basis. 12,276
quintals of seed of these hydbrids was
produced under the aegis of the Na-
tiona] Seeds Corporation during 1964-
65 which would be adequate to cover
an area of 2,04,602 acres.

By-passes on West Coast Road

597 [ Shri A. V. Raghavan:
" \_Shri Pottekkatt:

Will the Minister of Transport be
pleased to refer to the reply ziven to
Unstarred Question No. 74 on the 8th
September, 1964 and state the pro-
gress since made in the construction
of by-pass roads at Badagara, Tel-
licherry and Mahe on the West Coast
Road?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
The position in respect of the byepass
roads at Badagara, Tellicherry and
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Mahe on the West Coast Road in
Kerala State is indicated below:—

Badagara byepass—The  estimate
for the construction of the proposed
byepass is upder preparation by the
State Government. The acquisition of
the land is in progress.

Tellicherry byepass.—The estimate
for the acquisition of land is under
preparation by the State Government.

Mahe byepass—This is not in the
approved programme for the develop-
ment of the West Coast Road in
Kerala, The gquestion of inclusion of
the work will be considered in the
Fourth Plan subject to the availabi-
lity of funds.

12.09 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED EXPLOSION IN A  PETROL
WAGON NEAR RANIGANJ RAILWAY
STATION

=t gEw W wgE (3Em) &
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foug #Y 71T 399 w1 F1 e frwmAr
g oadm san g R s sm A w
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v 3 afeaal F geg g€ WL T
330 =Afed T gh |

IR wAEw § qow gAt (e
T gwn fag) ¢ 12 WA, 1965 BT
FEFT AL a9 F FO & A8 T
e Fo 270 TMEA, fomd @9 &
18 TTe fe=a &, o7 = @E ©w
Formt F wae Ffa agaT 29 AT
¥y fr T ¥ dwAW & o qr9F
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Shri Surendra Pal Singh (Buland-
shahr): What specific steps were taken
by the Railway staff concerned to give
adequate warning of the impending
danger to those spectators who had
gathered at the scene of the incident
ang why was no attempt made to dis-
perse them from that area?

Dr. Ram Subhag Singh: This is a
very small Station and the train was,
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as I said, near the outer signal. As it
is a small Station, there was not much
staff there amd so it may not have
been possible at that particular
moment to give proper warning. But
the Station Master, who was there,
telephoned to Asansol as well as Rani-
ganj and the fire brigades which
came there might not have allowed

outsiders.

At aarR fa? (FET) - faewe
FT FT0 FT § W 19 717 384 Toag
faviare & o #1373 fgams oo
foar mar & 7

TEqE WEleT :
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St gET T FGATE: FH AT
AT &, ALt F AT W0 FT AT AT
T AT 9T, IAF A H TE ASY qamar
T

it wq¥ fag (Ffiramr) et o
aF g ¥’

Shri Daji (Indore): Has it come to
the notice of the Government that,
among those who were killed or in-
jured or suffered damages there
were also persons who were living in
the farms nearby and if so, has the
Government taken steps to compek.
sate or help them at least?

Dr. Ram Subhag Singh: There were
persons +who were living near that
railway track and there may have
been some outsiders also. But so far
no decision has been taken and the
whole matter is being gone into by
an Inquiry Committee.

=t g == wga: faiw s
aw g1 wmem ?
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12.16 hrs.
QUESTION OF PRIVILEGE

Shri Daji (Indore): With your per-
mission, I beg to move the following
motion of breach of privilege:

“Shri Bhadoria, sub-inspector of
police, attached to the Sarafa
Police Station, Indore City arrest-
ed one Shri Santosh Kharade,
under section 150 Cr.P.C. and
started proceedings under section
107 Cr.P.C. against him and seiz-
ed two forms of petitions addressed
to the Lok Sabha demanding relea-
se of the students and reopening
of the colleges at Indore. Siri
Bhadoria was clearly informed
that these forms were to be sub-
mitted to the Lok Sabha through
the Member of Parliament from
Indore. The printed forms seized
were themselves self-explanatory.
Nonetheless, he took the afore-
said action with a view to prevent
Shri Kharade to collect signatures
and to terrorise others from doing
the same,

To petition the Lok Sabha is a
constitutional right of a citizen,
ang Shri Bhadoria's action was
aimed at preventing communica-
tion from the citizens of Indore to
their Member of Parliament to
raise the issue before Lok Sabha
and was, therefore, clear and
palpable breach of privilege of the
House. A copy of the petition has
been encloseq herewith,

I, therefore, move that Shri
Bhadoria, S.I, Police, Sarafa Police
Station, Indore, be summoned be-
fore the House and be committed
for the breach of privilege of the
House and be punished for the
same ag the circumstances of the
case require.”

The Minister of Home Affairs (Shri
Nanda): This morning a little while
ago, I had a talk with the district
magistrate and enquired as to what
the facts were, He said that he was
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not aware at all of any arrest having
been made under the circumstances
and for the reasons mentioned here,
but he would ascertain and find out as
soon as possible what the facts were.
If anything like what has been stated
has happened, then certainly it is ver¥
reprehensible, but we shal] ascertain
the facts without any loss of fime,

1516

Mr. Speaker: All the same, because
it is a new case, I think I shall refer
it to the Privileges Commitiee s0
that they may go into this and see
whether such a case really has hap-
pened and whether it amounts to a
breach of privilege. Both the things
are to be enquired into.

Shri Hanumanthaiya (Bangalore
City): No, Sir; it cannot be referred
to the Privileges Committee for two
reasons. The first reason is that the
hon. Minister has askej for time to
make available to us the full details
of the case before a decision could be
taken. Unless we are in possession of
full facts, it is not possible to know
whether this is a prima facie fit case
to be referred to the committee,

Secondly, we can also argue as my
hon, friend has done ang say that a
petition may be deliberately used for
the purpose of preventnig arrest which
would otherwise follow, for some
other offence. Thep that should not
be made an excuse or a protection
against arrest for some other offence
that the person is likely to have com=
mitted,

These are matters that have to be
examined. There is no prima facie
case for you to refer thiz question to
the Privileges Committee now, merely
because the name of Parliament is
used and a petition addressed to Par-
liament is in the hands of a person
and it has been seized. At that rate,
even a murderer can get a petition
previously printed and keep it in his
hands and ask the police officer not
to arrest him,

Shri Ranga (Chittoor): May I sub-
mit that there is considerable force in
what Shri Hanumanthaiya has said?



1517 Question of
[Shri Ranga]

After all there are severa] circums-
tances which have to be taken into
consideration, We do not know at the
moment what has happened. The
hon, Home Minister has not got the
information now. Therefore, woulg it
not be possible for you to hold it over
for a couple of days so that he would
be able to get full information and
then the House would know all the
facts that would be available and
thereafter we can take a decision?

Shri Bade (Khargone): My submis-
sion is....

Mr. Speaker: I have not called the
hon. Member yet,

Shrj Bade: I want to make a submis-
sion on this. ...

Mr. Speaker: He may just rise in
his place and catch my eye....

Shri Daji rose—

Mr, Speaker: T have heard Shri Daji
already,

Shri Daji: Since these questions
have heen raised, 1 woulg like to
clarify certain things ... .

Mr, Speaker: There is nothing more
to be clarified now . .. .

Shri Daji: I have to clarify certain
points about this.

Mr. Speaker: I shall call him later.

=t aq famd T () © WOA A
gaa faan &, 9vw & qwda F@TE |
Hrowe Ofag atai #1 JEdEr aga
ST 99 W | gATL 8 H OF aHe
1 ggia e faur | & auman g fr gm0
e w1 wee fadarfasre wfafa &
qrAe dar S =gy o
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=t ¥ : Heqw wWEEd, AT oMIA
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ST AIFEST § a8 a1 a7 i1 gr gy
wrfie gt uF grAEw dra7 39 aifede
F S FE @ § IEF! q@I ZC AHAT
FOTE &9 a7 a9 & 9T & | 98 OF
¥ oY 1 i afede w1 ogw £ TE
ot | 37 T N AT T T FiFA FIEAT
ST 9 a1 a9 &1 9T € | 7 frae
Tt F1 W ¢ fr 3@ 5 qome &
foraerer T & a1 7 | 9T oF AT
e 59 919 71 Fg ¢ & S9% vy ¥
AN A1 FEATT TG &, ¥4 A9 ATl

FI G gC, IAFT H awdA FIar
g

Shri H. N. Mukerjee (Calcutta Cen-
tral): I agree entirely with your initial
reaction that the wnatter should go to
the Committee of Privileges. This is
because whatever inquiry is necessitat-
ed might very well be done by the
Committee of Privileges rather than
by the Minister at this stage. This
matter has been brought to your
notice by a Member of Parliament
and, therefore, I agree entirely with
your initial reaction,

Mr,_ Speaker: In my opinion, the
facts as well as the question of law,
both are to be determined. I am not
clear myself because this is a case of
its own kind; it has not happened he-
fore.

Therefore, my first reaction was
that we could send it on to the Privi-
leges Committee. The facts also might
be ascertaineq by the Committee and
the question of law might also be
decided. But if the hon. Home Minis-
ter wants that he should supply us
facts which might also go along with
the other thing to the Privileges Com-
mittee, then there is no harm. Let
him give those facts. Shri Daji has
given us the facts he knows. Let the
Home Minister also give his facts. Let
these be considered by the Committee.
It is not that a discussion or inquiry
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is to be made here in the House at the
moment. So I do not think that what
Shri Hanumanthaiya said would help
us so much, Let the facts as we know
frcm bo'h sides be supplied to the
Committee ang they would proceed
further in that context. Therefore,
there is no harm if we wait for two
days and then send it on. Of course,
my reaction is that it should be sent
to the Committee,

The Deputy Minister in the Ministry
of Law (Shri Jaganatha Rao): The
facts supplied by Shri Deji may be
true, But it is open to us to find out
the correctness or otherwise of those
facts. When the facts are admitted,
there is a oprima facie case and
then it may go to the Committee. ...

Shri Daji: No, no.

«ft vy fawd : 77 gfafa &1 =w
g1
Shri Jaganatha Rao: Please sit

down. You have no business to stand
up when I speak. (Interruptions).

=t 7y fowd : ag woAw wERT
FTEW E WY A E

Mr, Speaker: I will do that, not the
Minister,

Shri Ranga: He should be pulled up
for that.

Mr. Speaker: I have done that.

st gFR T FGAW : IT F AT
ufawre § 5 ag Tar 8 |

Mr, Speaker: I have asked him.
He should sit down. I am doing my
duty. But the hon, Member does not
allow me to do so.

Shri Jaganatha Rao: If there was
any arrest at all, the circumstances of
such arrest should also be ascertain-
ed. A person known to be committing
a cognisable offence can be arrested
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a person Who is
of the

by a police officer;
likely to commit a breach

also be arrested under sec. 107(3) Cr.
P.C. Those circumstances have o be
ascertained. The mere fact that a
petition to a Member of the Lok Sabha
was in his pocket does not mean that
a person cannot be arrested. The
petition might as well be sent by post
by the police officer.

Mr. Speaker: Exactly those merits—
are being discussed.

I am not doubting that. My inten-
tion in suggesting sending it to the
Privileges Committee was that the
Committee might examine both as-
pects. The facts as might be in the
possession of both parties might also
be sent on to the Committee. There-
fore, we will wait for two days and
send those facts to the Committee. It
is for the Committee to determine and

Shri Hanumanthaiya: May I make a
submission. .....

Shri H. N. Mukerjee: I take it that
you are sending it on to the Com-
mittee of Privileges and the facts that
may be placeq later on would also be
placeg belore the Committee.

Shri Hanumanthaiya: So far as the
Speaker is concerned, he should be,
and he is, impartial, to the Treasury
Benches and to the other side of the
House. We have perfect confidence in
you and we take your judgment as
binding. There is no question of chai-
lenging that.

The only submission I make js that
before you refer the matter to the
Privileges Committee, according to the
rules and conventions, there must be
a prima facie case. If in your judg-
ment there is a prima facie case, ycu
can refer it. If there is no prima facie
case merely for the purpose of dis-
cussing and finding out, it cannot be
sent to the Committee.
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Mr. Speaker: Even without my find-
ing out whether there is a prima facie
case or not, I can send it on to the
Privileges Committee, before coming
1o that conclusion. In some cases, I do
come to the conclusion that there
seems to be a prima facie case; in some
others, if I want that help from the
Committee 1 can send it on to them
and ask for their opinion so that I may
be guideq by that. That was because
this is the first case of its kind and the
facts are very peculiar. Therefore,
my initial reaction is that the Com-
mittee might find out the facts as well
as give us the guidance or aid of the
law. There is ng harm in that. I am
not holding that there is a prima facie
case; I am not just deciding that.

Shri Nanda: Of course, your direc-
tion will be followed. But I may also
further submit that it may be that
tomorrow or the day after, as early as
possible, I may have facts which will
show that there was absolutely no
case in support of the motion, that is,
that the person had been arrested for
something very clearly an offence of
a different kind. If that is proved,
then the other things do not arise.
(Interruptions).

Mr, Speaker: 1 had said I would call
him.

Shri Daji: You said so, but you have
not called me though ] have been
standing. If we stand without speak-
ing, we never catch your eye, that is
the difffculfy with your ruling.

Mr, Speaker: My difficulty is this,
that even though I am taking the side
of the Member, then {oo he wan's to
speak. Now, let him speak.

Shri Daji: There is no ascertainment
of facts required, because my motion
iz not baseq so much on the arrest,
because I know that even if the police
may arrest for a specific purpose,
they can always cook up something
else. My motion is specifically on this
point, that two forms have been seized
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by the police from the custody and
house of this person, forms which were
addressed to the Lok Sabha. If your
own forms addreiseq to the Lok Sabha
are seized even after the Inspector was
told that they were to be sent to a
Member of Parliament to be presented
to the Lok Sabha, it constitutes con-
tempt without any further ascertain-
ment of facts.

Mr. Speaker: After hearing him, I
am inclineq to hold that we will wait
for the facts.

Shri Surendranath Dwivedy (Ken-

drapara): You have changed your
mind.

Mr. Speaker: 1 have not changed it
I stang by it.

Shri Surendranath Dwivedy: The
only question was that it would be
sent to the Privilegeg Committee,

Mr. Speaker: There is no change in
my attitude. I am supporling the
Member, and he goe: on speaking.

Shri Daji: A Member who submits
to your ruling is always pena'ised.

Mr, Speaker: There is no penalty.

12.26 hrs.

PAPERS LAID ON THE TABLE

CINEMATOGRAPH AMENDMENT RuLEs,
1964

The Deputy Minister in the Minks-
try of Information and Broadcasting
(Shri C, R. Pattabhi Raman): I
beg to lay on the Table a copy of
the  Cinematograph {Censorship)
Amendment Rules, 1964, published im
Notification No. G.S.R. 1396, dated the
26th Septernber, 1964 as corrected by
G.S.R. 86 dated the 9th January, 1965,
under sub-section (3) of section 8 of
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the Cinematograph Act, 1952. [Placed
in Library. See No. LT. 4588/65].

NorTIFICATIONS IN KERALA GAZETTE

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): I beg to
lay on the Table a copy each of the
following Notifications: —

(i) S.R.O. 186/65 published in
Kerala Gazette dateq the 1lth
Mayy, 1965, containing the For-
est Settlement Rules, 1965
under section 77 of the Kerala
Forests Act, 1961 read with
clause (c) (iv) of the Procla-
mation dateq the 24th March,
1965, issued by the Vice-Pre-
sident discharging the func-
tions of the President, in re-
lation to the State of Kerala.
[Placed in Library. See No.

LT-4589/65].

(ii) S.R.O. 282 published in Kerala
Gazette dated the 10th Sep-
tember, 1964, containing the
Kerala Land Development
Schemes Rules, 1964, under
sub-section (2) of section 33
of the Kerala Land Deve-
lopment Act, 1964, read with
clause (c) (iv) of the Pro-
clamation dated the 24th
March, 1965, issued by the
Vice-President discharging
the functions of the President,
in relation to the State of
Kerala. [Placed in Library.
See No. LT-4590/65].

NOTIFICATIONS UNDER MOTOR VEHICLES
AcT

The Minister of Transport (Shri Raj
Bahadur): I beg to lay on the Table:

(1) a copy each of the following
Notifications under sub-sec~
tion (3) of section 133 of the
Motor Vehicles Act, 1939:—

(i) Notification No. F. 13(10)/
64-PR(T) published in
Delhi Gazette dated the
11th March, 1965, containing
the Delhi Tourist Vehicles
Rules, 1965.
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(ii) Notification No. F. 12(76)/
60-62/PR(T) published in
Delni Gazette dated the
11th March, 1965, contain-
ing the Delhi Motor Vehi-
cles (Second Amendment)

Rules, 1965. [Placed in
Library. See No. LT-4591/
65].

(2) a copy of the following
Notifications  under sub-
section (3) of section 133
of the Motor Vehicles Act,
1939, read with clause (c)
(iv) of the Proclamation
dated the 24th March, 1965,
issueq by the Vice-President
discharging the  functions
of the President, in relation
to the State of Kerala, mak-
ing certain amendments to
the Kerala Motor Vehicles
Rules, 1961: —

(i) S.R.O. 200/64 published in
Kerala Gazette dated the
30th June, 1964.

(ii) S.R.O. 224/64 published in
Kerala Gazette dated the
28th July, 1964.

(iii) S.R.O. 1229/64 published in
Kerala Gazette idated the
4th August, 1964, as correc-
ted by Notification No. G.O.
M.S. 31/PW published in
Kerala Gazette dateq the
2nd March, 1965.

(iv) S.R.O. 246/64 published in
Kerala Gazette dateq the
18th August, 1964.

(v) G.OM.S. 248/64 published in
Kerala Gazette dated the
1st September, 1964.

(vi) SR.O. 274/64 published in
Kerala Gazette, dated the
1st September, 1964.

(vii) SR.O. 343/64 published in
Kerala Gazette dateq the
10th November, 1964.

(viii) S.R.O. 344/64 published in
Kerala Gazette dateq the
10th November, 1964.
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(ix) S.R.O. 342/64 published in

Kerala Gazette dateq the
10th November, 1964.

(x) S.R.O. 12/65 published in
Kerala Gazette dateq the
12th January, 1965.

(xi) G.O.M.S. 7/PW published in
Kerala Gazette dateg the
19th January, 1965,

(xii) S.R.O. 42/65 publisheq in
Kerala Gazette dated the
16th February, 1965.

(xiii) S.R.O. 62/65 published in
Kerala Gazette dated the
23rd February, 1965.

(xiv) G.O.M.S. 40/PW published in
Kerala Gazette dateq the
2nd March, 1965.

(xv) S.R.O. 123/65 published in
Kerala Gazette dated the
23rd March, 1965.

(xvi) SR.O. 135/65 published in
Kerala Gazette dated the
30th March, 1965.

A(xvii) S.R.O. 160/65 publisheq in
Kerala Gazette dated the
20th April, 1965.

(xviii) S.R.0. 170/65 published in
Kerala Gazette dateq the
27th April, 1965.

{xix) S.R.O. 232/65 published in
Kerala Gazette dateq the
1st June, 1965.

(xx) S.R.O. 226/65 publisheq in
Kerala Gazetted dated the
1st June, 1965.

(xx) S.R.O. 230/65 publisheq in
Kerala Gazetted dated the
1st June, 1965,

(xxii) S.R.O. 228/65 published in
Kerala Gazette dateq the
1st June, 1965.

(xxiii) S.R.O. 250/65 published in
Kerala Gazette dated the
15th June, 1965.

{xxiv) S.R.O. 261/65 published in
Kerala Gazette dated the
:22nd June, 1965.
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(xxv) S.R.O, 267/65 published in

Kerala Gazette dated the
29th June, 1965.
[Placed in Library. See No, LT-

4592/65].

(3) a copy each of the following
Rules .under section 14A of
the Aircraft Act, 1934, to-
gether with an explanatory
note: —

(i) The Indian Aircraft (Second

Amendment) Rules, 1965,
published in  Notification
No, G.S.R. 711 dated the

15th May, 1965,

(ii) The Indian Aircraft (Third
Amendment) Rules, 1965,
published in  Notification
No, G.S.R. 807 dated the
5th June, 1965.

(iii) The Indian Aircraft (Fourth
Amendment) Rules, 1965,
published in  Notification
No. G.S.R. 1087 dated the
31st July 1965.

[Placed in Library. See No, LT-
4592/65].

NOTIFICATIONS UNDER EssENTIAL CoM-
MODITIES ACT

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): I beg to lay on the Table
a copy each of the following Notifica-
tions under sub-section (6) of section
3 of the Essential Commodities Act,
1955: —

(i) The Rajasthan Foodgrains
(Restrictions on Border Move-
ment) Second Amendment
Order, 1965, published in No-
tification No. G.S.R. 743 gated
the 17th May, 1965.

(ii) The Madras Coarse Grains
(Export Control) Amendment
Order, 1965, published in
Notification No. G.S.R. 761
dated the 21st May, 1965,

(iii) The West Bengal Essential
Commodities (Restrictions on
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Movement) Control Order,
1965, published in Notification
No. G.S.R. 779 dated the 26th
May, 1965.

(iv) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Thirq Amendment
Order, 1965 published in Noti-
fication No. G.S.R. 780 dated
the 26th May 1965.

(v) The Roller Mills Wheat Pro-
ducts (Price Control) Third
Amendment Order, 1965, pub-
lished in Notification No. GSR
781 dated the 27th May, 1965.

(vi) G.S.R. 810 dated the 3rd
June, 1965.

{vii) The Andhra Pradesh Rice
and Paddy (Restriction on
Movement) Second Amend-
ment Order, 1965, published
in Notification No. G.S.R, 864
dated the 15th June, 1965.

(viii) The Pondicherry Coarse
Grains (Export Control)
Amendment Order, 1965, pub-

lished in  Notification No.
G.S.R. 865 dated the 16th
June, 1965.

{ix) G.SR. 926 dated the Ist
July, 1965, rescinding the
Maharashtra and Gujarat Rice
(Export Control) Order, 1964,
published in Notification No.
G.S.R. 636 dateq the 16th
April, 1964.

{x) The Wheat Roller Flour Mills
(Licensing and  Control)
Amendment Order, 1965, pub-
lished in  Notification No.
G.S.R. 960 dated the 6th July,
1965.

(xi) G.S.R. 1098 dated the 30th
July, 1965.
{Placed in Library. See No, LT-
4594/65].
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12.29 hrs
COMMITTEE ON PUBLIC UNDER-
TAKINGS
MINUTES

Shri P. G. Menon (Mukundapuram):
1 beg to lay on the Table a copy of
the Minutes of Sittings of the Com-
mittee on Public Undertakings relat-
ing to Eleventh Report on the Rour-
kela Steel Plant of Hindustan Steel
Limited, Ranchi.

12.291 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (KERALA), 1965-66

The Minister of Finance (Shri T.
T. Krishnamachari): I beg to present
a Statement showing Supplementary
Demands for Grants in respect of the
State of Kerala, for 1965-66.

12.293 hrs.

DEMANDS FOR EXCESS GRANTS
(KERALA), 1961-62

The Minister of Finance (Shri T.
T. Krishnamachari): I beg to present
a Statement showing Demands for
Excess Grants in respect of the State
of Kerala, for 1961-62.

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of clarification.
How do these Excess Grants relating
to as long back as 1961-62 come up
today after four years?

Mr. Speaker: We will see when they
are before the House,

12.30 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
contd.

Shri Khadilkar (Khed): Yesterday
I partially dealt with the arguments
advanced by my hon. friend Shri
Masani attacking the financial stability
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of this country, and I stated that the
motion as it haq come forward was
frivolous and had been brought for-
ward with a view to give expression
to the accumulated feeling of frustra-
tion in the minds of the Opposition.
At the same time I said that nobody
in this country or in this House would
take this motion seriously.

But on this occasion we must apply
our '‘mind a little freely, objectively
criticising ourselves; a little self-intro-
spection is called for at the present
juncture while certain policies are be-
ing discussed. I mentioneq that one
of the vital elements in our economy
was food and that the question of food
was causing concern all over the coun-
try. Therefore, on this occasion, it is
not a question whether one agrees
with Mr. Masani’s other contentions
or not. So far as the no-confidence
motion is concerned, I brush it aside;
it has no ground to stand on. I do not
make any apologetic statement about
it nor support any suggestion subtly
made about a national government in
this country, If anybody were to
make a suggestion about a national
government ] say it will not sustain
democracy; national government will
bring down democracy in this country.
The government that is there is a
national government; it is a govern-
ment of national concensus reflecting
all trends in the country.

Shri Ranga (Chittoor): No.

Shri Khadilkar: Therefore, that
suggestion also need not be taken very
;enously and nobody takes it serious-
Y.

Of all the questions facing the
country today, food is the most im-
portant. Our Food Minister here is
very sensitive and conscientious and
earpest and he is trying to evolve a
national food policy. He hag placed
a statement before us. What is hap-
pening? We have got to examine it
because it is no use saying that we are
doing this ang that, What is the
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result of it? It must be examined.
Today in my State conditions are very
bad. There are riots; many people are
arrested and some people are shot
dead. 1 am not going to make it an
excuse because there is an agitation
and people have taken this problem.
These problems cannot be solved by an
agitation. I am firm in that view. But
at the same time these problems can-
not pe by passed by just saying that
we are doing this and that. We have
got to examine as to what are the re-
sults of our policy, The Food Minister
here with all seriousness ang earnest-
ness is trying to evolve a policy and
in every step he wanted to take in
the evolution of a national food policy
he has been completely frustrated by
the Chief Ministers in this country
who have got some vesled interests
at the State level,

Shri Hanumanthaiya (Bangalore
City): Sir, I rise on a point of order.
My hon. friend is taking the Chiet
Ministers to task. They are not here
to defend themselves and it is not
right that he should speak for or
against the Chief Ministers in order
to defend what is called his own ideas
of good policies,

Mr. Speaker: If he has taken the
Chief Ministers of all the States as a
lot, then probably I will not have any
objection. Has he taken some indivi-
dual? I was not closely following. If
he has done so, I will not certainly
allow it,

Shri Thirumala Rae (Kakinada):
May I make a submission that the
number of Chief Ministers in India is
limited and they are known; it is
known in a general manner to what
Chief Ministers he is referring.

Shri Khadilkar: I shall say State
Governments; it is a good word and
it is also non-personal. State Govern-
ments have come in the way and they
have frustrated al] his efforts and no
policy worth the name coylg be
followed. .. .... (Interruptions.)
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Shri Ranga: They are all Congress
people,

Shri Khadilkar: The Food Minister
wanted to make the movement of
coarse foodigrains free. But ultimate-
ly, what happened? [ tell you very
frankly that it is not a party issue; it
is a people’s issue,

Shri Ranga: It is a Congress issue.

Shri Khadilkar: If we want to
avert the crisis facing us we have
to consider this. Food is a sensitive
element and it wil] upset all things
that we plan unless we apply our
mind here and now. He is succumb-
ing to pressures and instead of evolv-
ing a good fooq policy, ail types of
horse trading goes on and ultimately
some hotch-poteh is presented to the
country, What is the result? The
result iz that instead of une national
food economy, every State is looking
to itself as if it has a national economy
in itself, because of this zonal system.
So, the first thing is this: if at all we
want to preserve the economic and
political integrity of this country, the
Centre must assert itself. The Centre
is showing weakness on every occa-
sion and ig trying to yield io all sort
of pressures healthy and unhealthy.
The Ministers come here and say one
thing; in the States they say another.
These things must stop, Some disci-
pline, some ruthlessness, is called for
at this juncture from ihe Centre to
discipline all the State Governments
ang all the State Governments should
fall in line with one policy laid down
once and for all. If yeu fail in this,
and continue the zona! system, this
country will not have oae nationai
economy but every Staie will look at
it from the national economy of its
own self and all so-ts of rivalries in
other fields will start and it will dis-
integrate,

I woulq like to p'ace aucther factor
in this context. Take Ienin. At the
crucial hour he had the boldness to
take a step. He surveyed the situa-
tion, and by changing ilic patterp he
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evolved a new economic policy at the
crucial juncture in the revolutionary
period, and took gne step back., On
the food front, the time has come
when you shoulg evolve, lay dows
and implement a new economic policy.

ot wy famd (7i7) 7R A
g

Shri Khadilkar: Therefore, to
evolve a policy, I would suggest, &g
some committees have suggested a
compulsory levy. Take 25 per cent

of the produce from those whose
holdings are more than five acres.
Looking to the nature--this is wvery

important—of the State apparatug at
the present juncture, if ycu block the
private trade channels completely, it
is not likely to succeed, and therefore,
open the private trade chonnel: [or
other things so that the surplus pro-
duce could be marketed and the pre-
sent situation could be saved.

Even today, when there is no food
available, in the black market rice 1s
available for Rs. 3 a kilo in Maha-
rashtra. In the open market, what-
ever the price, we do not get it. Last
vear, the same situation developed,
and I and my friend Shri More sent a
telegram. We forestalled a :ituation
by sending a telegram and communi-
cating to the Government the intensity
of the feelings and the crisis that was
developing and the Fooq Minister
came and helped; it was averted. But
it is not simply Maharashtra or Bihar.
In Gujarat and everywhere, the rural
poor, the landless labourers, the petty
middle-class pepole who have fixed
income or that sort of thing and not
in business—all these people are suf-
fering because of the present policy
which is being continued without
adequate State apparatus to implement
the policy.

If you want to take the trade as a
who'e, you must evolve a State ad-
ministrative machinery capable of
handling it. Have we got it today?
In the appraisal of the Plan, the
Planning Commission have said that
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the Plan's failure is partially due to
the administrative failure. We must
bear this in mind. We cannot fight on
all fronts, and therefore, take one step
back. Then, you can perhaps jump
over the ditch in which we are likely
to be praced if we fail to see the situa-
zion at the present juncture. If you
like, insulate some big cities with
rationing and take the statutory res-
ponsibility of feeding the big indus-
trial centres if you have got the
machinery. But the general atmos-
vhere in this country, fed on the con-
cept, so far, of free trade so far as
fooq is concerned is such that, unfor-
tunately, there is a buiit-in resistance
against all sorts of restraining; a built-
in resistance is there. Taking all these
things into consideration, I would
pleag with the Food Minister: let him
be bold enough at this juncture.
1 know he is a =ensitive person. He
went to the length of resigning when
there were language riots in Madras.
Today he must be very much agita-
ted. But resignations do mnot solve
the problem por do gagitations from
that side. At the same time, a sen-
sitive person must take stock of the
situation and boldly come for-
ward with a policy and try to im-
plement it at all levels,

The zones must be abolished. India
must be treated as one economic entity
with a national economy, No local
economy should be sponsored and free
trade channels must be opened. Un-
le-s these suggestions are carried out
immediately, I am afraid our police
force will not pe able to cope with
the present discontent.

‘We are threatened on our borders
and that is a major problem before
us. When we look at our country,
internally we must observe a certain
sense of unity and all the elements of
disturbance must be removed at this
juncture, if we want to face Pakistan.
There is an evil combination on our
border. The UN Observers are there,
but unfortunately, because of political
pressures, the UN today has more or
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less become a prisoner of inaction,
frozen into inaction. We in this coun-
try will have to realise that Pakis-
tap is an artificial creation of a State
on our border. If they have not re-
conciled themselves to their fate nor
found their identity, perhaps a great
ingenuity might be required to break
the combination of two evil forces on
our border. That is not forthreoming
at the present juncture. Therefore, it
is not a question of today or to-
morrow. It is a continuing menace
and we must be prepared to face it
with a'l our might, determination,
resources ang strength and teach
Pakistan a lesson. Excuse me for
saying that for 2000 years, India's his-
tory is not a glorious history from this
point of view. Let independent India
create a new history ang tell the peo-
ple on our borders that we in free
India are determined to beat back
any invader from east, west or north.
That is the thing which is called for
today.

Taking advantage of the position on
our borders and in Kashmir, Mr.
Masani has propagated one thing.
Today unfortunately the world is beng
pucheq to the brink of a world war.
America is in a tight corner, trying to
find out an escape route. Our Prime
Minister, in keeping with the old tra-
dition of non-alignment, in helping to
resolve the deadlock peacefully, plea-
ded again and again not to bomb North
Vietnam.  Even nuclear scientists—
two Americans—have saig the same
thing. Mep like Walter Lippman have
pleaded for it. Taking advantage of
our -_strategic necessity for our army
Crossing the cease-fire, Mr, Masani has
made a subtle argument to which I
do not subscribe. Unfortunately,
world leaders today are not there to
help America. British leadership is
weak. Soviet leadership is not asser-
tive. Indian leadership is not as as-
sertive as it was before. Afro-Asian
leadership is in disarray. Therefore,
to find out an escape route, an non-
aligned leadership of stature, standing
and firmness is called for to help
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America. That would help to save
this democracy ang all other objec-
tives.

1 will conclude by quoting a coup-
let. It has been said, “If cowards
flinch and traitors sneer the time has
come when this party must say with
confidence, “We keep our flag flying
here".”

Shri Surendranath Dwivedy (Kend-
rapara): Mr, Speaker, Sir. I think
Mr, Khadilkar at least once has spo-
ken some sense,

Mr, Speaker: That should not be
said. If we cast aspersions in this
manner against one another, the level
of the debate woulg go down.

Shri Surendanath Dwivedy: I mean
1 have particularly taken note of the
sensible things that he has said today.

Mr. Speaker: That is a differeat
thing. But when he says that at least
once he has spoken sense, it implies
that on all other occasions, he does
not speak sense. If another member
who follows Mr Dwivedy says some
thing like that and casts a reflection,
that would not be good. The level of
the debate would go down. I am sor-
ry for this.

Shri Surendranath Dwivedy: I do
not know how you took it in that
light. That was never my intention.
As [ have said, when I heard him I
have noted two things which are sen-
sible to me. One is that the Food
Minister is an efficient man, but the
policy he has evolved is a hotch-poteh.
The second thing is, the Central Gov-
ernment is so weak that it cannot
actually do anything at the present
moment. That ig exactly why this no
confidence motion is being discussed
in tih: House.

I was surprised to find a report in
the press that the Prime Minister,
while speaking at a congress party
meeting had said that no-confidence
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motions have become a routine nuis-
ance and he iz not at all perturbed

about it.

Shri Bhagawat Jha Azad (Bhagal-

pur). He did not say that.

Shri Surendranath Dwivedy: If he
has not saig it, I stang corrected. But
seeing the Hou:e also, I feel that this
no confidence motion has not heen
taken as seriously as it shoulg have
been. This betrays a dangerous men-
tality and complacency in thinking.
Why, after all, are these no confiden-
ce motions being brought so often,
which was never a feature in this
House? It is not a fact that these
who bring forward these motions do
so without realising its seriousness.
Everybody realise that this govern-
ment cannot be defeated in a no
confidence motion. Everybody
knows that the opposition is hope-
lessly divided and is in a mino-
rity, But even then, if no-confidence
motions are brought it is because the
country iz passing through a great
crisis. We are faced with grim prob-
lems. This government, which is in
charge of the country, has not been
able to solve any of the vita] prob-
lems, leave alone minor things. It is
because of their incapacity and lack
of imagination. The leadership i3
lacking.

Even a person like Vinobha Bhave,
to whom every year the Prime Minis-
ter pays a visit to get his ble:sings,
has said today that on vital problems,
the ruling party is always undecided.
This mentality works because there is:
a brute majority behind them. What
is the health of the nation today?
When we are concerned with so many
problems, it is for the Parliament to
take note of the situation surrounding
us, Because they are in a majority
and they know they can defeat any-
thing, they are in a complacent mood.
But what s happening today? The
party to which they belong, my cong-
ress friends should excuse me for
saying this, is cracking. ~They are
living in a glass house; actually, in
Bangalore, they met in a glass house!
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Sir, imagine what is happening in
this country. When people all over
are clamouring for food, when people
all over are clamouring for a little
morsel of food, what do these ministers
-do? What is the Congress Party do-
ing? Has there been any discussion
whatever in any of the ministries any-
‘where in this country as to how to
solve this acute problem in the coun-
try in the face of the danger when the
enemies are within our own country?
A ministerial crisis is brought about in
Uttar Pradesh because a Minister mis-
behaved with a woman. That is the
greatest crisis before them today. You
must have observed, Sir, that when
the other day a statement was made on
Kashmir by our Defence Minister,
Shri Chavan, it has been commented
upon in the Press that, probably, for
Goa Shri Chavan would have spoken
about Kashmir with much clarity and
forcefulness. If that is the state of
affairs, are we not concerned about it?
Is it not our duty? I was thinking
that they will take this opportunity
and get things right.

When there are movements all
round the country, when there is fir-
ing, when there is lawlessness, when
there is acute discontent among the
people, naturally, when there is no
remedy, people take to direct action.
That is their right. They resort to
satyagraha. They resort to lawless-
ness. Nobody would support violence.
But there are anti-socia] elements in
the country who would take advantage
of this opportunity and destory life
and property. They would like to
create chaos in the country. Some
hon. friends said here that Dr. Lohia
wants to appear to the country asthe
leader of chaos. Who has given this
opportunity to him, I want to ask?
Have you evolved any procedure?
Have you evolved any grievances
machinery? Has the leadership appli-
ed its mind to find a peaceful solution
top these problems in the democratic
.set-up that we have? When the

AUGUST 24, 1965

Motion 1538

people are really suffering such a
great deal, what procedure have you
adopted, what procedure have you
followed to satisfy the aspirations of
the people, to meet their very immedi-
ate demands? How are you meeting
their demands? You do not do any-
thing with the result, naturally, there
is movement, and when there is move-
ment all sorts of elements take advan-
tage of it. When their problems are

not solved, people resort to move-
ments.

Therefore, 1 think, by your policies,
by the policies of this Government, you
have invited chaos in this country.
When we brought this motion, because
there is all round discontent, I was
thinking that this Government will
take this opportunity and explain
through the Parliament to the country
that the problems are serious and they
are going to solve them in such and
such a manner sp that those, if  they
think they are right who listen to
elements who do not believe in demo-
cratic methods would not gowith them.
But they are treating this as if noth-
ing has happened in this country. I
have not heard a single speech so far
explaining what is the problem that
is facing us. The people are passing
through untold misery ang unhappi-
ness. Even the teachers are demons-
trating here for a fair deal, let alone
others.

An Hon. Member: Doctor :=nd
Engineszrs.
Shri Surendranath Dwivedy:

There is acute shortage and scarcity
in the country. We do not feel it.
There is an official statement probably
from the constituency of the Prime
Minister. Whether the Food Minister
will accept it or not, it has been publi-
shed in all papers, This is a state-

ment by the Commissioner of the
Allahabad  Division. At least one
official statement tras come. These

people never accept that there is
searcity. People are dying for wang of
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food, No food is available in the coun-
try. He says here: “People in the
rural areas of Allahabad District have
only on: mea! a day because of scar-
city conditions....” Just think of it.

Shri J. B. Kripalani
That is an under-siatement.

(Amroha):

Shri Surendranath Dwivedy: Dada
says it is an  under-statement. The
situation is still more serious. If that
is so, how do you want to function?
How do you accuse the people if they
revolt? I, therefore, agree with what
Shri Khadilkar has said, that it is a
hotch-potech policy. There is no food
policy.

We were told by the Food Minister
in August 1964 that it was a lean
month and after some twp or three
months things would be all right and
prices would go down. The Prime
Minister, Shri Lal Bahadur Shastri, in
his first broadcast after becoming the
Prime Minister, said that his attention
would be first diverted to see that pri-

mary things are available to the
people, the prices are reduced and
sufficient agricultura] production is

brought about. What has happened?
We have this year bumper crops. Our
imports have been doubled or treb-
led. Thig morning it was asked as to
what will be our imports for the
coming two years. There was no
reply because, probably, the time is
coming when we will have to depend
only on imports. .

What is the reasons for all this? As
vou know, Sir, there is a very specious
plea always that it is all due to the
weather. If the intruders come into
Kashmir at night, our Government
says that the intruders are to be blam-
ed because they come in at night.
When there is this food shortage in the
country they say that the only thing
to be blamed is the weather. T am
surprised at what has happened. If you
say that with an increase in agricultu-
ral production the prices should be re-
duced, here is an increase in production
which has been admitted by all. But
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what has happened? The per capita
consumption of cereal gnd pulses dur-
ing 1961-64 has been reduced from
16:4 ounces to 157 ounces, What has
been the price situation. The Statement
on economic situation which was dis-
tributed to us by the Finance Minister
says that in March 1963 it was 123-5,
in June 1964 it was 1541 and in June
1965 it was 161'3. You can very well
realise, Sir, the strain of these condi-
tions on the middle-class people. It
has never before been so high on the
middle-class people as it has been
during this short period.

Therefore, we are in & very danger-
ous situation.  The misery of the
people is very great. I cannot just des-
cribe what is happening in the rural
areas. ] do not want to go into the
details within the limited time at my

disposal, I will go into that when we
have the food debate here. I only
want to say that they are tinkering

with the problem. Take the question

of statutory rationing. I am not
against it. But what is statutory
rationing? What do they want to

achieve by that? They warnt to keep
the 15 per cent urban population silent.
They want to satisfy the vocal section
of the people in the cities and towns.
The rural greas will continue to suffer.
I know what is happening in the ru:al
areas of Bengal, But Calcutta js quite.
This is a clever move, a political
device for a solution of the problem.
What happens to the 25 per cent land-
less people in the villages?

it Wt (wez) @ "F & SATET
TE aw £

Shri Surendranath Dwivedy: They
do not get anything. Here we hear
homilies from them. They say that
since we are divided, we are small in
number we cannot do anything, What
we are trying to do is—Shri Karni
Singhji may be right, that the Opposi-
tion may not be united—that in this
Parliament we want to teach the
people, we want to educate our coun-
trymen that, if not now, the time is
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coming when if the Government does
not listen they will see to it that the
ruling party is out of power, they
are ousted from power and something
new emerges. That is the reason why
we feel so keenly about it. Nobciy
likes a No-confidence Motion, I can
tell you frankly that this is the reason
why it has been brought.

Recently, Sir, I had been to Kashmir.
This visit has been really a revelation
to me. If you know the things that I
have seen, the thingg that I have heard
the things that 1 was told, you will
begin to wonder whether any govern-
ment worth the name was functioning
at Delhi st any time, That is the con-
dition there. T do not want to 20
into the details. I do not want to
give out all those matters here, be-
cause we are in a very difficult time. I

do not blame anybody for what is
happening in Kashmir. The erniire
blame goes to this Central Govern-

ment, to the central satraps sitting in
Delhi. I am proud of our soldiers, In
spite of difficult times, in spite of weak-
kneed policies, they have done such
a marvellous job. 1 am proud of the
security police which, during these
raids, stood up and took the challenge
in spite of heavy odds. They are the
real guardians of our freedom and
they are fighting our battle in Kash-
mir. I admire their cool, ecalculated
courage and reckless daring, But
these people sitting here go on secruti-
nising files and notes and issue perio-
dical statements. That is all.

13 hrs.

What iz the position in Kashmir
today? According to authoritative
and authentic reports, there are about
8,000 infiltrators inside Kashmir.

An Hon. Member: More than that.

Shri Surendranath Dwivedy: 1 do
not know how many more have come
in between. In 1947 we have fought
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37,000 infiltrators inside the country.
Then the conditions were different.
Now we have four intelligent offices
working there—the Central Intelli-
gence, Military Intelligence, State In-
telligence and so on. 1 do not know
what other intelligences are there;
there are so many. Every Kashmiri
asks the question how is it that in
spite of all these intelligent offices, sll
these infiltrators, thousands of them,
could come inside the country for the
purpose of capturing Srinagar city it-
self. They were about to capture that
city. The position was so bad, so seri-
ous. I want to know how it could
happen that the intelligence service
had no knowledge of this. Is it a
fact, as has been reported in the
papers, that the Central intelligence
at one time about two months back
reported to the Centre that some
guerilla training wag being under-
taken in Azad Kashmir and we
brought this fact to the motice of the
United Nations? Is it a fact that they
have given the signal? If so, what
precautionary steps did the Govern-
ment take to prevent the infiltrators
from entering this country? of
course, we cannot blame them entire-
ly, because we know the quality of
our intelligence service. They have
betrayed the nation twice, in NEFA
and in Kutch and now the same thing
is happening in Kashmir. It seems
that we have not learnt any lessuns.
I know that the director of the miii-
tary intelligence who was responsi-
ble for many of our reverses was pro-
moted. That is how we function. And
we do not know what has happened
to the NEFA report. I would not
blame Shri Nanda for all this. 1
know that he is busy. Probably he is
preoccupied because his D day is ap-
proaching. He had given an assur-
ance that in two years corruption
would be eradicated failing which he
will quit. Probably now he is pre-
occupied and planning how to go
away, because the way in which he
has handled corruption has become a
big tamasha. Nothing has happened.
Orissa is one of the glaring examples.
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The same is happening in Rajasthan
and Bihar. The most interesting as-
pect is that when the Congress men
in Orissa demanded the appointment
of a Commission of Inquiry for the
removal of some people who are in
office, the complainants are being
driven out of the Congress. I find
that Dr. Mahtab is here. He can
defend himself. 1 have been fighting
them all my life. So, this has been
the ultimate result of their request for
an injury. I would not blame Shri
Nanda for all this. I have all sym-
pathies for him. But what were his
other colleagues doing? What was the
Government of India doing? You will

realise that in such a situation if
there is no intelligence, there is no
proper appreciation; if there is no

proper appreciation, there is no proper
preparation. And ijf there is no pro-
per preparation how can we defend
our country?

I say that this Pakistani raid is not
an isolated raid into Kashmir. It is
a challenge to India’s democracy and
secularism. This is a Sino-Pakistani
design and it has been planned in
such a manner that, God forbid, pro-
bably before the end of December or
even in October we may be faced
with a situation where our enlire
frontier beginning from Assam to
Kashmir will be raided by both Pak-
istan and China. The situation is so
serious.

I am glad that Kashmir has stoad
the challenge to secularism. Tha
Kashmiris are not fighting their battle,
They are fighting India’s battle, India’s
national cause. It is said that all
Muslims in Kashmir want to remain
separate or do not want to come or
join India. 1 say this is a big lie. I
have myself come across stories of
bravery during these difficult times.
A village was attacked by the raid-
ers. There was a platoon of 12 sol-
diers out of which 10 were Muslims
and 2 Hindus. 8 Muslims and 1
Hindu were killed in the incident.
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Among the survivers the Hindu was
attacked by a bayonet by the raiders
and he wag badly injured. He told
his Muslim friends: now there is no
hope for us, let us retreat. But what
was the reply of his two Muslim com-
rades? They said: since the raiders
have bayoneted you, we will stand
by you; we may be killed by the raid-
ers but we will not leave this battle
field and they died fighting. Then I
visited a hospital where 20 injured
persons were being treated. 1 asked
each one of them their names. Three
were civilians and all the rest were
from the Kashmir Armed Police and
all of them were Muslims. So, it is
a big lie to say that all Muslims of
Kashmir are not fighting this battle
for us. There is communal harmony
in Kashmir. If we do not maintain
communal harmony in other parts of
the country, in such a situation we
may lose this battle; but not other=
wise. I again repeat that Kashmir
will not be lost because of Kashmiris,

An Hon. Member:
hgppen,

It will never

Shri Surendranath Dwivedy: It
will never happen and it should not
happen. But if at all it happens, it
happens because of the policies of the
Government of India because this
government is incapable of meeting
the situation.

We have always been equivocal.
We must state for once and all what
is our stand on Kashmir and what is
our relationship with Pakistan. We
have never taken a comprehensiva
review of Indo-Pakistan relations.
Wrong assumptions lead to wrong
actions. There seems to have bzen
very little thinking on this subject. T
appeal to the Prime Minister for
God’s sake please do not go on ap=-
pealing to third parties; neither go
on explaining what is our position or
stand, saying that we have not vio-
lated anything. I say that it is humi-
liating to go on explaining to other
parties that we have never aggressed.
So far as Pakistan is concerned, we
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have to bear in mind that there is no
peaceful method of solution; thera
cannot be any. The Government of
India committed a blunder in 1948
when the cease-fire agreement was
signed. It was done despite military
advice to the contrary and we did not
take military action, There was an-
other opportunity to meet this chal-
lenge in 1950 when Pakistan was
driving out our brethren and there
wag oppression of minorities and our
troops were almost ready to march
to East Pakistan. But what did we
do? For the sake of taking world
opinion with us, we signed the
Nehru-Liaquat Pact. What has been
the result? We had to give Berubari.
Now we have got the latest Kulch
agreement. The Prime Minister him-
self had to say that “when I signed
the agreement, I saw some ray of
hope of peaceful settlement; but now
I do not find there is any such thing,
so far as Pakistan is concerned”.
This is a golden opportunity. I would
say that this is a blessing in disguise.
I am glad to say that today the inter-
national opinion realises that it is not
India but it is Pakistan which has
committed aggression, At least, that
realisation is felt in the press but not
probably as yet by the people who
lead governments in those countries.
They are yet keeping mum. Even the
U.N. Secretary-General is keeping
mum. We heard this morning on the
radio that he is still undecided as to
whether somebody should be sent or
not. When we went to meet the U.N.
Observer, Gen. Nimmo, he had no
time to meet us. Ag some press cOr-
respondent in Srinagar commented,
he is probably busy in transmitting the
information from this side to that side.
That is the role of the UN. We are
all for the UN.O. and we want
this institution to be strengthened to
bring about international  accord.
But what has been its role? What
has been its use? Even the Defence
Minister agreed that they have not
been effective enough. If that is the
situation, let us not very much con-
cern ourselves with what the world
outside will think. But let us con-

AUGUST 24, 1965

Motion 1546

cern ourselves with what is going to
happen to this country and what 1s
the supreme national interest of this
country. Let that be the guiding
factor in formulating our policy and,
when we do that, let us not be deter-
red by anything in any manner as to
how does it affect others when it
affects our self-existence, the very
existence of a sovereign country.

Sir, I want this Government to make
the declaration here and now and act
upto it that so far as Kashmir is con-
cerned, that is a part of India like any
other State of India and that we are
not going to permit anybody to en-
croach upon that land. When Kashmir
acceded, we had 84,000 sq. miles. But
due to our policy, today half of it
is in the enemy’s hands. I want this
Government to take steps to liberate
those areas. Let us go-ahead, let us
push ahead and let us get back 12,000
sq. miles which are with Chinese and
32,000 sq. miles which are with the
Pakistanis. We have taken Kargil
but that is not enough, as has been
demanded by the Kashmir Chief
Minister himself. As I understand,
much of the difficulty arises because of
the way in which the cease-fire line
has been demarcated. It has been made
in such a zig-zag manner that it leaves
enough scope for the infiltrators and
raiders to come inside and they de-
mand that at least this must be
straightened out. One million of our
countrymen are suffering there. We
must relieve them of that suffering. I
can assure you that if once this Gov-
ernment takes the firm step, militarily
or otherwise, and makes the deciara-
tion that India may go down but Kash-
mir will remain with India, and they
act jn that manner, I am sure that if
there is any wavering element inside
Kashmir today will veer round us and
they will see to it that either they live
in Kashmir or the invaders leave this
country.

I would appeal to them again that
let us not say anything or do anything
at this juncture which may give an
impression that we are not serious
about these developments and that we
will not stand united to face tne
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enemy, Let not this impression be
created. I want this Government to
put down with iron hands anybody,
whoever he may be, any voice, any
movement, anywhere saying that
Kashmir will go to Pakistan.

Mr. Speaker: The hon,
may conclude now,

Shri Surendranath Dwivedy: I am
concluding now.

Member

As T said I want this policy should
not only be announced—this policy
should be a national policy—but
should be worked out and carried out.
That ijs my concern. Unless that is
done, our freedom is at peril.

Lastly, I want to say this. The Gov-
ernment may have failed, they may
have blundered. That is not as dis-
astrous as the fact that they neither
learn the lesson nor own the mistakes
and want to correct them. I do not
like that attitude of the Prime Minis-
ter who often says, “I am not deviat-
ing from the policies of my revered
Jawaharlal Nehru” His policy in
Kashmir has landed us in this mess.

Some Hon. Members: Yes.

Shri Surendranath Dwivedy: If you
again follow that policy, this country
will go to ruli.emm

Several Hon. Members: No, no.

Shri Surendranth Dwivedy: There-
fore, you have to adopt practical
policies. I can assure you that people
are willing io cooperate with you.
The people can do anything for the
sake of the nation. But you should
not only cooperate but you should be
able to take their cooperation. That
is what iz lacking today, If you
adopt practical policies, then only you
can appeal to the countrymen to fight
along with you for the purpose we
all want to achieve,
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yifgtag fea & #a1 f& 2w & s
FTE AT & AT & fawr @ g7
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FAT I WA ¥ F=7 ag g w7y o AW
¥ wraw wgam faw w37 gw oo
9 1T KT AT § WY T FET 3
fof &o1 & @ F1 F4TY 1 AL AW
gra™ F1 zrz ot fF o6 wiawe ar,
gt ad g 3. 19favm &1 @7 aav g
#fsa sureaw ogEw, IEET A9 @g
7g} &1 o fF gw avwR ¥ Afqearg
FT TEATE A | FAT HATAT TR F
by & 5 gmre 3w %7 Arfow, iy
FEAT 4T 39 grE-AT °7 T4 AT SRy
o #eafa wigie? swfaew s
gaF g daggmiram g & ag
gaie 7gE g1 | 9F ag A1 g0 a9 FaF
T ar 1 WAy § 5 w7 fF gu wg
Fgd ¢ fF g &t 9w aview any 4,
ZATL 9] A1 AT T HI% gHIL WH Y
qEAGT F FYA T g QX AL 2 ) A AT
g Ay 99 wfuF FEr meEl H
A FER A g wE fav ag & fw
HAHT ATZT qg § FaT IO AT E AW
IAF AL AT AEAT FO AT LT
AT 98 WEAT § o7 & | @A
‘"@TE 1 I

HAHT T18F 7 F F1TAIA FAET
F1 O’ &1 gatar 33 gu aqenar i
T AW A AT # & go A #1 dfqw
ST o 62 0% § AT 28 97 § 4
affa & agt ag a1% ¥ 3 5 wodv
qEga 7 a8 Fg FL 0409 90 & fag
TITH=G & Wig TETT § FF go a’h
T I9 W4T TTEAT FT A94T F7 &
Fora® ag sitaa sraaAT HC A 92 05 |
mifgT wEwT AEw I AmfEt
a7 9T #1 &1 92 Fad & o g adi
g1 =fen | gAF fae &1 agT WS
& 7% weiiaew g, feafesT ama
ot fF gdiee, g ST MF  FHd
T T3EET §, IR T oy W1 § Fgr
¢ f5 g o' Fivaa w9 T a9
aFd § | 3O §aF & HrgL AT AR
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.....

A A ziET”’ | wET aEE A w9 a5
F TeaT 98T 19 T A TR FA —

“No cut in import; no ceiling on
land; no ceiling on urban pro-
perty , ..

aF1 A ag g 5 oawe § owow
fagi &1 & =Ew g el WEd #
@ T F | AGH! AEE F FgA w5
o9 97 ag W g1 gear g —

“No restriction on black-market-
ing; no restriction on profiteer-
ing; no restriction on hoarding”.

T #1 @t A gafag § fF
zq4 3w F1 5 sfawg @ 3 w@fg-
99 FAGT 39 & AW IST HE | F4T
ITRI qZ A1 ALY TTAT o THY HETCA
SHAT WENEAE &1 FHE fasrd
ot faay fF gw |l 7 9 #7497 )
39 FAE A oot fooie Hag wwroA4v
¥ o7 3w ¥ awfe 3 org w1 S
FTERT R R A T IW AT F
Tz ALY WIS | GLFTL A FAY g AL FGT
it dfeq sEETEE Y fagin
g FuZ1 fazrs 4t I=EM o gaT wEEE
frarar | g ®ai F dwr wgEw
fForar 1 wF fas g g f& &
FEqer 2w &1 agiir fawra 9mEd €
AT g 9 91 & [ a5 68 WX 28 9%
FUTT A1 F7 HET 7w ¥ "grE a7,
e o ag & w9 @ AW
% 3 wfawa awr o fF o0 3w 37 A
a7, % 7T "I gT OF qrEAl 97 Feell
o7 g7 & S faaed oo famr a4 |
HHMT g HE & a1 #1949 49 71 a1
Fea g dfFT THa WA 99 as-as
T FTATGT & | T IAFT Tg ALFT
2 fv zafae g & fasgafawm a1

1887 (SAKA)

Motion 1552
TE 9T AT A5 AL A A9
I q% F1 JTLATE T2 H ATH § T1 ITH1
g AR gt ar 9ifgn fR o &
FITATE ZATLY GTHTC §7 HIT gH FIAET
AR 1 78 FZA FT AT 98 3T &
fefaw 3w & fagm g 9wfa & fag
FIAAT FAEA, FH OWIAT AZ FroAT
freriee mqar 37 & =g fasi & &
FEY aara afew g AT 39 39 AT
70 AT 80 wfFo FaT F FET T
F1 F72 53 F fAw amd T | gw woT
ag AT T AT wrer # F ¥
a1 RIS F G owE Ay

“HraTgd foeET Fgr oA § 99 fau

FATTT | TT A A9 W1 9§ FaA
# Sy A7 @t A1 #2379 e, A7
T A T M7 A1 /T @A
IAEA FITET, T IAFT Ig a9 719
1 17 &1 IUTEAE "EIET, FAFT qfomw
ag g fF 38 W H 0F g @eEm
laissez faive uyardY FTaw FT AT
st ff warfy areda 4@ grm oo

RO ATEE ¥ &9 42 WY &gl 47 ¢
“Bigger the Plan smaller the

growth™ & g:@ & fF gare wana w1+t
ST & S AT FTATFIL 22,500 FUT
4 ¥ T2HT 21,500 FUT 7 fzar
g 1 =N woitE Bgar 3 form 3w £
&, w417 o, AET AET w71 fF
ag favgw moa A & 1 AT gw oA
T & o i wfema 3 =t w19
frar g | ag fadisi 71 afafy & foma
fF v FvaET geg ot 89 @y #
fefoa R egm o fw s owfa &
TET QT H AT FF | AL gHA H AT
a¥rE Agar 3 facga Sw war & R
Fqd A FTOATHC 4T AT | g
ot g9 & fay faway g
E f5 Fw %1 fawrm S19IT ag sAfT &

| 9q 9T #wEY g 6 3 A el
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[ wmraw a1 AR

I AIFATIT FHEN W AgrAAAT
FHET F31€ AT ITHT TF 9T FT A37
OW T AEAEFAT 9gHT 2 97 39
T ¥ faqust £ afafagi £ og e
gTH FE TET | IAET Ty I
‘e dt A, e i faega
e A wiwst & fadw

# AITHT 2qTH UF HIT F1 F AT
AT qEAT § | WO aTed § F
59 W F1 wifaw agaear % g A
T % g, ofFE= & £ 2, wrmE A
L IER TAAT A RAASA A
1 8, qTT & £ &, wfea & gawt w7
=g g & fom ofeam &1 s=6
TAAT A TR WY qaE ded 99
=1 T  aga faei %, 39 a0 grem
w7 & 7 ¥ Fur wrar @ fF W #71
AT H qifsEa # wvies sy wfaw
& SfF gasT o M AR IEE
16 Fa1 FTIU & g2 AT 1 TF 7oA
e AT Tifgw | TOE AT 48
gfF 1961-62 H wrw 7 w9 Wiy
=fFr 0. 65 WY T wgEET ATEY
o1 a9 IF AFTEAA qfFEE A 1,11
gfa safd === 1 agraan & faasr
fs amad ag fawen & oifemmm &
AT F AFEA T wgEAr A |
vafs 1960-61 ¥ 1964-65 H
g F dte UFe 480 F HT
sfq sufd & == 7 g o @
fergeam & fad 3 s 1 A7 gt
ST qawa 78 g % ffa qar ofaw
qiffarT =TT # gaie 3w ¥ wius
qEgmar ¥ w1 ) few o A afew
arfeea 7 wuA afews ¥FT F ad
THEEHT & 70 qCde F1 AR A WHw
wiit W Fwt fen v fF fergeam
F wo ofsas ¥ & oo #
g ¥ Ad § TW, AW 35 @ ¥
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1 FWOFT AT F A T fwAv 0
oF FAT AT A1 1A & 6 g ave
e mferas # = Fr sufAauae ¢
3T avg famgeama W T 71 30faaw
T FA | WAL EW H9d qfeqs FaeT
¥ aiffFam #1 47 70 9@ AT T
Wig 7T T A A1 IuTEAN WEIEH
T oW ¥ e A e afew ow
Fufrawag @ mfae gw R o
A H 5W W &1 wifgw  smaedT
1 AFT TfweTa & A FT "wF
ot 3= | mar 9 ged
wfgvaT® F1 gFT @E1 ¥ 9 whw
& TE A g | IR g gE
dar & arg F7 ¢ AT § ag w7
f fa & wgwTg HICTAT ¥ ag W
s satrwtE o, (o fr gwda
F FE AgEar & I E aforw @
gan ! agt AW § FRfTEl &1 aeny
9 AT T AT G4 F AFATE  AEA
wﬁaﬁmmﬁwt%mﬁm
FFIOAAT F1 IqfAEw 947 1 § W
T ATeE gH g favam w9 =1
oe T 7 § f gn fergea &) sfass
AT FY AT FL GIOTAT § | 7Y
arga Fgd & 5 g oo qw % wfaw
SET FT TAAT SACAR § FL | TATAR
TE § FEE 9T FATT TAT E |
TATAS F AT AT, AT et
Ay 029X gf fedla mere & a=
a1 g€ 37 amafwai & gf fowwi fraa
et Tt & gt & fae 9T gt
faar 1 Fa1 Tg WY & fF gw A 2W
FY T I9 THCAT § FL ! F FEgA &
fF fergmam ool goT 9 & FX
famsT fF mias sqaear 17 W 55
sfqwd 93 @Y & | A9 AT 9gT A
FIAE F9 qg G991 AH F wifas
gfogm ¥ o= 9% qamft & f 8
200 % 7% ¥ AW F IR T ATAw
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F1 FTEL HIAT 92T F AT IH q@w1;
T forFT 8T 721 81 ? S £t wifaw
eI F 1905 ¥ 739 W4T WY
I wTHT TgT faet 2 a1 37 frw g
#vw & fF fergeam 1t sgawan
fasar 17 aut # smar 7Y gear FeEF ?
T8 TFHIL IAFT Ig T, ATaF A 847
% A1 i &, dq0T &, e
§ g1 AW A F 14 faewme T AT
g & 1 :fes gw & ot wfas qen
T F FF IIGAT AEAT § WX 98 T8
gfremT W A Y dAFardi |
T firaT § STEAY wEE, TEET 40
sfasr & f7-Fearas | fawaif<dr,
foer, mreg Az gz @9 & @
HT wnfge & v S@d go 3o agl
TFaT | gw A faedfd 97 &
FT @ & | A7 A9 Y Gaar Ffad 5
femgeaTa A UF FABT 2 §, @
97, et o, §ier et 97 &=
AFLAR IfFE 1 a@ § &t
97 wfgarmsarz §, w741 @9 F¢ 7
fra af aF 9% W T T &7
g 1 34 &t 9T g9 F79 & = 9w
gH AT | AL WA Tt TUe
HAT ot FATETAT AgE A g At F
sfqares fen fom Aifagi 9T == #¢
& oo fifag &1 =swm wfawa
-garEs a9 @9 4 § aNE
ST F7F ATAT FHTT € 98 AT KT Fwaid
a1 7gY afFA 37 71 31 aofa @ A
ELSE i i o SEC i ol
#1 2@ gu # qwwar § fr T ATea
F AT T AT IR W wiawa &
TEITT 1 I 4§ 987 7 9 &, wlaw
gfiz &, faega o §, 97 # *f @
TEF &

ol Ay AT AT @I Y
gtz faddr ¥ ot oF wfa< & a7
fear ga g7 FX AR TET e gAv |

BHADRA 2, 1887 (SAKA)

Motion 1556

IEi @7 faar fF wam waT o7 at
ST AT 1 agd afgar w9 & afeaq
AR AT FL LG & Y A A oraTg AT
AeE FT | ¥ AR gAE FTor fr |9
FO g & | F 37§ Qo A g R
e fafta sy o7 9q orfeet & ga9r
amfa &7 T SEEEEE ot gra
FETE 7§ AA-UATEAHE FT qrfEEr 9¢
FAFT grafer &, FT qwTeETEy Hwfgw
SATAT A1 FA TH AT TGATHF TF
# worfad w77 TEy & 39 g umfa
FaT Hrwfaew & ggt gy AT ARy 8,
39 9T #mfd § @8 @1 IEHE 0F
wifer ford am 5 faar & 1w
IEH w5\ fors &1 fawergor fav
ST &1 SVNEA: g9 SHET Ga Wl 3
T | 59 AYE & waATE A A gk fA
g qfww &

st gamma fgach : @ @ 9T

oY {TEH WUNTAE  UF S A #
oA Fegfee gifaai & A H wEa )
it oy It A, watq FEAfee TEr
¥ g AT gfavary ¥ sema § oF f A
9T ST T § AT ag dro Mo HITe
FSO0m Fav A 1 g ag W@ I
& A mRed: FTHTT At AR AT &
fr fega omw sfem &9 & waeia
fedt  ofr TR &1 ETHTOT
F g wredt #1 oW @ fE
s e fRdT &1 I F wea
avz FT fout wa § A aTHT we &
frgn s das ey 4, saafaa
T4 | 59 %1 79 ffH9 0 R FAr
arfgd | &few qF 979 AT HAW AT
F @ | i 3w w1 ), @@ Al W
Q< T & THT ATHT S T FAWUT F3,
At ot #1 AT & F gfE AT A,
IH ATEHT B TAT FA &1 FAT AAFTL
& %X 91 7 9% &Y o Ao AXo F
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[ = a7 ArTR]

FAAT a5 FT & @AY ? F awwar
g AT AL AT AT g1 Y T e
FY gAFT F A GFT GF TGV E AT
g FFR T framgdr | F svo
qadl § qqr T3z FFAET § JoAr
a1z g 5 57 F1 d 7 Frafaei ¥ arg
AT E P AT G ITF are &
2T &, 39 & fearg AT ot 908
AT I Az A As g e w Y
AL ETF AT F 9T T AW F AGT
gwg § ifdi & waeg ¥ afy aw
AffsfrgMaagn a5z BE 7
gafar worfaee 0@t =1 a7 9% T
Fro ATE 0 ATTo FTASTTAATITIATE,
gufad afgam w1 gera amar AT
arfey fazagw woa g, frea= &

qT FTTATIA A1 I ATT 9T FAT
¢ f5 =R w7 aragg g8 awfqmEm
F JEAT RN AT FTAATZ 1 57 AN
& oz e au=r & foe 0% gy H 39
SEATS 1 ATAT 510, 77 for gw1y A
q¥ 19 TIFETT & 9Ar6nw 21 F &,
wg f5 godt  wemwmmgen qft 9w,
a4t & €79 FIOAT T qFEATAT g
&1 R & | FTOATCH FATITE Y AFE,
FgT FT q997T CF =T § OF 0097 H,
gAY @IurE, gu fegmmEr &
AT, T AAFTLAAT G E | TF AW
arazfeafy 91T gedravs a wfqware
FT qEATE 7F AR £ 1 WOA wEATH
qiffeardr q&%, afe=awt awrTaEY
AT 9T ae at grfEeTT & X
gar<r Ararsi ¥ g7 7 § W ST
qFEAT FA F 1l gardd 71 F agrge
FEqT A wEEy, g yfqw F
azgT fadl gak wd=rd, g
ERAEY & F1o5at wfeag & 1 oFT
feafa d mragsfmarfrsmaw+
SEATT FT ATAT AT ! AT 78 A
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a1 fF 39 997 39 TET K1 ATGT AE@T
s & qdt #md gardy gl 46 8,
Ty A ARG RE? T F
faarat & sifas Aifiat § o arfaai &,
ST 1 & qrT g 0 v feafa § o
famsr gar ¢, 57 F1 Famarg 1 Afe
SHEF dravz W T ag I ar fe
AT FRQOT 17 o1 g7 3w F AT
IZ 7 AT fF g woaT aF a7
fagrm ad & ? qrfesars zw 0T w27
AT T8 AR FA1 Y 0y wwwy § f
HfTwaT 7 95717 919 g1 W F A8
TH AW # 7 g g 47 a9 SnwAy ?
Ty Az wwmd g frow feafa & 3
T w1 g ¥ gww @1 ama
TaAwarg fs s s afees
®1 gT H A6 &1 a%dT & A7 38 T
HEHTIT g1 &% 47 &, gad 5§18 a0
agl |

FAATT 1 a17 & fF g qam 747
1 T TFTYL AEAT AT A9F agra §
we F g fFs s & av F
ITFTANT T | F oft F190C T
qr HIT IgT FT AAGT FT q29 KA F¢
STATE | aFt AT AT ANA GH &
fergem & o wmi § @A oA
dwarfedt ¥ qqr ooy gaE AAT ¥
TTq o1 % wfed 5 37T 7 @ fper g
Ifqgrfas =g W F1 A §F T &
fa foult & ot FTET & avaew A avg
AEY /7 ST AFAT &, qE °H T T G,
feramg agge udAe & a1 qifFwr
g1 FTENTY WA & Awfaweg w5 g
YT TAFT AALASTIT ATT AL &1 AFAT
g1 0w fF a4 7 ag 91 AR
F2T & a9 51 3 07 ¥ w0 & 70w
JHTT HAT F1 F, ITC L IT F1 39
T F AT H FIT 1 1947 |/, IR T
F&T, 89 & $0 9 FAVTIT FALETY,



1559  No-Confidence
gFmHR R, wrwgw Az T R E,
gAY @Iy, gu fgegearr &
Spiedl

ZAIATHATATH OF a1 DTFFAT
g &\ gatageRaa g Az F fay
1T FEr AdY i A fF g A FEaT 8,
st fa1g a7 d, 9T 3w & ol Faw
arfweara g1 agdf g +feF arg fay
w19 AT FET g, fowrT 7y gqrar
sqTd &7 X197 AEY FhAT &, sAeAtg A
AT ATAT A1 TGTEIAT € 1| AT AT
Feegar A e &t Aifg aifeera
FAA ATAT AAITE A TITF AT
T JATATGA ATH KT AZ &1 A1 A0
arat gfagra w9 FT FAAT FAT |
afa g7 FET
“adq & 9EY 99 71 AR Fa9 sumd,
AT azeq § gag fraar sasr st wowug”

oy FT AT 79T fmr e )
gafay ar A WY 1 FAACr fegen
& 99 % " efgy |

T F qUF 96T 9 § | gATL qEGL
WA A=t 97 a3t agrgdr frmr @ €
Faias @

“srgt v AW AET TR @Ay
m tﬁ gn

oy aAy & F qufeagt o7 g
% fafz ot faeft oY o= aqac @™
FTE T T

“wgfagi w1 ot fafg ast au & feadt @,
F 9z X &G 99 a9 @9 g g1’

gafed wrq %1 ot fafg asit faaem
G T GG TH a9 FT JT HATHL
qT §§ gh | JEwar #1 arq § 5 6w
oI HY 9T g ATGwaTH 7 FEIT qU47
T § W TH FY A0 H, g9 FawdA §
S gl A wiwe 4w feg § 418 wiEw
gfez & ar Ustfaw gfee & 3 ga amd §,

BHADRA 2, 1887 (SAKA)
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I H A AT AL & 0 A9 FT T
wa3d & | afe gre F1 afg@ 5 w2
q drgaaTw o7 Y 22z e d, o g
FIOAT & graew § A1 w27z fzar 3,
IT 9T A9 B W | AT FIEHT F
ifeai, ararga F¥ ggrfedi o waem
FY gergfedi X ag Ara i wr g fraw
OF OF 59 A7 F1 w0 w4G A1 os
gaer gi I &1 AETaar far stroar o
ot FTE(T FY A #7 Wl
UEF 9 F AT @ & I FT FOEAIL
s e s g v
gt wrg gt ifaw fr gw o F F
3 fa@r a% | w70 T a7 St wHA
Tl ar & f& orfseam qma 2O
& AT &, g I ITHAT 97 9T
9 7 97T #1 &, S fredt ot FrwiT
¥ § 3 T 79 #1 3@ 7€ a0 € A eqad
¥ oz@ w1 B FT@O AT GHAT 2 4 ;A
g9 AT A fam oy 2 R € 5w
famara &1 wfquren oo ifsw, saar
gfaws =g g# ag 57 1 Qfay fx
FIEAL & qrary § £15 ara gl i,
Frdfier ¥ 2T ¥ ogurdt W
@t ag 7% & &F az af § O
FVHI ¥ gl 9gt T9r  SfEg
&St BT AT 2, 93 T § AL I F1
o7 difsy HX A% FT HE afzd o
39 919 F &9 & | 94T wrA aray gfara
Z% o 7T F1 ATE TG FAT |

Shri Mahatab (Angul): In the
debate, the Opposition has made three
points with regasd to domestic

affairs and one or two points with
regard to our foreign policy. I do
not attribute any motive to them. I
have no doubt that they have brought
up these issues with the best of in-
tentions. They are as good represen-
tatives as I am, and I have no right,
and I am not entitled, to attribute
any motive to them. But I feel cons-
trained to observe that these points
could have been raised otherwise also.
These points are important points
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[Shri Mahatab]

which ought to be discussed as fre-
quently as possible in this House and
elsewhere also, but there are ways of
raising these issues for serious discu-
ssion. Unless some propriety is obser-
ved in these matters, all these discus-
sions may come down to a low level.
That is my fear. And that has hap-
pened also Tere on this occasion.

The Finance Bill is there which will
be coming up for discussion. In the
course of the discussion on that Bill
all these points could have been rais-
ed. Or these issues could have been
separately discussed also, and I am
sure Government would have agreed
to discuss all these problems. There-
fore, my submission is that this no-
confidence-mOBtion which means inter-
ruption in the normal business of the
House seems to be rather unfair to
parliamentary practice. 1 would re-
quest the Opposition parties and their
leaders who are as good representa-
tives of the people as any of us, to
consider thjg matter in all seriousness,
whether use should be made of this
provisiomn in our rules in order to raise
these issues. After all, various issues
can be discussed dispassionately by
other means also.

As regards the points, the points
which have been made are not new.
These are all well known points, and
these have been admitted by Govern-
ment and all of us, and on many occa-
sions all of us have applied our minds
to these problems also. -

I will address myself to the Opposi-
tion and request them to consider how
these problems could be solved. Prob-
lems have to be faced; they are not
to be shouted about because every-
body knows the problems. The ques-
tion is how to solve them.

With regard to domestic
three points have been made. One is
the slow rate of growth the plans
having not been able to achieve the
targets. The second is the use of DIR
in some states. The third is about
prices including prices of foodstuffs.
With regard to the first, slow rate of

matters,
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growth, you will remember that this
very point was discussed here when
the midterm appraisal report was be-
fore us. I had the opportunity to
speak on that occasion. It is not
merely Dr Lokanathan's report that
has pointed out the thing. The report
of the Planning Commission itself is
there. I quoted from it then. The
perspectives section of the Planning
Commission gave us various statistics
in a report to prove that the plans
were not achieving their targets. The-
refore, it is not a secret; it is not
that something secret is being divul-
ged here which Government wanted
to conceal. It is really the Govern-
ment which placed that report on the
Table; it is the Government which
gave us satistics for discussion as to
how to find a solution.

The plans are not achieving their
targets, why? The simple reason
is this—I am not quoting figures and
statistics because that will carry us
too far from the main points Shri
Masani compared the rate of growth
in India with that elsewhere. He
should compare also the rate of invest-
ment here with that elsewhere. It
that is done, we will find that the rate
of investment in India is much lower
than that elsewhere.  In other coun-
tries, they have more resources—I
am not here to criticise how they
raise them. But in India whenever
efforts are made to raise resources,
there has been discontent. Here we
are in a difficult position because we
have to carry out our plan in a demo-
cratic set-up. We have to take the
people with us; we cannot just ride
roughshod over the people. We have
to take various factors into considera-
tion.

Another difficulty in India is that
although the plan in general has been
accepted by all the political parties,
even then when we come to brass-
tacks, political advantage is taken of
the discontent caused by raising re-
sources needed for the plan. I will
give an instance. Just after the mid-
term appraisal, when it was found that
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more resources had to be secured
from the country itself in order to
accelerate the progress, several mea-
sures were undertaken. When these
measures were undertaken—I had the
opportunity of seeing the note of the
Planning Commission as to how these
resources could be raised—accusation
was made here on the floor of the
House by many as if the Congress
Party was not alive to miseries of
people. In fact, in 1962, as early as
that, the Congress Working Committee
appointed a sub-committee, of which
I was a member, to find out how the
rate of progress could be accelerated.
It met many times. Our report was
just ready, but it could not be publi-
shed because of the Chinese invasion.
But the facts were known. The rate
of progress could be accelerated if
only there could be more investment.
Various measures were undertaken to
that end.

Here 1 would remind the
how the difficulty arose.
support this side or that.
is that we must face facts. The com-
pulsory deposit scheme, the Gold
Control Order and various other mea-
sures were undertaken at that time.
But even g person like Shri Morarji
Desai, with all his political standing,
could not stand the discontent which
arose out of these measures. What
Rappened then? It was expected that
all political parties would try to con-
trol that discontent, manage that dis-
content. But actually, political ad-
vantage was taken of that discontent.
So the ruling party—this will apply
to whichever party may be in power
—found themselves in difficulties.
Therefore, they hod to retrace their
steps. Some of these measures were
withdrawn. Sufficient resources for
the plan could not be raised.

Similarly, in the states, what do
we find? They are expected to raize
additional resources. But every state
is now most unwilling to do that be-
cause of the political difficulty invol-
ved. They expect resources from the
centre. The Centraj Government, it
was suggested by Shri Khadilkar,
should be firm. After all, the Central

House,
I do not
The point
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Government also is g representative
body. Tt is not an autocratic body
that it can ride roughshod over the
states. All are bound together. We
have to move together.

In thig matter, what is expected of
the Opposition is this, This was tried
at one time. I had the opportunity
of attending many of those meetings
when Pandit Jawaharlal Nehru used
to invite leaders of the Opposition
for discussicn. He used to try his
utmost to take the Opposition parties
with him in this planning. After all,
it is a national plan; it cannot be a
party plan. No plan which is ever a
party plan can be executed. Today
one party is in power, tomorrow ano-
ther may take its place. Therefore,
in all countries, everywhere, the plan
is taken to be a national plan. All
the political parties broadly agree
with the outlines of the plan. This
has been done in India when the
First Plan was drawn up. In the case
of the Second Plan also, there was
broad agreement on the outlines of
the plan.

You will remember that Shri S. K.
Dey, Minister in charge of community
development, sent circular letters to
all the states, and it was the policy
—even now it is, I believe, the policy;
it was the policy at least twp years
ago—that at the state level the leaders
of all political parties should be call-
ed upon to participate in the working
of the community development pro-
jects, as, it was considered to be a
non-political organisation. But on all
occasions, it has been our misfortune
that whenever there is dicontent,
whenever there is a little hardship to
the people, instead of managing that,
instead of controlling that, political
advantage has been taken of that, Then
the Government has had to retrace
its steps.

So in this matter, we have to be
clear in our mind as to what we want.
We have gone ahead with the plan.
The plan means that if we want to
make our future bright, we have to
suffer a little for the present. We
have to invest. Investment meang in-
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vestment for the future. The results
cannot be had immediately. As soon
as we accept this position, we should
be prepared to meet, the discontent
of the people. That can be done only
if there is general agreement among
the political parties in a democratic
set-up. Otherwise, if it is expected
that whatever the other political par-
ties might do, one party which is
strong should ride roughshod over the
people and get things done, that is
not possible to do. We have to bear
that in mind. From that point of view
we have to judge things as to whether
we are proceeding along the right
lines.

There may be many mistakes com-
mitted. I do not think it is Govern-
ment’s Case that no mistakes have
been committed. Nobody can claim
that. There have been many mistakes.
But to suspect the bona fides is not
the proper thing to do in democracy.
We must not suspect each other’s
bona fides. Whatever the Opposition
says, they are quite honest in their
views and convictions; whatever the
Government on this side does, there
is honesty there also. Let us meet
here on an equal platform and find
out solution to these problems.

As I said, the problem with regard
to the plan is that of investment,
which we must face squarely. Un-
less we do that, I do not think the
rate of progress can be accelerated.
Now I am speaking from a common-
man’s point of view. I do not under-
stand the talk about differences re-
garding the size of the plan. Unfor-
tunately, I have been seeing from
the beginning—that is the opinion of
many experts also, and that 7s the
opinion of many members of the Gov-
ernment also and at one time it was
seriously discussed—that the plan
should be in terms of physical tar-
gets. It was seriously discussed at
one time and considered that the plan
should be formulated in terms of
physical targets instead of monetary
targets. The Fourth Plan is now said
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to be of the dimensions of Rs. 21,300
crores. On the basis of the measures
which have been introduced by our
Finance Minister, in terms of physical
targets I think the plan will come
down to Rs. 19,000 crores.

As prices of steel, petrol diesel etc.
will increase, in physical terms the
next Plan will be cut down by about
Rs. 1,000 of Rs. 1,500 crores. That is
my rough calculation. So, there is no
meaning in discussing the plan in
monetary terms. We have to think in
terms of physical targets. If that is
done, I think that much of the criti-
cism can be met and discussed proper-
ly. Otherwise, we will land ourselves
nowhere,

With regard to prices. this matter is
under discussion at various levels,
not that it is not known. I have been
at it for, the last two or three years,
and I ghall place the problem as I
know it before the Opposition. Let
us try to solve it without being criti-
cal of each other. Everybody is an-
xious to see that the prices are redu-
ced. It should not be thought that
none on this side realises the danger
of rise in priceg or the difficulties of
the middle class people. Everybody
realises it. The question is what is to
be done. N

Take the case of food. This again
is a problem, a conundrum to be sol-
ved. The total food production is
about 80 million tons. This year
it is 88 million or so, but let us take
it at 80 million. The consumption of
the towns would roughly come to 20
to 25 millions. If that amount could
come to the market, there would be
no difficulty, but because of the rise of
prices, the farmers can meet their
needs if they sell only 10 to 15 million
tons. Ag the prices are high they
are not in a hurry to seil as before.
That has been admitted by Shri
Masani also. Farmers are a little
better off, to day therefore the old-
time distress sale is not there. Thay
can refrain from selling immediate-
ly. Up till now, 40 per cent of the
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marketable surplus has not come.
That means 12 to 13 million tons
have come, the remaining has not
come. Where lies thiz surplus?

It is true, as has been said by Shri-
mati Renu Chakravartty, that not all
the farmers are holding up the stocks.
I would not call it hoarding. If one
keeps one’s own goods it is not hoard-
ing. We are using wrong terms, we
are victims of slogans in that respect.
The farmers are holding up, they are
not selling. On a rough calculation,
6 to 7 million tons must be with the
comparatively large farmers, the num-
ber of whom would be about two
crores in the whole of India, taking
the statistics of holdings into conside-
ration, Is it suggested that the Gov-
ernment of India will immediately
apply DIR or some other law against
these twgo crores of people or put them
under arrest? Is it possible in a de-
mocracy when millions of people
are involved?

Shri Khadilkar, I think, referred to
N.EP. of Lenin. This happened in
Russig also when their planning pro-
ceeded. Lenin was living then. They
had to retrace their steps, and allow-
ed the marketable surplus to come to
the market through trade channels.
Here, 1 think Shri Vinoba Bhave is
right. There is indecision not only
on the part of the ruling party, but
on the part of the Opposition also.
I will place the prcblem, let them
solve it today, I am sure everybody
will accept it. The problem is whe-
ther the normal trade channel should
be made use of for carrying the sur-
plus from the farmer to the market,
or a governmental machinery should
be built up. There is an opinion that
the trade channel should not be trus-
ted, new governmental machinery
should be built up. If that is so then
this should have been done, in my
opinion, during the First Plan itself.
Then we would not have been in this
difficulty today the situation wonld
have been different.

Here I would put the question to
Shri Masani and Shrimati Renu Cha-
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kravartty together. Let them give
their agreed opinion as to which
channel should be used. There the
difficulty arises, because, after all,
whatever differences exists in the
country are reflected in the Govern-
ment. After all Government is a
representative body, it cannot be an
autocratic body. That kind of autho-
ritarian attitude should not be ox-
pected from an elected Government.
Indecision is there in the whole coun-
try. That is to say, we have not yet
decided what we should do. Let us
solve the problem, how the marketable
surplus should come out.

1 would suggest for the considera-
tion of the Members of the Opposition
and gur party also, that Government
should not provide Mcentive to the
farmers to sell away their surplus.
At one time we suggested it in our
party committee, of which Shri A. P.
Jain was a member. What do these
farmers want? Their first attraction
is to build their houses. So, provide
them with housing materials, steel
cement, corrugated iron sheets etc, so
that they would be inclined to sell
their stocks. Then the marketable sur-
plus is Tikely to come to the market.
Then the Plan would take a different
turn. Otherwise, to think that millions
of people can be forced to sell their
stocks of wheat or rice is not a prac-
ticable proposition.

I think these are all matters which
can be discussed dispassionately
round the table. There is ng question
of one finding fault with another be-
cause everybody is anxious to :zee
that the marketable surplus comes to
the market. The Food Minister, the
Prime Minister, every one is anxious
that the prices should come down but
the question is how they will come
down. Let us sit down and discuss
the matter. I do not think anybody
at any time will refuse to discuss
matters, but there must be an atmos-
phere for that. If on every occasion
political advantage is taken of the
situation, then it becomes difficult for
discuision. That is the present diffi-
culty.
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With regard to food, it was once
discussed on the floor of the House.
I distinctly remember the marathon
debate to which Shri S. K. Patil, the
then F6od Minister, gave a devasta-
ting reply, fo the dismay of Mem-
‘bers like Shrimati Renu Chakravartty,
which left all gaping, and nobody
could reply to him. The same situa-
tion, the same arguments are -put
forth now. Let U5 not go round and
round the very Sime problem. Let
us try to face the problem squarely
and find out a solution.

No-Confidence

With regard to the use of DIR. I
know from my own experience that
the Prime Minister and the Home
Minister are very much averse to tak-
ing recourse to this law in normal
situations, and in fact, they disapp-
roved it in the case of Orissa when
the student agitation was going on,
but in some States it is being used.
There is no doubt that it is wrong.
Supposing there is np emergency, am
T to understang that lawlessness could
not be tackled? Our officers are get-
ting accustomed to rough and ready
method, and they do not use the nor-
mal law. Under the existing laws,
steps can be taken. But it is the
business of State Governments. Tt
should not be thought that the Central
Government is such a powerful autho-
rity that it can compel the State Gov-
ernments to do everything they like,
but that is not possible. Let us think
in a democratic way and behave in
‘a democratic manner. We cannot
expect the Central Government to act
like the Moghul Emperors of the old
days. They have to take into consi-
deration the difficulties of the State
Governments, as well.

14 hrs.

With regard to the happenings in
‘Bihar, Shrimati Renu Chakravartty
said that it was not the intention of
the leaders that destruction of public
property should take place, but never-
theless destruction of public property
‘has taken place. Should destruction
of public property be tolerated by
anybody? If it takes place, it

AUGUST 24, 1965

Motion 1570
is to be condemned. Let us
assume that the anger of the
people is justified, that the peo-

ple’s discontent is justified, should
that take the shape of destruction of
public property? From mnewspapers
I gather that the total value of public
properfy destroyed in Bihar would
come to about 2 crores. Who will pay
that money™ Will it not come again
from these people themselves? This
is a serious matter. Let us all with
one voice condemn the acts of violen-
ce. We have to create an atmosphere
of non-violence. Agitation is allow-
ed; we can do satyagraha, But sat-
yagraha has got such g far-fetched
meaning now that even killing of
human beings comes under satya-
graha. I mean Satyagraha. There are
many ways of peaceful and perfectly
non-violent agitation. If we do not
learn them then wrong leadership will
land the country in serious difficulty.
It is not merely a governmental prob-
lem or administrative problem. It is
really a problem of the society. How
will the society live if there is always
an atmosphere of violence, if nobody
is sure of his life and property; if some
thing poes wrong and somebody feels
angry he setg fire to the house. What
will happen to the society? This is
a problem which all the leaders should
consider together and they should in
one voice sayv: this is not the correct
thing to do.

Something” has been said about our
policy of non-alignment, Foreign
policy is based on enlightened self-
interest. It is not a dogma or slogan
or g virtue as prescribed in the serip-
tures. Whenever it requires to be
changed, it will be changed. Today
that policy is paying its dividends.
Suppose India is in such a posi-
tion that she c¢an not defend
herself without aligning with some
power, am I to understand that the
country is so attached to the policy
of non-alighment that it will sit
quite and allow itself to go to dogs?
That is not so. Let us not stretch
everything to what is known in logic
as reductio ad obsudrum, to a position
of absurdity.



No-Confidence BHADRA 2,

1571

With regard to Kashmir, now. Shri
S. N. Dwivedy is a great patriot. I
would appeal to him to consider whe-
ther it is correct to say that whene-
wer a good thing is done the officers
are responsible and they are to be
given the credit, and whenever a thing
goes wronig the political leaders are
responsible; if the officers are doing
good work they are doing it on their
own without any direction from the
Government, and if anything goes
wrong, then it is the Government who
are responsible. Please excuse me
for my speaking frankly; this kind of
atierances on the part of responsible
leaders will create an atmosphere
of indiscipline.

Shri Surendranath Dwivedy: It is
a complete misunderstanding.

Shri Mahatab: Government should
be taken as a whole. For everything
domne right or wrong the, whole Gov-
ernment is responsible and Govern-
ment means the chair beginning from
the Minister down to the jawan who
is on the field; all of them are res-
ponsible. You cannot make a distin-
ction. Distinctions are made for other
purpose and for this platform. Par-
liament is a responsible body. We are
not in a public meeting. Time will
soon come in 1967 when all loose
things can be said on a lavish scale.
But on this platform I think that
whatever we say must carry weight.
So far as Kashmir is concerned, no-
body can go back on what has been
said about it. It has become not only
a question of prestige; it has be-
.come our flesh and blood and we can-
not part with it. That is the present
position. So far as foreign policy is
concerned, how is it to be formula-
ted? We are now faced with enemies
on money sides. How to manage the
situation is a question which must b2
left to the Government. To that ex-
tent we should have faith in the Gov-
ernment, whatever party may be in

power. If there js any evidence,
even a slight indication, that
there is some deviation  from
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the correct path, then alone we should
come forward and offer criticism.
Otherwise if we go on suspecting the
motives of the Government, the Gov-

ernment itself will become weak.

Mr, Masani said something about
Orissa elections. There are two points.
Whenever any  Opposition party
demands an election, the ruling party
must agree to it because this iz a
democracy and there should not be
any hide and seek with regard to that
matter. But I would plead with all
the parties to take into consideration
another factor which 1 placeq before
the Government when the mid-term
election was held in 1961.

Shri M. R. Masani (Rajkot): It is
not mid-term; the term has expired.

Shri Mahatab: T wrote to Jawahar-
lalji explaining to him my point of
view. I may be excused. Although
I am in a political party; I am partly
in the academic field also and that
makes me a sort of 5 split personality.
Politica] parties are not everything in
the world. Have not the people any-
thing to say in the matter What
about the people?

Shri Ranga: Should they not be
given the opportunity of saying whe-
ther they would like to be loaded with
this Biju-Patnaik and Co.?

Shri Mahatab: These are all gond
sentiments and I share themn. But if
elections are held in Orissa in 1966,
separately from the general elections,
the Orissa Government will have to
spend Rs. 15 lakhs for that purpose.

Shri Masani: That is the price of a
Federal Government.

Shri Mahatab: The Congress Party
does not pay for it. The price will
be paid by the people. It may be a
small sum for States like Bombay or
Bengal but it is a big sum in Orissa.
If the two elections are held together,
the cost will be borne by the State and
the Centre. (Interruptions.)
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Shri Mahatab: Assuming it is a
wrong thing, that does not  justify
another wrong. My point is that we
have to take into consideration the
States finances. Secondly, I happen to
be a Member of Parliament, Naturally
I would like to have the support of
seven Members down below; otherwise
I will be left alone and I will have to
campaign alone. If it is held along
with the general elections, I will sink
or swim together with seven others.
That is a point of view which should
alsp be taken into consideration,

Shri Tridib Kumar Chaudhuri
(Berhampur): Sir, rising to support
this motion of no-confidence I cannot
escape feeling unhappy. Sir, I have
just returned from my district and my
State and I have seen people living
in conditions in the 18th year of free-
dom which beggars description. I
have seen people going without any
cereal food for days together; I
have seen people passing their
days and living on boiled leaves
and fruits. In West Bengal and in
my district, rice is selling at places at
Rs. 3 a Kg. This is the state of affairs
1o which this Government has brought
the country and the people after 1B
years of uninterrupted rule. It has
been said from the other side—many
hon. Members from the Congress
Benches have spoken—that this no-
confidence business hag become a sea-
sonal affair, concocteq by the motely
and disunited Opposition who want to
take every opportunity to discredit the
Government and perhaps in their
hearts entertain a desire to sit on the
Treasury Benches, But let us for a
moment forget the Government and
the Opposition here ang think of those
people in the villages, especially in the
rural areas, be they in West Bengal or
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in Bihar or in Maharashtra or in Uttar
Pradesh, the people who do not get a
morsel of proper food a day. What-
ever may be the reason, it should fill
all of us, all those of us who get a
satisfying meal at Jeast every day,
with a sense of crime, and the fact re-
mains that this Government with an
uninterrupted rule of 18 years have
brought the common people to this
pass.

I do not know whether I can evoke
any sympathetic chord of response in
the minds of gentlemen sitting oppo-
site, but I am myself overwhelmed
with a sense of futility, seeing condi-
tions, in which the peopie live
today, that our Constitution lezcves
me with no other device but to move
this futile, paper no-confidence motion
against this Government. I only hope
that there are forces superior to this
Constitution, sanctions superior to this
Constitution, which will one day make
the welfare of the people the supreme
criterion to judge every action of the
Government. Unfortunately, Sir, that
is not the position today.

Hon. Members from the Government
Benches have made much of the fact
that this no-confidence motion has
been moved at g time when the coun-
try faces externa) aggression, Pakis-
tanj infiltrators have crossed the cease-
fire line and are gattacking the coun-
try. Another determined enemy  is
biding time on the northern frontiers
and may be at any time on our throats
But is that a fact to be remembered by
the Opposition alone? Is that pot a
fact to be remembered by the Govern-
ment equally? And if that is so, was
it not obligatory on the Government to
tackle certain vital questions with the
utmost priority? Any  Government
worth the name, which faces external
aggression, at least sees to it that the
people get their elementary necessities
of life, the barest necessities of life.
But has that been done? What has the
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Government done since the Chinese
aggression  started? And how is it
that the economic situation has been
brought to such a pass?

Many things have been said on the
other side, condemning the wviolence
that has taken place in Bihar recently
and in Calcutta a few days back, but
with all the seriousness that I can
command, I tell the Government and
friends opposite that if they allow
things to go on as they are continuing,
if they do not stem this tide of accele-
rating deterioration and rot in the
body politic, then, let them be pre-
pared for the wors: vicience which
would overwhelm not only them  but
the whole country as well, I tell the
Government and the gentlemen sitting
opposite, let them not lull themselves
into complacence with the thought
that this no-confidence motion, like
others which were moved before, is
destined to be defeated by an over-
whelming majority. They have a
majority. That is a fact. But a still
more important fact remains: that this
Government has failed on every count
by which a Government should be
judged or could be judged.

1 do not want to go into detailed
facts and statistics, but the simple fact
remains: that only a few months
back, the Food Minister here announ-
ced support prices for foodgrains and
alsp the maximum prices for food-
grains which were enforced in diffe-
rent States, not under any special law
but again under te Defence of India
Rules, But I ask the Government, is
there any part of the country where
their control prices, whether enforced
under the Defence of India Rules or
the Essential Commodities Act, are
really prevalent. Does their writ run?
If this is the position with regard to
such a vital matter as food; if this is
the state to which you have brought
your law and order, do you think that
people will go on endlessly suffering
starvation and bow down to your law
and to your order?
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That is why, although it is a very im-
perfect instrument of expressing popu-
lar discontent, we from these benches,
as elected representatives of the peo-
ple, have to take resort to this no-
confidence motion. We know that this
is bound to be defeated, but this will
not be the end of the story. The
history that is being forged by he
suffering of the people outside will
one day assert itself and sweep away
not only your government but this
farcical way in which you are using
emergency powers and DIR.

Leaving aside for a moment the
internal state of the country, what is
the position on the frontiers? Who
was responsible for our reverses in
NEFA? We of the opposition were
not in charge of the defence of the
country. The people paid taxes to you
in order to provide an effeclive de-
fence. And, we know with what re-
sults. The result of the enquiry held
by the Henderson-Brookes Committee
has not yet seen the light of day. We
knew then how you manage the de-
fence of the country. There is the
latest development on the Kashmir
front—the invasion of infiltrators,
thousands of them coming across the
cease-fire line. Don't, for God's sake,
ask the people to believe that all this
happened overnight. Everybody knows
that these infilirators came over a
period. They could come because,
as Mr. Dwivedy said, your security,
intelligence, military  arrangements,
everything was in a mess.

Now speakers from the government
benches are eloguent about the patrio-
tism of our Kashmir brethren. But
did you, in these matters, listen to
the advice of the Kashmir administra-
tion? Only two months back, I was
in Kashmir and I was told on the
authority of no less than the person
who holds the highest office in the
Kashmir Congress, the former Na-
tiona] Conference, that whether in
the matter of Abdullah, or security
arrangements on the cease-fire line or
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in the matter of raising the issue in
the UN, the advice of the Kashmir
Government was never sought and
never respected. Although I accom-
panied some of my Congress M. P.
friends to that high personage, he
appealed to me and said, “Although
you belong to the opposition, you tell
the Government that if they want to
set things in Kashmir right, this is not
the way they should deal with the
Kashmir Government”.

So, on all counts, whether it is a
question of internal economy—leave
aside planning and other things, but
take the most vital thing, people’s
food, without which we cannot live—
or whether it is a question of the
country's security and external de-
fence, on every single count, this gov-
ernment has failed. A few weeks
back, an esteemed lady member on
the government side characterised this
government as prisoners of indecision.
I say that she expressed her feeling
uf frustration very inadequately. This
government is not merely a prisoner
of indicision, but it is a government
that does not know its own mind,
that does not know its own policy,
that does not present a united front
and a united face to the people, a
government whose members under-
mine each other, a government whose
members are interested in sabotag-
ing the professed policies announced
on behalf of this government. That
is why this po-confidence motion has
been moved.

We know this motion will be thrown
out in this House by the massive
majority of the congress benches. But
I appeal once again not to the mem-
bers of the government benches alone,
but to the genius of the congress
party—we also once belonged to the
congress—is this for which congress
fought? Is this for which the martyrs
laid down their lives? I ask the
average members of the congress
benches whether they have given the
best to the country and thrown out

the best leadership that they could
yet throw out.
Shri Dinen Bhattacharya (Seram-

pore): Sir, I rise to support the no
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confidence motion. When we are
discussing this motion, I am bound to
say that this government has turned
the whole country so to say into a
prison. At present I know that more
than 10,000 pecople are rotting inside
jails in Bihar, Uttar Predesh, Maha-
rashtra, West Bengal, Kerala and
everywhere. The DIR is being used
indiseriminately against persons whose
simple fault is that they demand food
for two meals g3 day and for the
holding of price line and reasonable
earning so as to meet their daily
necessities, And for these faults
they are taken into custody under the
Defence of India Rules, which has
been denounced by all sections of
people as black act.

Some time back a responsible Mem-
ber of the Congress Party in the
course of his speech referred to Sri
A K. Gopalan, who is now nearing
his death as he is under going fast
at the ripe old age of sixty. And no-
body knows in the meantime what
has happened. because the alarming
report that has appeared in today's
papers says that he is sinking on ac-
count of high blood-pressure. And
the government spokesman comes here
with the statement that they have
not vet been able to get the full in-
formation from the Kerala Govern-
ment. This is the situation, Sir.

It has been pointed out here and
outside that this Government is tak-
ing the opportunity of the Emergency
and this DIR for throwing hundreds
of persons into prison, simply to keep
themselves in power and for nothing
else. The Defence of India Rules are
used in our State, for what reason?
To suppress the movement of the
people who agitate and who held
meetings and demonstrations against
the action of the Government in in-
creasing the tramfare—of a tram ser-
vice which is still under a British
company. Simply for asking persons
not to go by tram or to boycott
the tram or not to pay the enhanced
tramfare theyv are taken into custody
and they are still kept in prison.

Everywhere this is the situation.
Only three or four days back there
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was firing in Kolhapur. And the in-
cidents in Bihar have enlightened
people throughout India as to how
vindictive this Government is. The
government party is making the
charge that there was violence and
that lhere was destruction of public
property. But the government spokes-
men and the Congress Members are
not asking the Government what
they were doing when the people
were starving and eating leaves, when
they were eating the jute leaves, They
were not getting even gne meal a day.
And if these hungry people march
and demonstrate and ask for food. the
police chaiges them with bayonets
and bullets This is the situation that
is prevailirg now.

So, whatever may be the fate of
this no-confidence motion, I am cer-
tain that 'millions of peop'e outside
this Parliamnent have expressed their
no-confidence in this Government.
Even yesterday, thousands of teachers
who came from all over the country
demonstrated  before the  Parlia-

menl. And what was their demand?
They are asking the Government
for a long time to fix a

national minimum pay scale through-
out the country. But the Government
is paying no need to their reguests,
and that is why they are coming and
doing dharne and demonstrating here
that their demands are not being ful-
filled. So, Sir, if this is the condition
and if this path is chosen by the
secondary school teachers, what the
people in other spheres of life will do?

So, the Congress Members may
derive solace or get consolation that
they have got the majority and that
they can defeat this sort of no-confi-
dence motion. But if they go back
to their constituencies, if the Bihar
Members go back to their constitueney,
they will see, if they have got their
eyes open, what is the pitiable condi-
tion that is faced by the people., and
how furious the people are against
the Government. The condition is
more or less the same in every part
of the country.

Some time back Shri Khadilkar
mentioned that fod is a very sensitive
thing. Where it is a matter of food,
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man does not care even the bullet,
And that has been p-oved. Not this
time, but even in the past, many
millions of people faced anything for
food. And what is the situation on the
food front? Enough has been dis-
cussed here, and so I do not want io
go into detail. But in our State where
there is rationing, in the City of Cal-
cutta and its suburbs, in the rural
areas, rice is selling from Rs. 2 to
Rs. 3 per Kg. And at what time is
it sold at this price? It has come out
in a weekly paper, Blitz, as 10 what
is the condition now and how impaossi-
ble it is for the people to manage.
A Rural Household Survey, carried
out by the National Council of
Allied Economic Research has cal-
culated that over 250  million
people get a daily income of 68
paise, another 100 million get 42
paise, the income of 30 million is 32
paise per capita, and the last 10 mil-
lion earn only 27 paise. So. with a
daily income of 27 paise how can a
man manage his two meals a day?
This may please be answered by those
who are so vociferously advocating
the actions of this Government.

Not only the prices of rice and
wheat, the prices of all essential
commodities have pgone so high
that it has become impossible for
the common man to purchase even
the bare necessities of daily life. I
can guote here several statistics, but
I have no time. But from only one
instance it will be established to what
extent the condition has deteriorated.
As regards mustard oil which is used
by the average Bengali family, even
a year back we could get it at Rs. 2
to Rs. 2.75 per seer. Now-a-days you
cannot get it even if you pay Rs &
per Kg. As regards fish, Bengal has
forgotten the taste of fish. When we
Eo to the market. even for the little
fish that comes, the cost that we have
to pay is so much that the average
people cannot afford to pay it. And
sometimes jokingly the machhwas, the
fishermen, tell the customer, “you
put your finger on the fish and go

back to your house, your wife will
get the smell from it and she will
manage with the smell”. That Iis
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the condition., Not only oil and
fish but everything has now be-
come beyond the reach of the ave-
rage people. The ruling party like
an ostrich may put their head inside
the sand and say that everything is
all right, they might say sub jhoota
hai, our Government is running well,
but the reality is not so. The reality
is that even after 18 years of inde-
pendence, even after completion of
nearly three Plans, even after spend-
ing nearly Rs. 2000 crores. near famine
condition is now prevailing through-
out the country, Not only in Bengal,
not only in Bihar, not only in Maha-
rashtra, everywhere, even in the
surplus States like Andhra Pradesh,
there is scarcity of food, there is rise
in the prices, This thing is going on.

How long will the people tolerate
this thing? They are bound to come
on the street and agitate. If the
Government thinks that they can curb
or suppress this agitation by bullets.
lathis and by police repression I think,
as it is impossible to build a castie
in the air, it is impossible to crush
this democratic movement through-
out the country simply by repression
and DIR. Therefore, the Government
must try to understand and remedy
the situation that is prevailing the
country (Interruption).

Why are they hesitating to take
action against the culprits who are
hoarding foodgrains and other essen-
tial commodities? It has been men-
tioned by some respectable Congress
leaders that the farmers are hoarding.
From my practical experience I can

say that even 5 per cent
of the farmers do not have
the foodgrain to hoard. Where

is all the food going? All this food is
going intp the godowns of the
hoarders and profiteers. These pro-
fiteers and hoarders are earning a lot
of black money. They again invest
that black money to loot the
people. This Government has no guts
to touch these anti-social elements.
How can they? These people are the
main base of the Congress. They
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supply funds during the elections. The
Congress Party collect money from
these hoarders, black-marketeers and
speculators. How can they take action
against these people? Therefore, Sir,
we have no confidence on this Govern-
ment. This Government will never be
able to solve this food problem or any
problem that we may have.

Take the case of the working peo-
ple. What is happening? Our pro-
duction has increased. Productivity
has increased. But the real wages of
the workers have gone down. It is
not that I am saying this, even the
Government spokesman, the Labour
Minister himself, has said that the
real wage of the workers has not in-
creased. I say it ig still below the
pre-independence level. Some cash
money has come to the pockets of the
white-collar workers, but even in res-
pect of the government employees I
may say that the money that they are
getting is not equivalent to 87 per
cent of the value that they would get
in pre-independence days. Like this
I can give many figures. On the
other side, if we take the profit figure
it is soaring high. The amount of
profit earned by monopolists and big
industrialists is going higher and
higher every day. Therefore, the posi-
tion is that when production has in-
creased, when productivity has in-
creased and the Government boasts
of increase in production, the condi-
tions of the workers are getting
worse day by day.

Sir, 40 per cent of the total number
of industrial workers are getting
their D. A. linked up with the cost
of living index figures and
the rest 60 per cent  are
not getting even that. Even
those who are getting their D. A.
linked up with the cost of living in-
dex figures are being cheated by the
fraudulent methods of compilation of
the cost of living index. Now, when
there is constant rise in prices in
West Bengal, the D.A. of the en-
gineering and textile workers was
cut to the tune of Rs. 5.20 to Rs. 5.40.
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For the last three months the jute
workers there are getting less D, A,
because of the faulty compilation, to
the tune of Rs. 2 to Rs. 3 per month.
The workers are wondering as  to
under which rule they are living,
whether they are living under Moha-
med Tuglak's rule or under the Con-
gress rule.

The price of every commodity is
becoming beyond fhe reach of the
common man. But the D A, of the
workers is cut. Who is responsible for
it? When we raised this question
here the hon. Minister replied that
it is for the Government of West Ben-
gal. The Government of West Bengal
says that they are not responsible for
these faulty calculations, the Central
Government is supplying these figures
and they are giving the D. A. based
on those calculations. I put a ques-
tion to the Minister here only yester-
day. I asked whether the Governmen:
of West Bengal had requested the
Central Government to set up an ex-
pert committee to go into the details of
these faulty compilation of cost of
living index figures, The reply was
that it is not for the Central Govern-
ment to set up a Committee and that
the West Bengal Government if it so
desires can set up a committee,

Sir, where will the workers go?
The tea plantation workers have taken
a decision to go on strike. The Gov-
ernment will say that they are Cheen-
walas or agents of Pakisan or China.
Do you know that the INTUC have
also given notice of this strike? It
is not only the AITUC that has done
it. Why? The Minimum Wage Com-
mittee gave a decision which ig statu-
torily binding on he employers, but
the employers are not abiding by it.
Days after days were taken by the
employers are the Government machi-
nery for conciliation but no decision
could be reached. What are the
workers to do? They have to see
that they get their demands. They
are are not getting their legal claims
by constitutional methods. What is
the way out other than going on strike,
Therefore, the Government and the
Congress Party should think over
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the situation. The  situation is
not so simple that simply by taking
the opportunity of their being in
power and suppressing the people’s
movement by repressive measures
they can escape the consequences of
the situation. The people will not
tolerate it any longer. They are not
tolerating it even now. From Bihar,
Kolhapur and other places thz
Government must learn a lesson.

Now, take DIR. What a preposter-
ous instrument of oppression. A news
item has appeared today in Patriot
and other papers that sandesh in West
Bengal has been banned under the
DIR. Sandesh is a traditiona] sweet
of Caleutta and now it has come under
the DIR so that ‘here will be no
shortage of milk by diversion for
preparation of sandesh. Is it because
family planning is applied to cows
also and for that source of supply of
milk has become so scarce? Now the
West Bengal people have got to stop
eating sandesh because of the mad
policies of the government.

Take, again, the reasong given for
detaining the Left Communists. I say
that this Government has not given
a single reason, not adduced a single
evidence in justification of the deten-
tion of these people. It is said that
Shri Gopalan is a left Communist
and he has soft feelings towards
China. Then why is Dr. Lohia put
in prison in Bihar? Is it not for sup-
porting the demands of the Bihar
people for food or lesser tuition fees
for Bihar students?

Shri Raghunath Singh (Varanasi):
What about the secret meeting?

Shri Dinen Bhattacharyya: I say it
is a false and blatant lie. An hon.
Member during the course of his
speech vesterday referred to secret
circulars. I challenge the govern-
ment and that particular hon. Mem-
ber to come out and publish that
document. Then people can judge
who is right and who is wrong.

Then, Government are not prepared
to face the courts in these cases. They
act in a shameless manner, They
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blame us for bringing in the no-con-
fidence motion at this critical juncture
when Pakistan army is invading
Kashmir. But the Government have no
respect for its own courts and their
decisions, Recently, petitions were
filed by four detenus in the Allaha-
bad High Court, challenging their
orders of detention. Even before the
petitions were heard by the Court,
they were released by Government.
Why? Why did the Government party
come out with an affidavit that they
are going to release them so that the
petitions will become infructuous?
That is a trick of the Government, I
appeal to the Congress Members to
condemn this action of the Govern-
ment if they have got any respect
for the court of law. In the case,
when the detenus were released by
the UP Government because of the
fear of the court ordering them to
release those people, Nanda's hench-
men were waiting outside with fresh
warrants for their detention. When
the UP Government could not satisfy
the Allahabad High Court about the
justification for the detention and rte-
lease them because they are afraid of
the Allahabad High Court coming to
the conclusion that the detention was
mala fide, how could a fresh order be
served by the Central Government
for the detention of the very same
people? It amounts to doing things
in a round about way to avoid stric-
tures from courts of law. The ex-
planation given by Government is
also fantastic.

I could also cite many examples
where old and ailing men have been
kept in jail under DIR. Janab Musafir
Ahmad, who has dedicated his whole
life for the cause of the poor and
down-trodden, he is inside Dum Dum
jail. The poor Shri Parulekar was not
given any treatment before his death
and the Home Minister came out with
a statement stating what his wife
Shrimati Godavari Parulekar said
with regard to his treatment. I know
in what circumstances that poor lady
who is still in detention had to give
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such a statement. Otherwise, she
would not have had an opportunity
even to get back the dead body of
her husband, Parulekar, who was a
member of this House. So, under
threat such a statement was issued by
Shrimati Godavari Parulekar, wife of
Shri S. S. Parulekar. Long detetion
and lack of medical treatment was
the cause of death of Parulekar.

My voice may be feeble and the
no-confidence motion may  not
get majority vote, but I have

seen during my visits to various parts
of the country that al] sections of
the people have lost their confidence:
in this Government. When this Gov-
ernment appeals for national unity for-
the defence of the country, for the:
defence of our borders, nobody grud-
ges it. But how can it be done when:
this Government cannot  guarantee
two sguare meals a day for the poor-
man, when the Government cannot
guarantee a need-based mational
minimum wage for the worker, when
the Government cannot guarantee
the minimum ecivil liberties to  the
common citizens? Now the citizens
do not know when they will be arres-
ted and for what. This state of
affairs cannot last long and so the
sooner this Government goes the better
it will be for the country and ils
people.

sadt andrrd fedr () o
Jureme wEew, § s 9mewr go E,
SART A EIE | A Y I amai #F gar
fam =1 SuT g% dag ¥ o ¥ fagy o
T W w9y & Y At avta
o deg ¥ fewr om0 AT
aeer w7 a4y guAd § 6 § sfaears
F1 5T 79 forr 39 wae W @ AR §
fF €ro wrEe WTo & zeET aHUEY
FrfaEi ®1 g%y w7+ feqr mar &,
1 @3 T man § e @ dw
3ugg #r faEig wwrd # dard
FIT W@ & AT W W o W AT
faenrT, w951 v gmF WY d@e sy
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arar weAt g fF omra gfmm § faan
weF, famar @77 e w71 9
oAt g R @A F %
gyt gwfa T &7 g ¥ # am
AT g gav AeRi HAm g1 @ g )
Z9 o9 812 B AeAl F1 T F7 IAH
T4 91 FT HFTAT 7 &, T8 /AT A,
faaTTgT &, FFAIAT &, AWE E, S
B, a1 3wz & 1 =9 W0 OH 7oA A
darare ZEY & SHET AETEAT IH W
¥ foar smar & 1 guTer qw oaga A0
g, 3u1 aga a¥¥ AT gt g€ A
& | TEFT gFTEAT I9 B2 TN 8 AN
fear s &Far

fom femt gmw =@ 3w ® SeTAA
1 afare @ 4, 36 fa gH Avw
gt fF B9 ® W= F1 FHY & WL Tg FAT
gdY ool | oz O ¢ f 08 S
&3 g, A, =, Wi amiE
oo & FHY AL | ATTRT ATAA FAT
aifgn fs & foe? go 3w s a9
Ty ¥ g & fred gu AEf &1 & To
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oA G2 #3q & 5 3% a1gT & Awi A
t fraf &2 a9a & 1 gurdr ag aw-
frewdt 2 fF gl A= s394
A U A TIEA FH F 1 gHAE IW
FEET %1 g A1 2 | g9 EHEI Fo
HTio HI¥e F AIAET T&T 27 FT TH |
ga TEaF  gamifas qgfa & saane
99 FQAT 7T F5T U A AREATHI
F gF FCA AT £, 92 gATT g 5
wH F1 aTa Ag1 S arfeu afew a
#T & T FIm gEr =g

#AFt AEE WA qf & g
Fre foar #73 ¥ 1 7z wiwE ¥ aga
a3 fazm & 1 & Y =% 35 wew Y
T & AT TEAT AT Z, IAET
ag =T A g7 ) IR FEr

“Economic growth is mnot all
henev and milk, or more accurate-
1v. the honey and milk come only
after the sweat and tears have
been shed.”

FHA AT 37 UNAT BT HIC THAT F@TAT
% faar & 1 g% @1 ATeTET @@t e
¥ fer Tl | 37 WeRl FT ATE gasg
Fifan 5= #1 o 9% e ZfaA
aEt zi ol 9t ATy wId 9% 1 F )
ITT TEANCAT F1 TIF qa59g FH7 |
FERd wETAG ¥ gara 2w fEa @w-
frzma 2 fr gw 7 Tt mpfemm &
ATeTET gifaT F A7 ) W W AT
qHIAT @7 3 € | W gEET wia faer
g muAt AW AT GEEATAT F1OE &
1 | afe ST @wr fergem & wiasy
F1 FAT =g €, it fergEna & wiaey
1 WUA g ® AT oATed £, W1 g9
T F1 ger 71 fgmmm & afasx
Y S H9A g9 W AT SrEy §,
ST W TH AT T g2 F fav
gfqvare 1 swars @¢ & I HqE
& g9 Uy AT gAY § awersi & gw
Tou E | WIS AEETHT & FTC0 IR
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w97 79 femmy 77 § 1 w9 fe o
§ W IT AW FY AR FT GHAN
I AHAT @S & | 3@ I AT AW
FT 7T HEAT FATH AFAT & AT AT
F WAt W @3 Taq w0 AR @ar
& W o gy avEe qiEwdi
F oA ¥ il g€ @t &, Al 7w
ar & fr fam ag @t &0

TER w7 7 A F g oaw
wm # AfE WY 9w o 59 Aiws E
ot fs & a7 F A wE At g o
FAEt ag o Farn =@ifew ot 5 3o
it &, fomaT 3w &1 9= 3, A
g2 oY & | T I FT G AT
WETH TEL 2, FT I FT IWS F ATHA
3 SEt #1 wea AE 8, w oA Ay
FAM F1 TET T2l & | §H T4 91 5%
SIS & 7 F9 g | IR A7 A
ar 7g 2 7 ag 9z w23 f @wm
F1 Fwa @) &, IARL FAT Y T R,
qT T 719 39 FS1 BT A9 92T 2
FOTS F1 F1AT F21 8, AAAT7 A 93 §,
IHS & ATAM ®I FET 921 3, FE-
ATEAL FT I T2 & | T FIHI T
=T H FHI g€ @ | 9 H o qg sara
R T g€ & A ¥ wiwE i
FT €Y IGT & L H AI9H ATHA @A
|MgAr

gadr = faw #t Avw & wver
1 feemar e § aw 9z ] 5 awi
I AT ag T T & OF Fream
¥ frdEae @9 a9 § I
aty aga SATer &g W@ ot aremsi
£ FTAa IaT TS JETE | 6 1962—
63 ¥ "METAT F¥ Faa § 11 gfqea
#1 afz g§, o F9% 1 FHT T 14
sfawe afz g€, ol 56 % =19 @y
St Fw Fre@F § Jarfea qeqd §
FAFr FHa F 30 ¥ T w7 38 whaww
% dEEd gE | 99 a9 gArL W
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[sfwdft avedvady faser]
qTEE FX wrETw qA G fAwet 7 ogw
d 9w wwg e a1 i TiEt & samew
T R IEEA ¥ " FAH A
anfew ot e 99 ¥ Agee Fuw TE
O a1 W A wd swawwr d@gfes
¥ F TGN T THEAT | TW qHG WHAT
H1ga & HEg 8 ware Agt fawet | o
W w9 ST F1 ST FT FrHT
38 gfov 7¢ it § SOE §9 2F A%
dafrd <7 & fauw. ...

Mr. Deputy-Speaker: The Thon.
Member asked for two more minutes,
but has already taken eight minutes
more.

it arehsady favEr ¢ F omEd
TEE ) A A a0E ¥ ) owiwe
fraai®t oo art ¥ a1 4 s F fE
gH ST WS e, gafen wyoam
St wiws & SAar F ¥ 247 A g
TR AT T THAHT F FErdr g8
¥ mar g, 91 9u% feu gEwr daow
T2 Fvar =rfew

W 9Ty & fF FrEEt ¥ 3T
¥ #iT &qi ¥ gomew § IE1 §, "gem
FTAW Z1 | FAT OF & TG a1 7T
gAY ¥ ag@dr gt gev ar wiew
a9 FTAH FEI g1 AFaT |

7T FIET F1 araen 2o R fr
ave T@ A9l # aew qgswg 3 fE
FHd TEAT @ g1 | HOT g9e a1¢ ¥
uF gHTT & | 59 aug FY 94 7wy 99-
feag & 1 & 57 & sefier wt § fir faw
gFT w9 fro e 480 F Hiaed
TATH ATET § WA § THY qIg HIEN-
S e B D O 1 - 1
FTAT AR | FHHT HIEATTAL &I
wrEvg 2, W wmeE waE fav faw
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fawmr & 800 a1 1000 HiT T wFA
UAEES WA 2 | WO g gy
o # Ade & 9 3 gmey wew
FEAT ATEd & T FHOFT § 47 AT g,
R me &3 f& 1 gEw uidz
7z 7 fTm ¥ wrad gue! FRERY
= Wz ¥ fawr g%

Mr. Deputy-Speaker: The
Member has to close now.

hen.

SAR messEd @@ o g
gATA § Ak AT JE TEAT AEAT
g & foq gere w7 % F ameer
UF FAGTEAR @i T4 g, IH AR
fow? awi #1 wv=reRET @i 9=
arzT &9 F A oF grvAwee FAE-
feaw gamT ST =fEw

7z £ AT S A § | I F1 TTH
ARy T@ F7 H AUar ATE] g

Shri J. B. Kripalani: Mr. Deputy-
Speaker, it is, I think, unjust of you
to call me after such an eloguent, in-
telligent and instructive speech of my
sister. 1 cannot compete with her in
all these qualities. T am wvery un-
happy that I have to associate myself
with this motion of no-confidence.
It is because the old members in the
Cabinet have been my colleagues and
co-workers for more than thirty years,
and as the poet says, “to be wrath
with one's friends works like mad-
ness on the brain.” Another difficul-
ty which makes me unhappy is that
this Government of ours is harassed
by so many problems that it does rot
know what to do. To put greater
burden upon a harassed Government
is not chivalrous.

There is yet another aspect which
makes me unhappy. I know  that
there are in the Congress conscientious
people and they deplore the condition
in which we find ourselves, econo-
mic, political, social, international and
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national, and they talk of it in the
Lobbies, and in the Central Hall and
elsewhere, frankly saying that they
are frustrated and they do not see any
hope. There are others who put on a
bold face and who are politicians be-
lieving in  expediency. When we
bring a no-confidence-motion, both
these combine. The former themsel-
veg believe that what they speak they
do not feel. We know what they
feel, because in their own meetings, in
the party meetings, and in the party
executive meetings, from whatever
comes out in the press we will find
that they are depressed and they are
unhappy and that they are not satis-
fied with the conditions that prevail
in the country both internally
and internationally. This breeds a
kind of hypocrisy which is not good
for my friends.

However, I associated myself with
this motion because I think,—I may be
wrong,—It represents the opinion of
the country.

Shri Maurya: It does.

Some hon Member: It does not.

Shri J. B, Kripalani: It represents
the opinion of the masses. Go any-
where, in the bazars, in the market-
place, in the club, anywhere where
people meet, in the family circles ete.
and you will find that the one exclu-
sive topic is the condition of the
country and how we are to get out of
it. Were it not for that impelling
duty as a spokesman of my country-
men whom I represent here, I would
not have associateq myself with this
motion.

There is another point of view also.
It is said that these no-confidence-
motions have become a hardy aanual.
This is absolutely wrong. During a
period of seventeen years, only in 1963
was the first no-confidence-motion
moved, and with the second one, many
of ug not associate. But this is the
time when we feel tlrat some people
must raise the voice of the country in
this House. I can agaip assure my
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hon. friends in the Congress that it
is very painful for me to associate:
myself with this motion. Bugt I think
that it is the call of duty which im-
pelg me.

Now, let us look at things interna-
tionally and nationally. These are the
two aspects from which we can exa-
mine the policy of a Government,
foreign policy and home policy. In
foreign policy, we have always dec-
lared that we are non-aligned, but we
have said nothing about our strategy
and our tactics. Non-alignment doss
not preclude a manipulation of our
strategy angd tactics. These we must
keep in a mobile condition and we
must regulate them according to the
circumstances of the time and the
place, which we have failed to do,
and non-alignment has come to be
only, as I said onee before in this
House, "3 mantram” by which every-
thing will be solved. Today, who is
not a non-aligned nation? Ewven China
can gay that it is not aligned; it has
no military pacts with any  other
country.

Shri Khadilkar: China is a menb:r
of the Warsaw Pact.

Shri J. B. Eripalani: I know that, I
also know that it has repudiated that
pact long ago. This is the information
that I give to my hon, friend, if he
does not know it. Russia and China
are fighting with each other, and my
hon. friend is talking of the Warsaw
Pact. Anyway, China can quite tru-
ly claim itself to be non-aligned.

Further, after all, non-alignment is
a negative conception. May I point
out that Pakistan is aligned with
many countries, while we are only
non-aligned, ang we are aligned with
no country?

Shri Shinkre
have no friends.

Shri J. B. Kripalani: We are suffi-
cient unto ourselves, as if any coun-
try in modern times, however strong
it may be, however big it may
be and however well-equipped
it may be, can defend itself alone;
and this was clear when we were

(Marmagoa): We
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attacked by China. It was then said
by the Former Prime Minister and
the Defence Minister that to take mili-
tary aid from any quarter would be to
enter the cold war, ang yet they
entered into the cold war! It was a
Congressman who said that the late
Prime Minister wrote g letter to
Mr. Kennedy that some portion of his
fleet should be in the Bay of Bengal,
and this the Congressmen repudiated.
But what did they do to that mem-
ber? They sat silent because they
perhaps knew that that member was
correct and he might come out with
something else ! This is what is hap-
pening. So, it is useless to say that
we can stang alone.

If we are non-aligned, then we
must also have some restraint upon
ourselves. A non-aligned nation does
not give its opinion unasked. There
are so many countries in South-East
Asia; not one of them has given its
opinion on what is going on in Viet
Nam, except ourselves because we say
that we want to establish peace and
good-wil] in the world. But peace
and good-will can be established by
nations that are strong. Peace and
good-will cannot be established by
nations that are weak, that are eco-
nomically weak, that are politically
weak, that are socially weak. Peace
and good-will cannot be established
by people who are starving; they
cannot be established by people who

go with a begging bowl to every
country in the world.
15.29 hrs.
[MR. SPEAKER in the Chair]
This ig not the way to bring about

the peace of the world. Only the
strong can bring about the peace of
the world, and we have gseen it. We
saw it when there was a stoppage, or
at least a partial stoppage, of experi-
ments in nuclear weapons. Who were
able to do it? It was Russia and
America! Where were we in those
days? Our voice does not count. In
the international world, the only voice
that counts is the voice of strength.
If we have no strength, our voice will
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not count. Weakness is the greatest
sin, not only in individua] life but in
national life and in jnternational life.
The weak can commit any sin; and
any amount of nonsense can come
out from their mouths; the weak can
never be moral. Weakness is the
most immoral thing. What did Gan-
dhiji do when he came to India? He
found a nation weak. The first thing
that he did was to make it strong,
the magistracy, strong against the
police, strong against the Army, strong
against the foreigner, so that every
child could stand up and say that
‘This is a Satanic Government, and
I want to dispense with it’. He
brought strength among the people
so that they stood up. When a
nation is not strong, it cannot stand
up and face things.

Take the question of Kashmir. My
hon, friend, Shri Dwivedy, dwelt
upon it. I do not want to expatiate
upon it. For 17 years, the bulk of our
army has been in Kashmir, and 15
days before knowledge of this infil-
tration came into our possession, what
did our great Defence Minister say?
He said that we are very strong in
Kashmir and we will allow nobody to
enter there. And he challenged
Pakistanis. Not only did he challenge
them, but several times he challenged
both China and Pakistan, saying, ‘Let
them come together ang we will face
them’. Now he cannot face the infil-
trators!

I do not want to go into details.
about our foreign policy. I want to
come to the home policy. The home
policy is woven round our periodic
five year plans. What were the
objects of the Third Five Year Plan?
The first was a rise in national in-
come by 6 per cent. Upto 1963, for
which statistics of the Government
are available, the rise has been about
2} per cent.

Shri M. R, Masani: That is right.

Shri J. B. Kripalani: This is the
rise in the national income. The
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second wag self-sufficiency jn food
‘Not only self-sufficiency, but the late
Prime Ministey said that we should
have excess to export. To export!
You can read the Third Five Year
Plan. Now there is not only no ex-
port, buy there ig not sufficient to eat
‘here, and vear after year we have to
send for more food, adulterated food,
damaged food, from foreign countries.
And yet we cannot fill our belly.
Some people in the constituency of
wur Prime Minister—as one of his
-officers said—are taking one meal 2
«fay. I tell you from my experience
‘that that is an exaggeration. They
‘are not having even one mea]l a day.

The Food Minister has admitted that
17 per cent of our food is destroyed
away by rats and bad storage and our
-deficiency is only 5 per cent. Can
they not tackle ral’3? They, who are
:poing to tackle China and Pakistan.
They cannot even have storage that
can be proof against insects,

‘Then they tell us that it is not the
question of food, but the population
4ras been increasing. In the same
‘breath, they say that there has been
an increase of 45 per cent in food
wroduction. I submit very humbly
that our population has not increased
at thai rate. These gre their statis-
tics. Shri Masani did not bring sta-
tistics from his house or from his
woffice. He hag no such bureau. What
e quoted are official figures. These
are there to belie the claimg of this
“Government.

The aims of the Plan were that there
‘was to be increase of steel, fuel,
‘power, machine building capacity and
-cement production. In all these, the
Third Five Year Plan has failed.
‘There are shortfalls, 15 per cent, 20
Per cent; in housing, it is 75 per cent
‘shortfall.

Another thing that was targeted
‘was: full utilisation of idle capacity,
of manpower in the nation. What has
been the result up till 1963? Ins-
tead of 17.70 million unemployed,

™6 (ai) LS8
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we had 25 million unemployed. These

are not our figures. These are offi-
cial figures. *

Then they talked about reduction in
inequalities. Anybody going about in
the country can see whether there
has been any decrease in inegqualities.
Inequalities in power, inequalitieg in
education, inequalities in income, in-
equalities in getting the essentials of
life, everywhere there is inequality.
This has become a more aristocratic

society  than it was  during the
foreign rule.
Why has this happened? Because,

there are structual deficencies in our
five year plans. The rura] needs of
the people are neglected. There is no
public enthusiasm in the country for
these plans because the common
people do not understand them. The
investment pattern is sfrange. While
things that can be produced quickly
and rapidly get very little capital,
capita] is locked up in what are called
the capital industries.

Further there has been no decen-
tralisation, which had beepn promised
to us. Then take management. What
should [ talk about it? This bureau-
cracy, whom the Jate Prime Minister
used to denounce in pre-independence
days, hag suddenly become very
clever, very efficient. They were not
equal to the task of managing the ad-
ministration. Now they have been
given the task of managing our econo-
mic affairs, they who know nothing
about economics, They never have
managed even their own households;
their households are managed by their
wives. They are going to manage our
economic affairs.

I remember before independence
when I was General Secretary of the
Congress—when we made the first
five year plan, I had something to do
with the drafting of it—we had said
that we would create in free India an
economic agency, pot an administra-
tive agency but an economic agency,
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1o manage whatever industry was to
e nationalised. Upto this time,
ufter 18 years, we have not produced
in our services an economic cadre and,
iherefore, the old bureaucracy goes
un as usual merrily.

Then there is absolutely no price
policy. Prices are increasing day by
day. When they increase, they can
never be lowered. I have found only
one instance where the price has come
down. Ang what is that? In the cre-
matorium in Delhi, they were chare-
ing Rs. 25; and now they are going
1o charge Rs. 15. If we are not going
to die quickly, that also will go up.
The price of every other commodity
has increased; further there is neither
honest nor efficieny administration.

What is the conclusion? The con-
clusion is given by the new Vice-
Chairman of the Planning Commis-
sion. First of all, let me tell you
that this Planning Commission is 2
strange animal. For example, mem-
bership of the Planning Commission 13
only a stepping stone to the Treasury
Benches, and I can assure you that
the present Vice-Chairman is not =0
much concerned with your economics:
he is concerned with politics, because
he has been a politician all along.
What does he say? When he was In
the PSP he used to suppori the Plan
and say that it was only defectively
executed. When he became the Viee-
Chairman of the Planning Commuis-
sion, he saig that the Plang werp not
properly made, and were more im-
properly executed. These are his
words, not mine. God bless him, b
spoke the truth,

Let us see what Congressmen have
been saving in the last day and a half.
One said that planning was not &
failure. For them nothing is a failure
as long as their Government lasts.
They might even tell us tomorrow that
the prices of commiodities rave fallen.
that people are happy, that no one is
unhappy. Why? Because, the people
vote for them? Thig voting is 2
strange thing. Aboui 50 per cent of
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the votes are cast, and of the wvotes
cast the Congress gets 40 per cem,
but they can say, as I said on a pre-
vious occasion that because they have
got the wvotes, they have the divine
right to rule and misrule.

They say that there is no failure of
the Plan, when the failure of the Plax
is writ so large that even those who
Tun may read it. They say that Shri
Masani has given false statistics. All
the statistics that he has given are
from official sources, from the Cabi-
net, from the Planning Commission,
from the Reserve Bank. Who said
that the average income iz 68 paise?
We did not say it. If you believe us,
Dr. Lohia said it was only 27 paise.
We only quote official statisties.
Sixty eight paise is the average in-
come, including that of the Tatas and
Birlas. What then the Income of the
poorer section of the people would ve
I wish Congressmen would imagine
for themselves. I do not want to give
any sermon to them.

The condition of the common peopie,
they say, has improved. Take out the
Third Plan ang read it. In the draft
Plan it is said that employment for
the landless labour, (which is 25 per
cent of our population,) has deceased,
their rea] income hag decreased. I
that is the condition of the landless
labourers, what would be the condi-
tion of those who have uneconomic
holdings, who must be about 75 per
cent? People speak with their tongue
in their cheeks when they szay that
the condition of the poor has improv-
ed, The condition of the poor has
become worse!

Then again they say that this no
confidence motion is sponsored by =
combination of parties, that one party
speaks in one language and another
party speaks in another language, but
1 say that they speak ijn two langua-
ges, not about the condition of the
people, but about the methods by
which it can be improved. My friends,
my enemies, the Communists have one
way of improving the condition of the
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pepole, Shri Masani has another way,
perhaps 1 have another way as g foi-
lower of Gandhiji though people nke
Shri Masani would say that they
also follow in the footsteps of Gandhi-
ji. Gog bless them.

I am not a spokesman on behalf of
the Communists, but it is wrong
say that only the Communists inviteu
the Chinese aggression. We have it
from the mouth of the President ot
the Republic that the Chinese invasio.
was due to our credulity, inefficiency
and negligence. Credulity and neg-
ligence—mind you, these are not m}
words, these are the words of the
head of the State. Whepn did he utter
these words? He uttered them, after
the invasion, he went to NEFA ara
saw the conditions there. I charge this
Government with having brought
about the Chinese invasion by thei:
negligence, by their inefficiency zna
by encouraging the cry of Hind:
Chini bhai bhai’ The Defence Minis-
ter and the Prime Minister said that
the Chinese had no bad intentions
whatsoever, they were gz peaceful
people, that their Ambassadors and
they themselves said that it was not a
Communist revolution, it was oply an
agricultural revolution. They said
that China wag a democratic country.
These people themselves being misied,
misled us.

I once asked the Government here
why they were jncreasing the Defence
budget by Rs. 100 crores gt one siroke
when China was bhai bhai to them,
when they said that they would never
fight with Pakistan, but would settle
all disputes by peaceful means. Thev
throw that in my face and ask if 1
did not say that they must not in-
crease Defence expenditure by Rs. 100
crores. You say that you have no
enemies. Then, I am entitled to say,
“If you have no enemies, what the
deuce are you spending the money
for? Why are you over-iaxing?”
Anyhow, the Defence budget remain-
ed as it was, it was not diminished.

1 say that you

are needlessly in-
flating the Budget.

Year after year
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this Defence budget has been over-
estimated. The Government had not
spent the morey that they got. How
could they spend the money thai trey
had? Therefore, they had to make
coffee percolators and other things.
And when the Chinese attacked us,
what Wwere our weapons? We were
fighting with guns that were used in
the First World War, and some neople,
those who were experts, said that
they were those used in the Boar War.

Whether I was in the Congress,
whether I was in the PSP, or now as
an independent Member, I have al-
ways spoken only what I have felt
to be the truth. I may have been
mistaken, but nobody need mistake my
credentials. It is wrong for a friend
in the Congress, who has recently
joined it, I do not know where he was
before, to say that I am frustrated.
Was it not possible for me to get
some seat on the official benches?
is there a President of the Congress,
a General Secretary of the Congress,
whno wag not on the Treasury Benches?
To tell me that T am frustrated is, 1
say, false.

I am not frustrated but there are on
the Treasu:ry Benches people who are
frustrated because they do not enjoy
a higher position than they hold to-
dav.

Mr. Speaker: The hon. Member
might kindly conclude.

Shri J. B. Kripalani: T have worked
for the independence of the country
in my own humble way; T have work-
ed for its greatness and I have worked
for itg prosperitv; I have worked for
its glory. It is painfui for me to see
the condition we are ijn. We have not
nnly made a mess of our iives; we
have made a mess of the pnational life.
There is not one section of tie peaple
that is not frustrated. What ic the
remedy? The remedv is, may I hum-
bly suggest to my Congress friends:
at least unite among yourselves. You
talk of unity; you say times are cri-
tical and that we of the Oopoosition
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should unite with you. We are dying
to unite with you but you are not
united among yourselves. Tilere is a
facade of unity in the Centre but in
the provinces the Cabinets are divided
into ministerialists and dissidents,
How do you ask us to unite among
ourselves? My hon, friend from
Bikaner who hag come just now said
that it was a fault of the opposition
partics that they did not unite. Even
if we were to unite after all we can
muster 100 people against 400. Re-
member, when England was jn a bad
condition, who saved England? Not
the Labour party but, the Couscrva-
tive Party. It is the Conscrvative
Party that denounced—whom?—their
own Prime Minister Ci:amberlain
and said: for God's sake, govern or
go out. Is there anybody in the
Congress Party who would tell his
colleagues on the Cabinet Benches:
govern or go out? There i3 not one
man! I want you to unite among
yourselves. I gm an old man and I
think in this House there is only one
older than I, Dr. Aney, who was an
associate of Lok Manya Tilak. 1
come next to him. As an gid man
I tell you: for God's sake, forget this
competition for powers, competition for
position, competition for office; at this
critica] moment when ycur tlome
Policies and foreign policy seem to be
failing, at this time, please, do not
have 3 national Government if you like
1 would say; at least have an all
talents Government. What did we
do when we began? We guve vlace
tv Shyama Prasad Mukerjee who
belonged to the Hindu Mahg Sabha,
to Ambedkar who belonged o the
Scheduled Castes Federation, John
Mathai who belonged to nowhere;
then there was Sanmukhan Chetty;
there was that Parsi gentieman,
Bhabha. We showed the way. But
afterwards, you have become so am-
bitious; the Congress people have
become so ambitious of grasping al!
positions of power and office that
there are not enough officez to go
round. How will you call the other
people now?
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Mr. Speaker: The hon. Member
must conclude now.

Shri J. B. Kripalani: Yes, Sir; I

have done. T humbly request again
my Congress people to put their house
in order. They are the only hope. 1
remember once Jawaharlal Nehru
said: T am not so impudent ag to think
that all the problems of this big coun-
try can be solved by my Govern-
ment or by my party. Then I got up
and said: Sir, if it is so, you must
call the co-operation of others. He
said: the time js not yet. And I
hope you will not say that the time
is not yet.

st TgAe fag : T wEEy,
AT FATATAT FY F AgA AR
weEl H F0T &1 AEEAT RIS | FAET
Faw uwFgfer 1 owmEEaT S
ge w7 & Fraw ol F a1
TF T § qEY a1 qgi fenrw Ay
gt azi @7 &1 w9 Ay faw=re wwE
FTA FT X FFTFTT AT FAT | HTC
FH Geaafeq F ggeq Aoy faari
#1 faar et s7qa7 & vz w74 £,
a1 4% T7 a19 F1 4T § fo wrwaad §
FrFda ¥ Av7 o T AEAIT
¥ %1€ WY, 217 ag wew fafaee g
ar &1 = g, "o faware g9
¥ 3 AEY | o w0 F7 A9 ¥ €y
ufe & |

|rq & @ F F@m™T AmEar §
WA 47 ¥, 51 6 aw 7 73 fewrhe
¥, %37 91 | gt «/nr A=y & 1 maw
faar<i #1 w5z s € 1 F@l Awaa
T AT AEY GIAT | AMFEIA F wAA(T
T&F graT 1 afex Fwda F1 safy
gHET & 1| Arwdg wfewraT gaT g )
# Fga1 wrgar g fF wrard o 7 Ay
e g | saR Fr aeT df

g Frew 7 feurddy 1 fewmm
FW g Far 41 v greq uw Foew
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gafan wfagaret & f& sadf= o
faae = e @ HAT HOAT GIE
% dzx & ar qFw &7 ¥ farewwe w9
&1 gafag § Fgaragarg s goeeET
ot 3 sg oeEfer o A A
fraTg I d g Al & | agargary
wie &1 9w & 1

AU aTa SFEM FE & AL F
Fer A &1 | I T A S T grr
Frzgam Tz faarg fs @R
TRFgAa FawT Fgr AT fFT@EA A
w3 & W faerfT g7 39 998 St 91|
T o Fifaw w67 | 7w gvaew §
HTT FT I HT TF FIT FATAT A18AT
g\ uF A uF e g farerfia
AR FT AW @ET | TH L A A
w2 | wad & w17 fFar & 1 o
o< fawatfia & ag fear | sogas
& ®7 § S o F7 qiw Grar 9 |
ag wad TEN 2 |

T /1E I FAT T T ATGT
@1 T gW IHET AigHT F ATH 0L qIE
Tt AT o1z T a1 78 S AEY R
Iq IFF 1T 4T FF ST AT ATOGAA
g1 s wrEe & fag 3w arAr
Sfaq & | 38T 91T o7 FaTgTT
IEE A AT AT AGT T T F g FT
gt ¥ =wEraar fase ga sawr A4,
a1 OFT FTH IEA ATIZHA FT qIoF
foar ar 1 v fergram & ST AT
g1 @ ar, 71 AW FT WAy a7 4T,
al 39 FFT IH WTAET FT W FA
& arex A1 AT gAT wErar & vy
WTAT 29 FHET GETAIT FT T HT F7 |
1556 hrs,
[SErr THIRUMALA Rao in the Chair]

THE 1T FEC TTT AT FIAAT
g wEI R gma o dar o | & wgar
gt g fF gw ¥ wg feee =€) dar
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6 ¥ S we 99T FETT E
a1 3o T fawrom g a1 g e &
¥z | s &1 3w #1 fawem
FET | gW a1 AL T F A E
gt St orfeery fegmm &1 gom
TET | FEAT g, A fFay am ?
IqHT IF ET T9ET | IH AT SR
wi ga+ faeg ¥ETT Agf S9ET 4
Tt faedardr ga=T & 1| SR S
fraTzn @Y sewTIEfET ST @R E

o1 faddr st 7 wEAz A aw
e | T9a 9TEd W AEHE A1 A
geua &1 fAddr s A wer e wema ¥
17 aTe fergrars ox guert feam | ag
WA T TG AT | A9 G Ay grfET
& g fafreew amga it 722 & fr nema
FHTY ATEW & | & SAR[ J™T A1EAT
g | WgHg et fgegea #1691 WK
1997 91X grn | gfaem™ #Y a8 an
qga T A0 FT ACAA § | Ff g7
Fredifoar & | fegEna #Y 6w ]
wEqR AT B 184 AT 199 AR
fegmm # 7@t g, FER
9 A4 IH A ARRIAE 9T gHAT
foFar a1 aEHE TET &7 9gET QI AT
1 | g g @ 9 | Agi &
e F arg gad fHe fgrgeam 9%
BHAT F¢4 FT AT A81 foqt | 9T 34T
FTEATT § ZAeT g1 W@ & | AT wEgHE
VFAT F AIAT HATEH AT ¥ FART A
a1z femmr ngat § % sasr 9 9t
FTOAIT & Y A aTdr |

QF AAA JTEq: Fid o AT ?
16 hrs,

it Tgae fa® W A0 wtq g
aN AT | AT qAAT |

o AT # 7w g
Frgfaez RTEAT ¥ ARfewEi ¥ o Ao
ATEo 9T qT HTHAY a1 8 | 721 fF
1500 ATEAT FrewaT g § | fet ot



1613 No-Confidence

[ wgara fere]

qw &1 w@r ¥ fAu @1 9F gravEs
BT & 1 ArafF T F aTe @
arg W F fau ar e I E 1 Far
giFr &\ wrafos T F ary gm
femEiz g g | 19T T W
femrddiz 7, 197 & 7T S0 wTEo
e o fFar | I4ET F€ FOr
T EAT L qET A1 ad & s
g f& s&E@ W w faw
faem awg o F% &7 | F7 s
owa gt ot ) fE A Fr S
@q ¥ g@ 7g faear 7o g W
et ¥ wrraar 1 a1 felt Fr Fwerw
3 ¥ =¥ sfas o gg 7 grr

srfa st a7 o/ | g 9=
dg @ & 7 fegmam o awr &0 Ew
AW 7 ATATY I3 £ ) ww F9 Ay
LA T5T £ | g% 9 £ 1 famEe
afFmt g 1 feeemm SR @
g7 UF Ui T ATHAT FE | OF wwg H
fer 7 wwafvs fagig 4 sarenm
v ¥ fo=q 59 SaTAT A o Ty §
fagr & Fu1 go1 1 S FEY waT ?
FoEd o ZHaw wers vE | faRe &
oF a7g 1 EHwA S5 & 9w
1 1942 ¥ AT 41, 39 AR FT OF

e e 97 "T=ieq agl fFar @ oo

F1E o7 FOFTC FE FTZ1 59 TWFW F
ag o § & 2w & wwafw wmiw
T AT AT & 29 FT TG FLH T WL
FEEFTCT I9% (A0 31" 1T FT07 w29
e a1 78 v T & oawm w&
ST |

¥ oF W7 AW F@AT @ g |
¥ wwear g iF A9iEeE & St A
W:ﬂ?ﬁhﬂﬁﬁﬁfmfﬁw
o B gW F1 91T 37 g0 AT T Faw
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qEf Ft T N AT g AT § s
FT TEET FA § |

W@l aF A1 FATHS T F oy
FT §aw 2, 3Te HAY Wt f¥ Tifa-
fegar w159 F w=5 TFET gQ E, 7O
S & 17 Fevey aaeTd % | Opposi-
tion withonr being a rebel. ¥9 o
a4 3w & | e e el seEfew
woreE # foder w1 e dar gf
fagig # wwEar gar g€ Ot few 9
THTHfeF wOETE T & 1 oW H
fagg ¥ Ay 92 g€ 1 oy F feder
FY AT dTegs | W F g fapr ?
1922 ¥ % fF wifeee 3 < 5 02 777
femr 1 50,000 TR BT 5 T TrferT-
¥z 71 97 foqi 1| oA e dveEe 8t
iy gEifedr & 2§ afag orod
Y F gEr 9v F%T Fav o am
AT w%7 gl Wy | e §F FAT
o fFar o WA 1022 F wEgET
aTE & IEEMAT F OF BT 5 A%
7gi a7 wufrga fFam 1 a3 Fid Wt
FFT TH H1 S99 F7 HaAl § !
g AT WA FTOSALT AT | 9
fgrgeata o% o= g1 7T ar | gaifey
fegmm & s=x @l & @R
Zoarfagt ) @1¢ g & ma § =@
FTIEE ST WY WY TH TE F
gl 97 AT ATEEEd fRar s
AT 99 &WG AT F1 a8 It9q o7 fw
ol faeelt & AT & It &g
sre e 1 s agt miswede & |
ST o1 THIE ¢

sit a3 (@A) - Ew SRUE 3T
WTT T ag w9 9y ¥ fw qw oAy
T F Gifa gF W AT At w7
#r famrger dame &
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sft vg1g fa® ;& sa@ TAvm
Fzar § | A ;1 & JEae gar
agr qN AT HIEHT I qFATHE F
|G FTF 9 A & @i FEEIT A
g 9T A ey gE g 1 @wt W oI
AW F fau =9 @@

A gew 9T wBTE (TIA)
T HWT F FOE FT ATHAT H AT
AfFr | gW IN AKIANEF fAgET
& fag dar &

= gl s "eE T (W6 a4
FIOHIT) © FIHT § T FAGT aTA1 BT
e afed | g vaF fao o adt €

ot oW T FHAW | qIQ AT
&% ate {ifed g o% fagem 51 da<

g1

= vana |y & & | =TT oA
o T AN & FE 1@ & F{HT gu qgt
AT AOET & | AEA A AT §
qg TIRT A31 & | qo7 § § F37 g8
dt g7 T F 97 | FT 27 A9 AT
ST 731 99 w9 W T WEE § oA
T, FIHE F w9 @S, O F Ao
ST T AT q9 AT St o e T
& QoA ¥ o A vEs g A
Towr g 1 A 9EW w7 3491 UEF
A T ITAT AT FE | ITHN AT ATE
B | G FIF T qawqy FI4T | fAT
]34 § nifeendt gaemed § w5 anrg
£ | IAXT TS WET FI | A8 FT AYA
foar adf | 9 F a7 §Ow BF 7C
anfi o et & gav w=fagi &5
agt AFT TiEATHT 9% ATH HEET |
wifaez {FEAT AT AT & 3qET 0F
qHUT AT T IW F qraq @ faa o

TSI FT R A 57 ag Faa1aT
AqTE —

“Opposition in Parliament is a
‘wholesome spur to efficiency in
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administration.” AT FYAFRER 7
ST wEATE AT AT § I AT FEq §
FARgA g | faam qxlfas a
FoarFam W F T FE Ay
TIATHF GATE, F1E TF 31 HIZEGT
ooIT atet A feor g dar & Ay
9TET | AT FT Ag TYET | | TR
I YT FE TG FT E AT 98
IAFT BF FL | AT SAHAT FT
gaT AR § Afea SEN IR F
FA FY FAT FIOOW FT | I 3EF
faw +1E Frforer @Y =71

qHT Fereq AT 1§ TRE-
famdet g7 gefafreom’ 1 are gAv=ET
F awg # At 9L 99 @ Av
WTE FTAT &, FITAGT FTE, IR
# 59 &1 frara 3w7 agarar Sgar
g1 8T 1914 § $19T ¥ F44Y F w90
ar fewraz &7 1 foraeer O jwa Ay
o ¥ qraT ¥ A7 | FT wweAlza
arEl § 3a% fa=rs 912 91 A1 F1afE-
0 9 FTar ?ogad faate wmw
#ifsad 1 a9 1939 § fR s 3 7447
F FT A fegomw %7 | ST A gdT
IS 2T, 9T OF afiE & | afET aan
& et FifE 39 gAg g § o
ag TaTaz 3 fasw 31 3w 71 F1afE-
Frard ? 1€ faata o Za7 Arzan
gagnz 2 f5 o 1915 ¥ W § o=
LA TF WAAT FT HAT TET T AT
afeT T ww 7 qifware § 9@ &1
TdE ¥ faamw fRdT AN &
T ¥ A Flafedq #1 z gefwq
frar ar ?

fergeam €Y oF QaT 3w & W
fir a2 Fwarfet w1 g gt srarEt &0
3@ F1 fawq & | wTA BT AqIF IH A
IF ATITET FT A9 TEIATT FL E & |
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[t < feg]
ITTHT FU AT, TH 999 TAAT &
A ¥ wafs fggeam § s gwen
9T R, 99 W MT G F g9
JEHT JFTEAT F & G Fo1q0 F |
oY W gHA F WTET gEAT 0
wafad | gH A FI A QT FHAT
ey &, 9 guwe § §, A W
w1 AT @ % F iR oFw@T &
L A FH A Sy &) A ag &
ArHAEITET R "I IAE | TIiEE
F T @z FIA § TV AT FT 907 Iooaq
& &Y 91 AT WhY e §4eT F fuu
FEFTET g1 AT | T SFew o
oy A7 wEfRET w1 dew ad qw
g Figd a7 faaw g e @ 6 v &
16 %1% afg v oF 7 2 1 & wgn
9T H9ET g | WA FT AT FAe
q1, TAEAT & e ot amgq & Sewaa
#1 faqer st W § gae ey
FT | qTT FII9 5 T30 AT &
T 7 3T F1 9 a1 & 1 AT agrg
T S T wET | fag o e
grERdl WU wEdE % §9¥ A9 ¥
TN FEEAT F AT A 1wy
T AT FT AZISAT AT E AW
i gEEfa 7 weg =ed g | wfew
=TT § AT Fgrg T ATEAT HIT HEIX
wau fag v gawr Fav s@w fogr ?
FEET I F a7 ¥ w9 I 9
=% AT FAfRes sarT fFar &

wa & St 91 9 wmwr § AR
ag g f5 wfeemw & Wi e
gfwdeT 1 a9 F0 & 1 fggea &Y
W gew & | wfEwTE # W oae
Taua g fogeam & T gwen
AT & | ITHA Z &1 AT FT T
THATH AT § | WEHR AT WS-
foamr & | @ q® FT I A A
@ &1 & 99 & a€t ferar & A
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FEAT ATEAT § | Fagr Awt 4 e
giddt & Fox T T warfea &
g T Ewuw H faelt & 1 ST X
AR AT A (| ITT A ITF
HE 9T 9F7 § | W HIY Teerieger A
AT 1w 1921 F TEEAT ¥ FET

Romans race is the best in the
World. The Romans should rule

the Medditerranean. =% %1 sf @ a
FTEAT 7§ 1922 § qHIAT TTEC
oy IR waEfEw o g
foram | &fe s s w2 2
S ag WL A AT 4T FAT ! g
AT BT AT AFT & freT | g
AIA TG AT UF agd a9 qfE A 1,
FAFT Tg [ATT gHT |

O TEEI § fgeww w1
|ATEATE | TR AT fydE a1 ma
AT | =Y N &l 9 FR | AT
AT agfedt F1 I £F T 1 q@w
TET, W dET ¥ oI % mwar
fear 1 #fF7 s feeme oo a7 o=
Frad ¥ AT FY IAHT @@ faay w8
92 & s foar mar | & 5 & s
AT § | a8 v gfaindt ga w
wOFE AT & | A W R 1 wEART
AT & | AIFT ST 0 foRe W dw
F1 a1 FraT ¥ qaE w7 oaw o
FHAT T, T AT | ofaT T
TEARE FT @ | g A degateon
#framm F @ & | guTer oF o Frvde,
T R 1 g H gwra g7 favara 2y
W A gw a3 fammw & a9 famam
FE L

st fazmam @5 (weT) qsam i

it Tgae T : 95 fog weTaan
a1 A, T A A L
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Shri D. C. Sharma (Gurdaspur):
Sir, he is making a very good speech.

He should be given more time,

st e @E 0§ uF s
Y F AR AIOST FT TGAT ATEATE |
FIEAT war=El # I9F g H ared
oTE | IAET Y F2F H F FL HEH
a® %9 W | 7 feeel Howd | wF
ot gfwer 3= frod 78t foet
¥ grg ¥ ama "g | 99E a1 5
oF T IIEAU AAT §, FIE AT ARHT
Fam 2, fr fat 7 o o aferg &1
dgaagn fear 1 oF St qfem w
a1 gafag w5 ag faw & g
=tgar ar ? fergs Ay At A anw &
B 3 | F a1 fwar #1 forg awmam &
Al AT ¥

gara gfagm, Tl gver &
FaqAfon 1 @ g 1 W A oag
«a1e 2@y & fo gw fergel &Y wrawmsi
F1 39712 7, fagi &) Sra=mi w1 39w
F fgrgeam § uF qgew 931 ¢ &7
a7 79 a § fergam 1 oifeam o
wit mfeears % war o fergeam w1
FHAT FYaT I, T faegw @A F § |
ag 1T FH ART ZIF AT AGN )

Y gam=iar o 7 Fa1 fF Fomw
TEAHE gt Al SRy | g ek
FEEra g1 af fu@ & | Avmw mEeET
gt =nfga | wfET a7 &7 70 & @
e wEEEE g ¢ fw oaww
Ao wftE ¥ Al T A A6
SAAY 9T gwaT gHT 91 a1 ot g
off fraem & g o ¥ Afew @
EA ST AT g g A
A-FTiHIT F9A ¥ F T T §
aEHT FY a3 ¥, frar A g ¥
fggea™ & T AHT WS & WA
AT & A1 A-FFRTE AwE o
FTAT AT E 1 A gTAAT oY+ AR
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favare &t 3fFw 39 @ ¥ Aww
TadHE a9 @ 9% |

e @9 fergram 1T oiffea
FTAET & | HATH FAAT F ATHA TF &Y
g 1 A afimar # ar gfqar §
a1 gt W | Awad &y fower 2
a1 G & | ST AT T mad G w1
gev femn, safafman 1 gz faan,
I T AT HETC AT IST 7G| I
A F gET | &fFe avd A gf
feza & dwrewraifEar 51, mfear
F1 9T FAR BIE B qohi 71 229 foar
at ardr gfr 43t quren g @
AtFad & AT g g ¥ & o
%+ a2 290 | fgemegra iR i EEe
# At gfmr ww 9@ ) AT
et ®T AT FE@AT ATER | T
fergeam otz arfseam &1 =g g
2 o 3a 97 fgrgma swwa grar 2
w1 aifear #1 fegzefog awer gt
&, Y 7 gfvan ® 9 aes aro g EnY ?
F1 gfear 7o 9% a5 are ¥ fau §ar
g 7 faelr ot fecder a1 wag W,
gfat & & fea % =€ & 1 fograr &
Fga1 Areat g 1 gfqar & faad ot
Az weF ¢, fogn o daaa §
faware 37 amr 3w & | 79 4T F1
TF TarE ¥ fgegeam &1 ogwda 5
qIfEaT FT WEAAT FAT ACEH

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): Sir, I
have been listening with rapt atten-
tion to the hon. Mémbers from the
Opposition parties, particularly when
they made points with regard to the
food situation in the country. I am
not surprised that the hon. Members
feel very much concerneq with the
state of agriculture in our country
and also feel disturbed about the pre-
sent food situation, because this is a
matter which affects every individual
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[Shri C. Subramaniam]

in the country. I do realise ihat we
are passing through difficult days.
These difficult days are not only in the
food front but in various other fronts
also. So we have added troubles to-
day, and therefore it is necessary for
us to see that when we have enemies
on our frontiers at least inside we have
a certain amount of peace. That
peace can come not with hungry
stomachs, but it can only come when
we are in g position to feed the people.

In solving this problem, T do fee:
my own inadequacies. Whep I took
up this challenging job, it is not
because of my faith in my own ability
it is because of my faith in the people,
particularly the farming community,
that I took up this challenge.

Sir, particularly during the last one
month, the situation was looking des-
parate. The monsoon this year began
a little late. Even that was not alarm.-
ing. But after some time we had this
long dry spell. As a matter of fact,
when the censure motion was given
the situation looked bleak. The rairs
had come ag perhaps an effective ans-
wer even to the censure motion.

An hon. Member: It is because of
‘us.

Shri M. R. Masani: We all rejoice.

Shri C. Subramaniam: Yes, if the
.censure motion had brought rains we
should thank you for that.

But some hon. Members mentioned,
‘1 think the leader of the P.S.P., that
‘e are still depending upon weather
for our production, our production
-gets affected by weather conditions.
‘Unfortunately, it is so. But it is not
only with reference to our country. I
‘was trying to look into the produc-
tion pattern with regard to  various
.countries, even developed countries,
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in the world. I found startling
variations in the production figures

mainly due to weather conditions, In
spite of scientific advancemeni, in
spite of technological inventions, still
the world has not got over the wea-
ther, the nature’s fury sometimes,
whether it be drought or floods. But
what has been achieved in other coun-
tries is that even during adverse wea-
ther conditions their level of produc-
tion is fairly high to meet the require-
ments of the people of the country.
Therefore, what has got to be done in
our country also is that while weather
changes are bound to be there and
weather conditions are likely to  be
adverse during certain years and
‘favourable during certain other years,
we have to reach a base of production
which would even wunder adverse
weather conditions meet the require-
ments of our country.

Some people criticise the Govern-
ment by saying that on the agricul-
tural front we have completely failed
or we have not made sufficient pro-
gress. If only they look into the
statistics and production figures they
will find that, after all we need not
be ashamed of our performance even
at the farm front, Particularly during
the ten years ending with 1961-62, if
we look into the siatistics and pro-
duction figures we will find that they
are comparable with those of any
country, if I may say so. Bu{, during
the last two or three years, we had
continuous adverse weather and that
had brought us difficulties, because
there was stagnation of production at
the same level for the last two or
three years.

In spite of this progress on the farm
front for ten years, I do agree that
this progress was not adequate, parti-
cularly for the increasing population.

(When we formulated the Second Plan,
‘we based our production targets on
‘the basis of a certain order of increa-

se in population, But the census
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"was taken in 1961 we found that ins-
tead of the anticipated increase of
1.5 per cent, the increase in popula-
tion actually came to 2.4 or 2.5 per
cent. As a matter of Tact, this in-
crease in population is itself the re-
sult of certain developments
have taken place within the
country, developments with regard
to_health amenities, control of diseases,
‘availability of food etc. which prolong
life. Therefore, while we did make
. progress it was not adequate enocugh
to fill the. gap which was already
there when we achieved freedom and
also to meet the increasing needs of
the expanding population.

While speaking on this debate, Shri
Masani put the blame for all the in-
adequacieg in our country entirely on
planning. I do not know how far he
is correct in doing that. If we consider
what we have achieved during
the last three Plan periods, we will
fing that in spite of our difficulties and
deficiencies we have achieved a good
deal. What is more, we have to learn
by the experiences of these three
Plans, If there are deficiencies and
[ailures we have to analyse and find
out what they are and see that in the
Tormulation of the next Plan, and
more than that in the implementation
of the next Plan, we are more efficient.
It is not correct to say that simply be-
cause there were certain defects in
the implementation, simply because
there were failures in reaching tar-
gets, so we have to give up planning
- altogether. Even those countries
which have been advocating laissez
faire and saying that planning is not
necessary, even such countries are
planning because it is only on the
basig of planning that they can pro-
gress and go ahead. Even when there
1 is no formal planning, in an informal
‘way there is a good geal of planning
.in those countries. Therefore, it is not
'planning which is causing all the de-
ays.

Then he had some harsh words to
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say on the Planning Commission. Not
only he but many others outside, in
other forums, have also criticised the
Planning Commission as some extra-
constitutional body which is not res-
ponsible to Parliament. I would res-
pectfully ask members to look at the
constitution of the Planning Commis-
sion. It is the Prime Minister who
is the Chairman of the Planning Com-
mission. The Home Minister, the
Finance Minister and other Ministers
are members of the Commission. It is
not ag if because of the association of
certain expert personnel that body be-
comes irresponsible or not responsibie
to Parliament or any other institution.
Also, it is not as if the decision of the
Planning Commission on the finalisa-
tion of the Plan is the last word. It
hag to come to Parliament and Parlia-
ment has to give its sanction. Not
only that, every year the budget for
the implementation of the Plan has to
be approved by Parliament. Therefore,
it is not as if the Planning Commis-
sion is a dictatoria] body, presidec
over by a Deputy Chairman, which is
not responsible tp Parliament and so
its decisions or opinions should not be
given any weight whatsoever. There-
fore, I respectfully submit that 1o
criticise the Planning Commission on
thig basis, if I may say so, will be
ignoring the composition of the Plan-
ning Commission, the functions of the
Planning Commission and the proce-
dure; that the Planning Commission
follows. Of course the criticism is not
against the Planning Commission. Shri
Masani and his associates are against
the planning itself. They say so.
There is no question of merely ecritici-
sing the Planning Commission. The
criticism is against planning itself. He
thinks that the Plan is something of
an evil and, therefore according t«
his philosophy, the gmaller the Plan, as
far as possible, the lesser the evil and
therefore, if it is not possible to get
rid of plans and planning, you make
the Plan as small as possible so that,
according tg him, the evi] may becoma
as less as possible and the greater the
Plan, as he thinks, the greater the evil.
That seems to be his philosophy.
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If it is a queslion of making econo-
mic development, if it is a question of
making investments in the various
sectors of economic development, the
planning, if done properly and if it
is implemented properly, will be the
best instrument for economic develop-
ment. If Shri Masani and his as-
sociates point out our defects and
failures in the implementation, certain-
ly they are welcome to do that and I
am sure the Planning Commission, the
entire implementing machinery, will
take into account those criticismg and
we will try to better ourselves in our
performances and in the implementa-
tion of the Plans in the future, But
that is quite a different thing altoge-
ther. My own suspicion is—I ad-
visedly say ‘suspicion’; it might be a
wrong suspicion—that Shri Masani and
hig associates are interested in some
other thing and that is that planning
would mean greater emphasis on
public sector, greater investment in
public sector, to that extent depriving
the private sector.  Therefore, with
his Swatantra philosophy of private
sector, he thinks that planning stands
in the way of private enterprise,
giving emphasis to public enterprise.
Unfortunately, if that is the philo-
sophy and it is on that basis they are
opposing planning, then we have to
differ from them with great respect
in spite of the great leader they

Shri Ranga: It is not so.

Shri Joachim Alva (Kanara): 1
do not want to interrupt the hon.
Minister. This is for his information.
The Bombay planners put the Tata/
Birla Plan before the country much
before the hon. Dr, John Mathai an-
nounced his Plan in the House in
1950. The difference was that they
wanteq to monopolise it through big
Plan which came before 1950.

Shri C. Subramaniam: Whatever it
is, I do not think anybody can get
away from planning. What js im-
portant is to make the Plan more
effective and to make the implemen-
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tation more efficient and that is the
only way to make progress.

Then, the criticism was made that
lip-service was being paid to agricul-
ture while we are saying we are
giving first priority to agriculture—
as a matter of fact, the Fourth Plan
draft does not show that priority. I
happen to be in-charge of Agriculture
portfolio now and I can tell Shri
Masani that the allocation of funds
for Agriculture, even what has been
made already, is not an insignificant
sum and it is not as if this is the end.
If, in the course of working this Plan
and giving priority to  Agriculture,
funther resources become necessary,
certainly this is a matter which will
have to be looked into. But what is
now important is to strike a balance
in the various sectors.

16.29 hrs.

[MRr. DEpuUTY-SPEAKER in the Chair]

Another factor which has been mis-
sed by Shri Masani is that he still
looks into what has been allocated to
Agriculture alone, what is shown under
the head ‘Agriculture’ and he adds
up what is shown under the head
‘Irrigation’ and then he says, this is
the allocation for Agriculture. Today,
Agriculture is not confined to mere
agriculture and irrigation. It is
something more than that about which
T will have to speak in a little great
detail later. It requires so many
other industries to back up for agri-
cultural production. Therefore, today
electrification in the  agricultural
sector—use of electricity for pumping
water and use of electricity for
various other purposes—is important.
Therefore, rural electrification progra-
mme which gives Rs. 500 crores will
have to be added, Take the case of
chemical industries; the entire ferti-
liser industry is for the purpose of
agriculture and that will have to be
addeq to the agricultural sector. We
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have to produce various machines for
the purpose of tractors and other im-
plements. So, the provision in the
industria] sector for this purpose has
‘to be added to Agriculture. If he adds
all these, he would find not what he
has found as an inadequate sum
having been allotted to Agriculture,
but certainly a significant sum, a sig-
nificant percentage, for that purpose.

Apart from that, looking into the
figures you will find that besides per-
centages in terms of rupees the in-
crease is from Rs. 1090 crores in the
Third Plan to Rs. 2400 crores in the
Fourth Plan, ie., an increase of 12%
For Agricultural Programmes proper,
the allocation in the public sector is
Rs. 1928 crores as compared to an
anticipated outlay of Rs. 685 crores in
the Third Plan. This shows an in-
crease of 180% over the Third Plan
outlay, As I have already stated,
the outlays for Agricultural Progra-
mmes are to be supplemented by sup-
porting outlays for industrial sector,
pesticides, machinery and equipment
and also the provision for rura] electri-
fication, communication, rural works
programmes, etc., in the Plan. There-
fore all these will have to be taken
as supporting programmes for Agri-
culture and this is a comprehensive
allocation. If this is taken into ac-
count, I am sure that there will not
be any base for criticism that we have
not given priority for Agriculture.

It is not merely the allocation of re-
sources which is important. How we
are going to use these resources for
the purpose of improving agricultural
produ-tion is more important in my
view. We are talking again that. bv
the end of the Fourth Plan, we should
reach self-sufficiency in foodgrains.
This is not a new target. If you take
the First Plan, the Second Plan or the
Third Plan, you will find that this
laudable desire has been expressed in
all these Plans. If it has not been at-
tained., we should alsp look into the
causes as to why we have not at-
tained. It is not as if we did not
want to do it. Where has been the
deficiency? Where has been the failure
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or have we not understood the prob-
lem correctly? This is the matter
which we have to look into. In this
connection I would like to read out a
quotation from one of the well-known
experts on agricultural development
This is what Theodore W. Schultz
says:

“The man who farms as his
forefathers did cannot produce
much food no matter how rich the
land or how hard he works. The
farmer who has access to and
knows how to use what science
knows about soils, plants, animals
and machines can produce an
abundance of food though the land
be poor. Nor need he work
nearly so hard and long. He can
produce so much that his brothers
and some of his neighbours will
move to town to earn their living.
Enough farm products can be pro-
duced without them. The know-
ledge that makes this transforma-
tion possible is a form of capital
whenever it is an integral part of
the material inputs farmers use
and whenever it is a part of their
skills and what they know.

“Farming based wholly upon the
kinds of factors of production that
have been used by farmers for
generations can be called tradi-
tional agriculture. A country de-
pendent upon traditional agricul-
ture is inevitably poor, and be-
cause it is poor it spends much of
its income for food. But when a
country develops an agriculturail
sector such as Denmark has in
Burope, Israel in the Near East,
Mexico in Latin America, and
Japan in the Far East, food be-
comes more abundant ~ income
rises, and less of the income of
the country is spent for food.
How to transform traditional agri-
culture, which is niggardly, into a
highly productive sector of the
economy is the central problem.”

Therefore, Sir, if today we have to
make advance in the industrial sec-
tor, it can only be based on new
science and technology.
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If we have to advance in agriculture,
it has to be based on science and tech-
nology. With our traditional methods,
with our traditional pattern of agri-
culture, whatever might be the invest-
ment, whatever might be our labours
and whatever efforts we might put in,
the increase could only be marginal.
The same thing is true in industry also.
After all, we were producing steel long
before many of the other countries
produced steel, but science brought
these mnass production methods for
manufcture of steel. And that techno-
logy is changing now, and newer and
newer techniques are coming up now
for more efficient and greater produc-
tion. In the same way, science has
given us naw knowledge and new
techniques to increase production on
the agricultural front also. It is only
to the extent that we are able to take
advantage of that new science and
technologv that we shall be able to
make progress. Mere allocation of
more ang more resources and giving
more priority to agriculture is not
going to deliver the goods. Therefore,
how we approach this problem is the
main thing that we shall have to
consider.

‘We have been emphasising more and
more that we should have better pro-
duction per acre. That is the only
answer, because in a country like ours
we do not have large tracts of land
which are lying fallow; we have to
use whatever we already have tp the
best advantage possible. For the pur-
pose of reaching greater production
during the Fourth Plan, we cannot
even depend upon the new irrigation
proiects, even the new minor irrigation
projects that we shall be building up
during the Fourth Plan. We have to
devend upon the potentials which we
have built up already during the Se-
cond and Third Plan periods.
Therefore. it is no vse coming forward
with an excuse that minor irrigation
has not come up to expectation, that
medium irrigation has not come up to
expectation, or that large-sized irriga-
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tion projects have not come up to
expectation and there is no utilisation
of the land because of that. Already,
we have created sufficient potentials,
and we have to use those po'entials
to the best advantage.

Shri Ranga: We have failed to uti-
lise those potentials fully.

Shri C. Subramaniam: We shall use
them now. It is not as if we have not
been using them; we have been using
them, but on seeds and varieties of
seeds which with the best of efforts
gives only a 2 per cent or 3 per cent
increaze. That is the point which I am
going to make and which I am making
today, that we have to break away
from those past traditions in agricul-
ture; then alone shall we be able to
get higher production and we would
be able to meet the needs of the coun-

try.

Take, for example, wheat. We have
got the best of our farmers in the
Punjab. It is not as if they are not will~
ing to take to new techniques; they
are prepared to adopt new techniques;
they are prepared to use fertilisers to
whatever extent it becomes necessary,
but with the present variety of wheat
which we have today, what happens is
that it gives increased production up
to a certain level of fertilisers, say,
up to 10 lbs or 15 1bs of nitrogen, but
after that, instead of getting better re-
sults, it dislodges the crop, and instead
of creating increased production actua-
1y it ereates decreased production;
the law of diminishing returns sets in,
diminishing returns not with reference
to the cost ivolved but with reference
to the produrtion, which becomes less
because the variety does not absorb
morte than 10 to 15 or 20 1bs of nitrogen
which we give tn it. and, therefore, the
production gets limited, Therefore.
we onl+ claim that we have reached a
produrtion of 30 maunds per acre or
40 maunds per acre. That itself is quite
good. But science has given us the
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benefit of new knowledge with regard
to plan:s, We gre in a position now to
breed new varieties of these grains,
varieties with whatever characteristics
we want with better grains, larger
grains, with larger yields and which
will stand fertilisation. This is one of
the blessings which science has given
to us, namelv the evolution of new
varieties, This evolution of new varie-
ties has brought about a revolution in
agriculiure even in a country like
Mexico which we cannot call advane-
ed. 1 was looking into the history of
Mexico., the agricultural history  of
Mexico,

Shri K. N. Tiwary (Bagaha): Have
we got the seeds?
Shri C. Subramaniam: Yes, we

have.

I found in Mexico that they are us-
ing just the implements which we have
all along been using, the same tradi-
tional agricultural implements, almost
the same method. In the beginning of
the century, they were getting 6
bushels yield per acre. Today it has
gone above every other country, even
the USA, and it is produzing 39
bushels per acre. How has this
happened? It is by the introduction
of a new variely which is able to
stand fertilisation to the extent
of 100 1bs., 120 1bs. and the yields have
gone up. Therefore, if we have to take
the best advantage of the potentials
which we have, there is no use of
using the water or fertiliser or pesti-
cide on the local indigenous wvariety,
whose potential is by its very nature
limited, but we must have new wvarie-
ties of seeds.

Shri Ranga: Why do you labour that
point? It is so obvious. Everybody
accepts it. Nobody is opposed to it.

Shri J. B. Singh (Ghosi): Tell us
what you are going to do just now,
not long-term.

Shri C. Subramaniam: I will certain-
Iy tell you. I cannot immediately de-
liver the bags of wheat to the hon.
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Member, It has to be produced on the
field. The hon. Member said that on
this basis of planning nothing can be
done. T want to show that on this basis
of planning, it can be shown that pro-
duction can be increased.

Shrimati Lakshmikanthamma (Kha-
mmam): Everybody knows what the
Opposition Members were saying yes-
terday,

Shri C. Subramaniam: Therefore,
this is the variety which we want to
introduce in our couniry. We have
planned for it. Already we are geiting
this new wvariety from Mexico for the
purpose of multiplication of seeds and
we are aiming that by the end of the
Fourth Plan, we should reach 9—10
millicn acres with these new seeds,
leaving the other areas to progress as
best as possible with the existing varie-
ties,

In the same way, new strains of
paddy have been identified for our
country which would stand high fer-
tilisation and whose yield wou'd be
verv high. I do not think Prof.
Mukerjee would object to it because
it has got a Taiwan name. It Was
evolved there not by Taiwan but by
scientists It ig science which is re:-
ponsible for it. That Taiwan variety
we are getting which gives a minimum
yield of 5000 to 6000 Ibs. It has al-
ready yielded 8500 lbs. and we will
have at least 12 million acres by the
end of the Fourth Plan under it. The
seed multiplication process we have
started within the country and it i3
there already on the fleld.

In the same way, four other food-
grains have been selected, hybrid
maize which is already becoming
popular, hybrid sorgum, hybrid bajra
and ragi. We want to concentrate on
these § major foodgrains and give th
farmers the materials, this material
and varfous other things which are
necessary for getting the maximum
production, and see that by the end
ot +he Fourth Plan we have at least
35 million acre: under these new
strains, with the fertilisers required
for the purpose, with plant protection.
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with water and also the credit so that
there could be sufficient investment by
the farmers.

It has been technically assessed that
if we make the administrative
arrangements possible, for which we
are already taking action. it should be
possible from these 35 million acres—
though it is only 1/10th of the culti-
vateg area and half of the assured
irrigated area—to get at least 25
million tonnes of extra foodgrains.
This would come progressively from
year to year, We have laid down the
vrogramme, how many acres ~hould
pe covered during the first year of
plan, how many during the second
year, how many during the third,
fourth and fifth year of the plan.

Buf this would mean fertiliser of
this order being available, Therefore,
We are trving to ensure that the extra
fertiliser required is made available.
'On this basis, we are making the
calculation as to what should be the
availability of fertiliser, Naturally.
the internal production cannot catch
up with the demand. Today the de-
mangd is so much that the supply even
including imported fertilisers is very
much below the demand Giving
‘priority to agricultyre would mean
seeing that this material input the
supply of fertiliser, is assured during
‘the Fourth Plan period, and therefore,
whatever is possible by way of in-
ternal production is made an estimate
of, and the rest is to be imported till
we catch up by intensive production.

Shri Ranga: When?

Shri C. Subramaniam: With these
fertilisers, plant protection becomes
necessary. ang therefore plant protec-
tion chemicals have to be produced
within the country and to the extent
we are unable to produce, foreign ex-
change availability is given high prio-
rity for imports; in the same way for
equipment for use of pesticides, credit
requirements ete. This is how we
envisage the new strategy for the pur-
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pose of tackling on the food front the
production problem. I do not think
any other approach to the problem
will be able to produce results within
a ghort time to meet the requirements
of the people.

Shri Ranga: Five years
made the same approach.

ago he

Shri C. Subramaniam: If we feel
disappointed, then we should quit our
country, and perhaps quit this life.
After all, if we have made mistakes,
what 4s important is that we have to
learn the lessons of those mistakes,
and if we say that we will never
learn, then as a nation we will have to
perish, that is all. If no programme
would satisfy Acharya Ranga and the
Opposition, the only thing which
would satisfy them would be perhaps
to sit here and speak.

Shri Ranga: Quite right.

Shri C. Subramaniam: Unfortu-
nately, the people are not prepared to
take that risk. What are we to do
about it? We are not to blame.

Shri Ranga: That is the only point
in your favour,

Shri C, Subramaniam: After all, if
the people arfe with us, if that is our
only fault we plead guilty to that that
we have the support of the peop'e, and
if that is a sin, we are committing
that sin of getting the support of the
people. If, without the support of
the people. anybody wants to be in
power, what sort of regime they want
to have we cap very well imagine.
Perhaps, that is why the censure
motion i3 being brought. They think
that even with a minority they should
be able to upset the Government and
get into power, that is their hope, Tt
is as much hopeful as their geiting
through the censure motion here.

1 have been stressing this point that
with these new wvarieties which our
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scientists have identified, which our
scientist; have evolved, it shoulg be
possible for us to tackle this problem
with some confidence and say that we
shall solve this problem of foodgrains;
and once we approach this problem
in a scientific manner in this limited
field, it is not going to be confined to
this area. It is going to be infectious.
Therefore, in the gther areas also, not
only with reference to foodgrains but
with regarg to fibres and oilseeds the
same techniques could be expanded,
and it is possible for us to reach the
targets of production,

Therefore, when we talk about
priority for agriculture, it is priority
with reference to making available
these various material inputs ¢nd the
credit required for this purpose,
various ofher facilities required for
this purpose, the administrative set-
up required for this purpose, That is
how we envisage the priority for
agriculture, and op the pasis of the
failures of the past, which alone
teach us hard lessons, let us get rid
of what we have been labouring
under, and let us go forward and try
to conquer new areas in the agricul-
tural field, so that we get to modern
agriculture,  scientific  agriculture,
which alone would give us greater
production.

With regard to fertilisers, we have
to put up our own factories here, and
in the present context, we have to
import those equipments, but when
we look into the requirements of
fertilisers not only during the Fourth
but during the Fifth and Sixth
Plan . . .

Shri Ranga: Until your grand sons
come.

Shri C. Subramaniam: . . . natural-
ly we have to create capacity within
the country for fabrication of this
equipment; that will have to be taken
up even within the Fourth Plan.
Therefore, when we talk of priority to
agriculture, it is a package, It is not
merely what is to be done in {lhe field
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but also the other ancillary things,
namely, supporting industries which
are absolutely necessary to move for-
ward in agricuiture, That iz how we
visualise it and I hope and trust That
with the help of our scientists and
technicians and the enthusiasm of our
farmers it should be possible for us
to achieve these things,
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Shri C. Subramaniam: ! do not

know whether Mr, Bagri was follow-

ing me or simply =zhouting at me
something. ... (Interruptions.)

Criticism has been made that after
17 years of Independence we are still
dependent on imported foodgrains, I
was trying to have a world picture,
whether any other country which had
undertaken development was import-
ing foodgrdins or not, T find that not
only our country but even Russia
which had a much earlier start . . .

Shri Ranga: Follow Russia.

Shri C. Subramaniam: . . . and not
only the socialist countries but even
the capitalist countries such as West
Germany, etc, all these countries are
in the habit of importing foodgrains
from other countries. Taking into
account our stagnaiion for centuries
under foreign domination and the
great population increase in our coun-
try we need not be ashamed of our

position, Certainly we should try to
get rid of it as soon as possible and
that is our endeavour...... (Interrup-
tions.)
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Shri C. Subramaniam: By thiz new
approach it is our endeavour to get
rid of our dependence on imports at
least by the end of the Fourth Plan
and I am quite confident that it should
be possible to reach this target. It js
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not only cereals that are important;
various other nutritive diets and pro-,
tective food are important and they
are to be emphasised; they are cattle
deve'opment dairy development, poul-
try development, fisheries and various
other things. 1 would respectfully
submit to Mr. Masani that it is not
merely lip service to agriculture; we
are allocating financial resources for
this purpose so that we may go for-
ward. We are more concerned with
what we have to do today than the
- prob'em of tomorrow. I agree we are
passing through difficult days. Parti-
cularly during the last one month the
«ftuation became a little critical; ins-
pite of the fact that we had a bumper
erop and a recorq production of 835
million tons in 1964-65, it has happen-
ed. Some people say. You had a
bumper crop in 1964-65; you had a
bumper import also during 1964-65.
Why this difficulty? You have to look
to the background; we had three years
of stagnation; the pipe-line had been
completely exhausted. Having under-
gone difficulties during these three
wears th. farmer also is hesitant be-
fore he unloads the entire marketable
surplus and he wants to make rure of
the future prospects and be assured
that they would be good enough, The
monsoon also has playeq the trick;
unfortunately it was delayed by a
month. Then the psychology of scar-
city again prevails and perhaps we go
back tqn the years, 1062-63 and 1063-64.
Therefore, the market arrivals are
there, about which 1 have given the
figures in the review. It iz not merely
the tendency to hoard, the tendency
to make money, but the tendency of
every individual is to play safe as far
as he is concerned so that the future
may be safeguarded, anq therefore
they wanted to holg op to the stocks
till the prospects hecame brighter.
(Interruption). After this late start
also, we found there was a longer dry
spell than usual. which affected the
<tanding crops and it is in this atmos-
phere of gloom, with a complete fai-
lure of the monsoon, that the prices
began te rise, which had a tendengy of
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falling from January onwards up io
June. Therefore, if you see the price-
structure, it has been falling from
January to June, but after the delay
in the monsoon, and parlicularly after
the long dry spell, the prices had shot
up ang have been rising. Let us hope
that this monsoon which has set in
now again will not be a temporary
phenomenon, that it would pe follow-
ed up with further shower: to create
greater confidence in the minds of the
people. I have no doubt in my mind
that when there is greater confidence,
when greater confidence comes, then
the farmers who are holding on to the
stock will come forwarq to share their
slock with the other consumers also.
After all, we cannot b'ame the farmers
merely; they have to look to their
future also. But let ug hope that the
conditions would be such that they
would be able to unload their stocks
into the market in eazier and better
conditions. to the consuming public.
(Interruption).

[S

.

Shri Ranga: We should be thankful
to them for keeping them in advance
for the benefit of the country.

—

Shri C, Subramaniam: With regard
to the food distribution policy, criti-
cism was made on the basis of the
zonal restrictions. Zonal restriction on
the basis of each State being a zone
has been criticised not only by the
Opposition, but even among the Con-
gres: Members there is a difference of
view about this. In my view, each
poing of view has its own validity and
its own relevancy. It is not as if one
point of view is alone absolutely cor-
rect and the other point of view has
no wvalidity. This is a complex prob-
lem. Therefore we have to find out
under given circumstances what are
the alternatives available and out of
the alternatives which is the most
practical thing which could b adopt-
ed. In making that approach we have
to take into account the behaviour of
trade during the last two or three
years ang the tendency of the farmer
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also to hold on to the stocks particu-
larly when the conditions become a
little bit gloomy. Also, we have to
take into account the attitude of the
State Governments.

Some hon. Member,—I think it was
Shri Khadilkar.—made the point that
the Chief Ministers or the State Gov-
ernments have got certain vested in-
terests. Simply because we are in
Parliament or in the Central Govern-
ment we should not allow an attitude
that we are all super human beings,
that we are much wiser men than the
persons in the State Governments. 1
have functioned in the State Govern-
ment for 10 vears. I can tell the
House that the State Governments
have a much greater responsibility,
much greater purden to share with
the peop’e than the Central Govern-
ment or the Parliament Members here.
I do not want to minimise our respon-
sibility or our share of the burden,
but it is the State Governments which
have to come into contact with the
people every day. Therefore, the
Chief Ministers have got to take that
responsibility of safeguarding the in-
terests of the people who have put
them in power. Therefore. to say that
they have got vested interests I am
sorry to say, is not doing justice to
the Chief Minister. After all when
We sit down and talk, it is not as if I
am a dictator or the Prime Minister
is a dictator to say that this poliey
alone shou'd be adopted. T am glad
we are sitting round the table and
discussing  things and then, even
though there might be different points
of view, we are able to arrive ulti-
mately at agreed solutions. That is
absolutely necessary in our country to-
day. particularly for the functioning
f:f democracy, and particu'arly taking
into account the situation prevailing
in the various parts of the country,
with reference to the level of develop-
ment and even the level of adminis-
trative efficiency. We have to take
all that into account,

Some people seem to think we can
have a regimented pattern of procure-
ment and a regimented pattern o7 dis-
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tribution throughout the country. It
is an impossibility, taking into account
the wastness of the country and the
different conditions prevailing in vari-
ous parts of the country. Therefore,
the views of the Chief Ministers have
to be given the utmost consideration.
If you say it is a weakness, I say it is
strength. If we ignore the views of
the State Governments and Chief
Ministers, we would be going towards
disaster much earlier, Let us not take
the view that we should dictate and
impose something from here. In the
present context, it is necessary to take
the Chief Ministers along with us,
discuss with them and come to agreed
conclusions.

17 hrs.

On this basis the zonal restriction
was discussed and various points of
view were put forward. The Chief

Ministers of deficit States pleaded
there should be bigger zones or no
zones at all, the surplus States

After

pleading against bigger zones.
taking into consideration variou: as-
pects of the situation prevailing in
the country, we came to the unani-
mous conclusion that there should be
State zones. Some people seem to
think that because they are State
zones, Kerala or any other State be-
comes an independent State ang this
wil] leag to disintegration. 1 do not
know how. For instance, if Kerala is
asked to sustain itzelf op the produe-
tion of what it has, it is not as if
Kerala has fo enter into agreements
with various States for getting food-
grains. On the other hand, we pro-
cure foodgrains in other States like
Andhra and Madras ang send it at
lower prices to Kerala, so that the
ponr people in Kerala could be sus-
tained. The only thing is, if it is a
iree zone, frep trade will make this
transfer from State to State. (Inter-
ruption}. Of course, ocur Swatantra
Party friends are averse tp anything
which is done by Government. That
is why they will never be in govern-
ment. Once they are in the govern-
ment, they will have the philosophy
that government should do nothing
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whatsoever. So, I am glad they are
kept back.
After all, we had the experience

during 1963-64 in the functioning of a
bigger southern zone ang we know
how the trade cornered the stocks and
created scarcity conditions not merely
in Kerala but in surplus States like
Andhra ang Madras. That is why,
taking into consideration the behaviour
of the trade during the last two or
three years, we decideq that we could
not take the risk of allowing free trade
to function in transferring surplus
stocks from one part of the country to
another. On the other hand, it should
be done on a planned basis of State
Government to State Government.
That is the basis of zonal restriction.
In this, naturally, the responsibilities
of the surplus States and the liabili-
ties of the deficit States will have to
be properly assessed. There is likeiy
to be some hitch there. That is why
we have taken the further decision
that the Planning Commission assist-
ed by the Agricultural Prices Commis-
sion shall assess the surplus which
should be available from a particular
State ang also what would be the defi-
cit in other States. Of course, it is
an exercise which will have to be made
as best as possible and on that basis
we should make the transfer. Shall
we trust the private traders on the
basis of their getling maximum profits
to make these transfers from one State
to another or ghall we do it on a plan-
neg basisy There, we came to the
unanimous conclusion that it will
have to be done on a State to State
basis. That is why in inter-State
trade, we have to eliminate the pri-
vate trader. Those who believe in
private enterprises will find something
wrong with this decision, But those
who fing that there has got to be
planned movement I am sure will
agree that this is a goog decision and
a correct decision too.

Then, Sir, with regard to the nation-
al policy the question put by some
was, does this not distort the picture
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of the national policy. I do not think
the national policy can be only on the
basis of having a regimented picture
everywhere of free trade being allow-
ed tp move stocks from one place to
another. The national policy is based
on these two basic principles: first of
all, our food po'icy should not be such
that it woulg inhabit production and,
secondly, there should be equitable
di tribution of the foodgrains at fair
prices. This can be done by various
alternatives. Some people say, allow
the free trade to function without any
government controls whatsoever. They
say, eliminate completely State trading
and allow free enterprise, free trade
to function. Unfortunately, fhat is
too great a risk to take, There is the
other extreme view. They say, com-
pletely eliminate private trade and
take over the entire thing in State
trading. They talk of monopoly pro-
curement and monopoly distribution.
Even though theoretically it might be
the correct thing unfortunately, we
are not in a position, particularly tak-
ing into account the administrative
efficiency in the various parts of the
country, to undertake that great task.
It will not be possible to do that
and have monopoly procurement and
monopoly distribution, That is why
we have to find a via-media in which
it would be possible for us to control
the situation,

That via-media position has been
taken on this basis. Let us take care
of the pressure pockets where there i3
a higher purchasing power. As jt was
pointed out by Shri Masani, where has
the new purchasing power in the
planneq development arisen? Where
has it come about? 1t is mainly in
the urban areas and industrial areas.
The rural areas, as it has been pointed
out, have not yet got the benefits of
this planned development to the ex-
tent the urban areas have got. There-
fore, this higher purchasing power is
concentrated in the urban areas. The
question that arises is can we not cor-
don off these high purchasing power
pockets—the urban areas and the



No-Confidence BHADRA 2,

1643
industrial areas—so that the rural
areas will be protecteg by this process?
Somebody, talking about statutory
rationing, asked, if we assure supply
to the towns having a population of
one million or more, what about the
rural areas. To the extent you are
able to restrict consumption in the
urban areas. to the extent you are
able to control prices in the urban
areas, to that extent availability in
the rural areas also will be more ana
the price factor also will not get dis-
torted because the price increase starts
from urban areas ang high purchasing
power areas. On this pasis we have
come to the conclusion that all cities
having above one lakh population
should be ultimately statutorily
rationed and even other urban areas
having a population between 5000 and
one lakh should have informal ration-
ing of at least six ounces of foodgrains,
On that basis we can have either State
zones or till we reach the target we
can even remove the zones and make
the whole country as one unit,

Then the only question is about
getting supplies of foodgrains to ur-
ban areas. The total comes to about 9
crores of people-4.2 crores under sta-
tutory rationing and 5 crores under
informal rationing, In this way we
would require 7.5 million tonnes of
foodgrains at the rate of 12 ounces in
urban areas wih 10 per cent more for
manufacturing labourers and 6 ounces
in the smaller urban towns with in-
formal rationing. On this basis we
require 7.5 million tons of foodgrains
out of which 4 million tonnes will be
wheat and 3.5 million tonnes of rice.
This is where a procurement policy
will have to be evolved under which
we will be able to get this amount
of foodgrains. To the extent we have
to import wheat imported wheat will
be available for the purpose of meet-
ing wheat requirements. As far as
rice is concerned, when we are pro-
ducing 40 million tons it will not be
an impossible task to procure 3.5
million tonnes, not even 10 per cent-
a little below that—from the produ-
cers. That is how we envisage the
u'timate picture of rationing in the
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urban areas and informal rationing
in the smaller urban areas, releasing
the other areas free for the free mar-
ket to operate. It is on this basis
that we have taken the first step of
statutorily rationing cities with a
population of over one million and
above, because statutory rationing
would mean sure supply every day,
every week and every fortnight. That
is why stocks will have to be built
up. But once we introduce rationing
and we have the stocks, to that ex-
tent we release the stocks outside from
entering the urban areas. Therefore,
the position becomes better even for
procurement for the purpose of intro-
ducing rationing in other areas, That
is how we visualise it. Ultimately,
this is not going to be solved on the
basis of controls alone. Control is
not an end itself, it is on]ly a means
to an end. Provided our agricultural
strategy works successfully, provided
we are able to increase our produc-
tion as we are envisaging today, ere
long it will be possible to remove
controls, There is no question of hav-
ing controls for control's sake.

Therefore, our food policy will ulti-
mately depened upop the success of
our food production. One is mixed
with the other, intertwineq with the
other. So, let us work for abundance
in production in the agricultural
sector. Then perhaps we can relax
controls and there can be a free mar-
ket. and to the extent necessary the
governmental or public sector agen-
cies can work in the field for the
purpose of controlling the private
trade to the extent necessary.

This is the policy which we have
evolved. No doubt, a variety of views
are possible on this. Unfortunately,
everybody thinks that a solution is a
solution only when his point of view
is accepted. Therefore, the Swatantra
Party thinks that as long as there is
control there is no solution. The Com-
munists think that as long as there is
free trade there is no selution. Those
people who are against statutor;.'
rationing say that as long as there is
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statutory rationing a wrong solution
has been adopted. But I can tell you
that it is not as if any solution is hun-
dred per cent perfect. Unfortunately,
in a deficit economy every solution
has got its own defects and shortcom-
ings. What is important is to select
the alternative. But what is more
important is to remember that when
we select an alternative, it is a pack-
age. We cannot select one portion of
one altermative and another portion of
another alternative. Yet, that is ex-
actly what some people want the
Government to do, Once we select an
alternative what is important is to
observe the disciplines, observe what
are necessary for working or imple-
menting that alternative. If we pro-
ceed on that basis, even though our
position is difficult now, even though
we have our shortcomings, it would
be possible to have equitable distri-
bution and it would be possible to
control the prices also.

Even with regard to prices I would
request hon. Members to keep in
mind what has happened during the
last year. Take, for example, Maha-
rashtra where wheat is supposed to
sell at Rs. 120 or 130 per quintal. But
what is the portion which is selling
at that level? It is only the indige-
nous production. If you take the whole
market, 80 per cent of it is imported
wheat which is sold at controlled
prices. Then, take Kerala. It was
stated that the open market prices
there are at a high level, If we con-
sider what we are distributing at 6
ounces per head, it will be found that
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86 per cent of the rice which is being
sold is at controlled price, Therefore,
when we calculate the prices we have
to take into account things which are
distributed at controlled prices, Today
we are distributing more than 50 per
cent of the marketed wheat and 27 per
cent of the marketed rice through
controlled channels and through this
controlled distribution we are trying
to control prices, I do agree that in
spite of that in the open market there
are erratic rises and sometimes erra-
tic falls also. But that can be avoided
only when we are able to produce
enough to meet our entire reguire-
ments. In short this is our policy.

I am not saying that there are no
difficulties. Thers are difficulties but
they will be there in the very nature
of a deficit economy. No policy and
no Food Minister can convert a de-
ficit economy into a surplus economy.
Till that happens we have to stand
the stresses and strains. That is
all what I would plead with this House
and with our people.

17143 hrs.

BUSINESS ADVISORY COMMITTEE
THIRTY-EIGHTH REpDORT

Shri Rane (Buldana): Sir, I beg
‘o present the Thirty-eighth Report of
the Business Advisory Committee.

17.15 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
August 25, 1965/Bhadra 3, 1887 (Saka).

GMGIPND—LS Tl— 946 (Ai) LSD— 748%65—970.



	001
	003
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136

